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INTRODUCTION 

I. the Chairman of the Estimates Committee, as authorised by the 
Committee, do present on their behalf, this Thirtieth Report on the 
Ministry of Rural Development - lawahar Rozgar Yojana. 

2. Alleviation of rural poverty has been one of the primary objectives of 
the planned development in India. Since rural poverty is inextricably 
linked with low income level in the rural sector and therefore, with the 
problem of unemploym~nt including under-employment in the rural areas, 
the objective of increasing employment opportunities has constantly been 
engaging the attention of planners and policy makers. The Committee 
undertook the examination of lawahar Rozgar Yojana keeping in view the 
endemic problem of rural unemployment. 

3. The Committee considered the replies given by the Ministry of Rural 
Development to a detailed questionnaire issued on Jawahar Rozgar Yojana 
whereafter they took evidence of the representatives of the Ministry on 
9.9.1992. The Committee wished to express their thanks to the officers of 
the Ministry of Rural Developmenf for placing before them the detailed 
written notes on the subject and for furnishing whatever information they 
desired in connection with the examination of the subject. The Committee 
also appreciated the frankness with which the officials/representatives 
shared their views, perception and constraints with the Committee. 

4. The Committee were also benefited from the views of Dr. S. 
Acharya-Tata Institute of Social Sciences, Bombay; Ms. Aruna Roy and 
Mr. Nikhil Dey-Social workers from District Udaipur; Shri Chetan 
Ram-URMUL Trust, Bikaner; Dr. Indira HirwlfGandhi Labour Insti-
tute, Ahmedabad; A VM S. Sahani (Retd. )-Development Alternatives, 
New Delhi; Dr. (Mrs.) Rohini Nayyar; Dr. T.S. 'PIlpola-Consultants, 
Planning Commission, all of whom tendered evidence before the Commit-
tee. The Committee wish to place on record their gratitude to them. 

The Committee also wish to express their thanks to the non-official 
organisations viz. Phulbitni Rural Development and Technology Agency; 
Malanadu Development Society etc. for furnishing valuable information I 
memoranda which helped the Committee in their examination of the the 
SUbject. 

During the course of their examination of the subject the Committee 
also undertook a study tour of various districts in a number of States 
where JRY scheme is being implemented. They were immensely benefited 
by their interaction with beneficiaries, implementing agencies and the 
officials of the State Governments. 

(v) 
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5. The Report is divided into six Chapters. In the First Chapter the 
Committee have discussed about the objectives and salient features of the 
lawahar Ro~gar Yojana. In the Second Chapter, they have' commented 
upon allocation, utilisation and adequacy of resources. Planning and 
execution of works have been discussed in Chapter III whereas payment of 
wages under the Yojana have been discussed in Chapter IV. In Chapter V 
the Committee have commented upon the monitoring and evaluation 
aspect of the Programme. Indira Awas Yojana and Million Wells Scheme 
have been examined in Chapter VI of the Report. 

6. In this Report, the Committee have expressed their regrets about the 
fact that none of the series of schemes for alleviation of rural poverty 
implemented by Government of India with the help of State Governments 
have addressed the problem in a comprehensive manner. It is a matter of 
great concern to the Committee that even after years of planned 
development there are still 200 million unemployed poor people living in 
rural India. 

7. The Committee are constrained to find that the necessary futtds meant 
for various poverty alleviation programmes, as admitted by the Gdvern-
ment, did not invariably go to the areas of concentration of landless and 
unemployed rural labour. In 1989-90. there were 120 backward districts 
with acute poverty. The Committee have desired that the Government 
should accord preference in allocation of funds to these 120 districts 
suffering from acute poverty. 

8. The Committee have also observed that the JRY has more or less 
operated in isolation without having any meaningful linkages with the 
other on-going developmental as well as poverty alleviation programmes. 
Obviously, this situation impairs the investment efficiency of J awahar 
Rozgar Yojana. The Committee have lend. full support to the recommen-
dations, made by the Public Accounts Committee in their 91st Report 
(Eighth Lok Sabha) on IRDP wherein that Committee had recommended 
to integrate all allied programmes and activities and the infrastructure 
required for effective implementation of all such programmes. The 
,Committee have, there.fore. desired that there must be single integrated 
4evelopmeht plan formulated by each Panchayat Samiti which must be 
made responsible' and accountable for its successful implementation and at 
the same time a beneficiary should be assisted in a sustained manner over 
a certain period to enable him to cross the poverty line once for all. With 
this objective in view,the Committee have recommended that all poverty 
alleviation programmes should be merged. 

9. In this Report. the Committee have also recommended for diversion 
of resources from poorly performing Mandai Panchyats/ Districts to better 
performing ones. preparation of annual plans well in time. identification of 
{amilj~5.living below the poverty line. strengthening of technical support to 
Panchayat Samities, revision of wage and material cost ratio. maintenance 
of assets created, exemplary punishment to persons involved in misappro-
'priation/~sutilisation of funds. proper maintenance of muster rolls. 
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strengthening the monitoring arrangements. social/special audit of JRY 
works etc. 

10. The Committee have also recommended that the prescribed unit cost 
of a house to be constructed under Indira Awas Yojana should be revised 
every year at the time of releasing funds to the States. on the basis of 
average increase in wages and material cost during the preceding year. 

11. As the Million Wells Scheme has been very popular amongst the 
rural poor as much as the facility operates as a key to better agricultural 
productivity. the Committee have desired the Government to seriously 
consider the desirability of permitting digging of wells under Jawahar 
Rozgar Yojana itself. 

12. For facility and reference the observations and recommendations 
have been printed in thick type in the body of the Report and have also 
been reproduced in a consolidated form in Appendix III to the Report. 

NEW DELHI; 
April 28. /993 

Vaisakha 8. /9/5 (Saka) 

MANORANJAN BHAKTA 
Chairman. 

Estimates Commillee 



CHAFfER I 

JA WAHAR ROZGAR YOJANA 

A. Introductory 

1.1 The Government of India have from time to time launched a number 
of programmes for creating employment opportnities in the rural areas. 
The Rural Manpower Programme (RMP) taken up towards the end of 
1960-61 continued till the end of 1968-69. However, owing to resource 
constraint, only a little over 20% of the originally envisaged outlay of 
Rs. 150 crores could be provided and about 137 million mandays were 
generated. Later a Crash Scheme for Rural Employment (CSRE) was 
launched for a period of 3 years from April, 1971 with an annual outlay of 
Rs. 50 crores. Although, the objective of providing employment 
opportunities by generating 315.9 million mandays against a target of 315 
million mandays was achieved, the benefits in terms of direct employment 
and asset creation was found to be too widely scattered. A pilot Intensive 
Rural Employment Programme (PIRE) was also taken up in November, 
1972 in 15 selected Community Development Blocks for 3 year period to 
provide additional employment and to create assets which were to have a 
multiplier effect on creation of new job opportunities and also to attempt 
manpower budgeting with a view to ultimately evolving a comprehensive 
programme for the rest of the country. 

1.2 In April 19n, Food for Work Programme was launched with an 
objective of creating employment opportunities in the rural areas by 
utilising the surplus stocks of foodgrains and creating durable community 
assets. Under this programme a total employment of 799.32 million 
mandays was generated during the years 1977-78 to 1979-80 (September). 
Even though the programme was recognised as a major instrument of rural 
employment and development, a number of deficiencies were noticed in its 
implementation. The working of this programme was accordingly reviewed 
in 1980. After being revamped and restructured it was renamed as 
Natiorial Rural Employment Programme (NREP). 

1.3 Launched in October 1980, this Programme became a regular part of 
the Sixth Five Year Plan from April 1981 onwards and continued to be 
implemented upto 31 March, 1988 as a Centrally Sponsored Programme. 
The allocation of resources was to be made both by the Centre and the 
States on a 50:50 sharing basis. The Programme aimed at providing 
supplementary employment opportunities to work seekers during the lean 
period of the year besides creating durable community assets and raising 
the nutritional standard of the rural poor. 
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Experience of implementation of National Rural Employment 
Programme (NREP)/Rural Landless Employment Guarantee Programme 
(RLEGP) over the years showed that whereas the Government of 
India's objective in starting these programmes' was to tackle the 
problem of unemployment of unskilled rural labourers. the distribution 
ot funds by the States in different regions and districts did not follow 
this logic. The funds did not invariable go to the areas where there 
was concentration of unemployed landless labour. After almost seven! 
eight years of the implementation of the wage-employment 
programmes. the evaluation showed that; 

(i) there were at least 53% village which had not ever got the 
benefit of any works programme at all; 

(ii) the wage-employment resources were being used by the States 
as a substitute for Plan and Non-Plan resources; 

(iii) the type of assets being created were not economically 
productive; 

(iv) the system of approval of the projects/schemes was such that 
is left much to be desired: and ' 

(v) in spite of the clear guidelines to the effect that the felt 
needs of the village people should reflect in the works 
programme, there was not much involvement of the people at 
the grassroot level in identifying the items of work and 
implementation of the programmes. 

1.4 In his Budget Speech for the year 1989-90. the then Finance 
Minister announced a new scheme named as 'Jawaharlal Nehru Rozgar 
Yojana' for intensive employment in backward districts with acute 
poverty and unemployment to be implemented in 120 districts for 
which a provision of Rs. 500 crores was made. The intention behind it 
was that the funds allotted under the new scheme would be in addition 
to the existing NREP/RLEGP funds for providing more employment 
opportunities in view of the backwardness of these districts. A 
announcement was also made by him. in the Budget Speech 'that 
NREP and RLEGP would be merged into one programme and 
implemented as Centrally Sponsored 'Scheme on 75:25 sharing between 
the Centre and the States. 

1.5 However. after reconsidering the whole matter it was decided 
that NREPfRLEGP and the new programme announced by the Finance 
Minister should be merged into one single rural employment 
programme to be known as 'Jawahar Rozgar Yojana' (JRY). This 
programme was launched by Government on lst April. 1989. The 
expenditure under the programme is to be shared between the Centre 
and the State on 80:20 basis. 

1.6 To a question whether all those 53 percent villages which did 
not get the benefit of any works programme under NREP/RLEGP 
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have been covered under JR Y , the Secretary, Ministry of Rural 
Development stated during evidence: 

........ In the earlier programme of NREP and RLEGP there was 
no system by which every village was benefited with some money. 
The money was being distributed on the basis of certain formula 
and various methods. Here. under the JRY we made it as a part of 
the system by which every Panchayat in the country should get 
some amount. There are 2.20,000 panchayats in the country. All of 
them will get some amount under the JRY as matter of right." 

Asked whether all villages or all the panchayats are covered, the witness 
clarified: 

" ..... All panc.hayats are covered. There are 5.83,()()() villages in the 
country and 2.20 lakh panchayats. Some panchayats have more 
than one village. All panchayats are covered under JRY. I wanted 
to highlight that in JRY the coverage is much more than other 
programmes. We tried to cover every Panchayat in the country." 

1 . 7 A non-official export in her memorandum submitted to the 
Committee, has a1so stated that JRY is different from the earlier 
programmes in several ways: 

(i) It has a major objective of ensuring 100 days of employment to 
atleast one member of each family of rural landless labourers' in 
the country. 

(ii) ·Secondly, it cover~ each and every village of the country. 

(iii) It is planned and implemented largely through village panchayats 
(after deducting 6% funds for lAY and 20% for MWS, 80% of 
the rest of the funds are passed on to village panchayats), and in 
that sense it gives real powers to village panchayats; 

(iv) It has also given powers to villagers who. through Gram Sabhas. 
can select works to be, undertaken under JR Y and can also 
control the overall working of the programme at the village level; 
and 

(iv) There is a quantum jump in the funds for the programme (JRY 
funds in the first year were roughly one and a half times of the 
total NREP-RLEGP funds in the earlier year). 

B. Objectives and Salient Features 

1.8 The objectives of the JR Y programme are as under: 

(a) Primary Objective 

Generation of additional gainful employment for the unemployed 
and underemployed persons both men and women in the rural areas. 
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(b) Stcondary Objtctivts 

(i) Creation of sustained employment by strengthening rural 
economic infrastructure and also assets in favour of rural poor 
for their diret and continuing benefits. 

(ii) Improvement in the overall quality of life in the rural areas. 

1.9 Elucidating the objectives further ,the Secretary, Rural Development, 
stated during evidence: 

"Basically it is an employment programme. The intention and the 
objective is to create employment opportunities for the rural folk, 
particularly those who are below the poverty line, who constitute 
the targe't group for this Yojana. At the same time, the programme 
also creates rural assets and rural infrastructure." 

1.10 Asked to elaborate the term 'gainful employment', the witness 
deposed: 

"The term 'gainful employment' is used because it should not be as 
giving doles. The worker does some work and some asset is 
created and he is able to get the purchasing power." 

In this regard. the Ministry of Rural Development have, in a written 
reply, stated: 

"The employment offered has to result in a reasonabl~gain to the 
labour and should not be nominal. Payment of wages" under the 
JRY is governed by the provisions o( Mininum wages Act of the 
concerned state. As the wages paid under the Yojana can not be 
less than the minimum wages fixed under the relevant Act, it is 
termed as 'gainful employment'." 

1.11 The Committee asked as to how far the secondary objective of JRY 
viz., creation of sustained employment by strengthening rural economic 
infrastructure as also creation of ass~ts in favour of rural poor for the 
direct and continuing benefits have been achieved. The Ministry in their 
written reply stated: 

"Indira Awas Yojana (lAY) and million Wells Scheme (MWS) 
components of the JRY have resulted in the creation of substantial 
assets in favour of the rural poor, SCIST and released bonded 
labour. In addition, important economic assets have been created 
under Jawahar Rozgar Yojana for strengthening the rural 
economic infrastructure." 

1.12 However, during evidence before the Committee, the Secretary, 
Rural Development admitted that only 'one-third of the requirements of 
supplemental employment are fulfilled'. 



s 
In this regard, .. Dr. Indira Hirway, a non-official expert, in her 

memorandum submitted to the Committee stated: 
"It is now well accepted that though the primary objective of 
public works programmes is to generate employment for the 
un/underemployed, the programmes also have an important role 
to play in the development process of an economy like ours. In the 
long run the programmes are expected (a) to generate such 
durable assets that expand the labour absorbing capacity of the 
mainstream and create sustained employment opportunities in the 
economy (these assets could be productive assets like minor 
irrigation works or infrastructural facilities like roads), (b) to 
prevent environmental degradation and to promote ecological 
regeneration so as to strengthen the basis of the rural economy and 
(c) to improve the quality of life of the poor by constructing 
amenities and facilities for the poor life of the poor (such as, 
school rooms, residential housing, drinking water facilities etc.). It 
is expected that by fulfilling this long term role, the public works 
programmes will contribute to the overall development of the 
economy and expand the mainstream employment-as a result of 
which the need for such programmes will decline gradually." 

1.13 Reacting to the objectives of JRY, the witness stilted during 
evidence: 

....... the objectives of the JRY are definitely appropriate in the 
sense that asset building for sustainable quality of life, improve-
ment of infrastructural development are desirable at the village 
level. Whatever is to be done should be done through the JR Y. 
But this is to be done at different levels also ....... For this purpose 
we should have overall planning at the regional level. From that 
point of view. intervention at the village level itself will have a 
very limited objective. It has to be linked up in a meaningful way 
with the planning at higher levels ..... . 

Secondly, as an economist I would like to divide the public 
works which can be taken up under JR Y kind of programmes into 
three categories. First priority should be given to the directly 
productive investments like irrigation, water shed development, 
afforestation etc. 

These assets are labour intensive in the construction as well as 
post construction stages. Second priority should be given to those 
which are not directly productive but which promote development 
in a region such as roads. These are necessary for economic 
development. It you do not have roads, you cannot have develop-
ment. Third priority should be given to construction of buildings 
for housing, schools, dispensaries etc." 

1.14 However, she admitted that there is no explicit focus of this kind in 
the desianing of the programmes-especially at the village level where the 
bulk of the JRY funds are spent. In her opinion of clear priorisation of the 
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types of assets depending on the long run impact of the assets on 
employment and environment should have been incorporated in the 
programme. Also. strengthening the village ecological system or micro 
watershed development should have been incorporated for village level 
programmes. Moreover JR Y is an isolated programme-isolated from 
general development planning as well as from other poverty alleviation 
programmes. Consequently. it operates in isolation without having any 
meaningful linkages with the ongoing development proces.'i; at the village 
and district levels. Planning for JRY under this background is likely to 
result in some wastages. 

1.15 She further stated that whereas she had appreciated the ne~d for 
giving some powers to village panchayats to plan under JRY as per their 
own requirements. it was felt necessary to see that (a) they understand the 
logic of the programme and select works accordingly (b) they have an 
access to the required expertise to guide them in -undertaking works (for 
example, for ecological regeneration and micro watershed development). 
and (c) the decision making is not dominated by the vested interests of the 
rich. 

c. Objective or providinl 100 days employment to • ramOy member 
1.16 As per guidlines. employment of 100 days was to be ensured to at 

least one member of each family of rural landless labourers in the country. 
However. during their study tour of various villages across the country and 
after inspection of actual sites of JRY works as also interaction with the 
beneficiaries, the feed back received by them in village after village was 
that the resources provided to individual panchayats were too meagre to 
create any dent in the problem of rural unemploypent. .. 

1.17 In this regard. Comptroller & Auditor-General has also in his 
report. pointed out that: 

"The Department fixed a target of generation of 91.17 crore man-
days for 1989-90. with a total outlay of Rs. 2623.08 crores 
(including share of States). According to the National Sample 
Survey (1983-84), the estimated rural population below poverty 
line was 22.15 crores as on 1st March, 1984. Taking the average 
size of a family as five, the number of rural families below the 
poverty line works out to 4.43 crores. On this basis, the total 
provision of funds would provide. on an average. employment to 
one member of every rural family living below poverty line for 
21 days in a year. Thus the availability of funds for the programme 
is too inadequate to achieve the objective of providing full 
employment opportunities to one member of each family living 
below the poverty line." 

1.18 An unofficial expert has also complained about the inadequacy of 
funds in the following words: 

"The objective of covering all the villages under JRY and ensuring 
100 days of employment to one member of each landless labour 
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family do not match with the size of the funds allotted to the 
programme. It seems that the funds are spread too thinly vast rural 
areas (for example, in Gujarat 7500 village panchayats out of the 
total of 13412 - about 56% got less than Rs. 25000/- in J991-92 
under the programme). Many village panchayats therefore can take 
up very small works that generate limited employment. The 
objectives of providing 100 days of work to landless families is 
completely out of question." 

1.19 In this connection, a voluntary organisation from, Rajasthan has, in 
a memorandum submitted to the Committee, stated: 

"The JRY allocations to the panchayats in the area where the 
sangathan works, has resulted in far less than the desired quantum 
of work. i.e. ]00 days of work in a year. If all those on IRDP lists 
of families below the poverty line are given employment, that the 
number of days, that each family could get would be 6·10 days per 
annum. The reasons are as follows:-

(a) Insufficient allocations 
The money provided is far less than the amount required to 
give viable and sufficient employment to those below the 
poverty line. 

(b) Material· Labour ratio 
Most panchayats complain that the provIsion of the 60:40 
ratio for labour and material is unrealistic and in practice end 
up spending much more than the allocated amount on 
materials. The rising prices of materials have furtht:r eroded 
funds available for employment. 

(c) Use of Contractors 
Although use of contractors is banned under the programme, 
the practice is sti1l 'I(idely prevalent. This obviously cuts into 
the insufficient allocations for employment." 

1.20 Ministry of Rural Development have also admitted. in a written 
reply that: 

"With the existing level of resources available under Jawahar 
Rozgar Yojana (JRY). it is not possible to provide 100 days of 
employment to one member of each ~rural family living below the 
poverty line in any State I UT. " 

During evidence the Secretary, Rural Development also stated: 
"JRY is one of the many schemes of poverty alleviation and it 
ends up really as a transitional employment and given the 
reasources they are able to generate for 30 days of employment on 
an average taking the country as a whole. The general planned 
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development itself should take care of the employment needs to 
alarge extent. So. the planned development itself takes care of the 
employment needs. In due course the JR Y will disappear. The 
success of JRY will be when it disappears." 

1.21 The Additional Secretary of the Ministry informed the Committee 
during evidence: 

"The only difficulty which we faced was the cut imposed on our 
budgetary allotment in 1990-91. Our allocation was cut by 15 per 
cent and in 1991-92 our total allocation for the Ministry as a whole 
was cut by Rs. 500 crores." 

1.22 The Planning Commission is of the view that the employment 
piarantee under wage employment programmes like Jawahar Rozgar 
Yojana is not feasible with the level of resources available with the Centre 
as well as the States and that the States should also supplement JRY, to 
the extent possible by their own wage employment programme. 

1.23 Asked whether the Govt. have sought the views of various States 
on the above suggestion of the Planning Commission, the Minist'Y of 
Rural Development replied in the negative. 

He further added: 
"This Ministry has not received any such suggestion from the 
Planning Commission so far. However. besides participating in the 
JRY, some States do have their own wage employment pro~r,m­
mes even now. notably Maharashtra which has its own emWoy-
ment guarantee scheme." "-..: ", 

1.24 Einphasising the need to strengthen the programme both financ\ally 
and structurally. a non official organisation has suggested the guarantee a 
certain number of days of employment to every family below the poverty 
line. ACClOrding to the organisation number of days could be reduced ffQm 
100 to a more realistic 30 days per year. but if the perSon' does nof get 
employment he must be entitled to redressal. 

1.25 In order to overcome the problem of inadequacy of funds. a non 
official expert has suggested as fo!lows:. ', .. 

"Major programmes/schemes/departments ~alir1g with public 
works are DPAP, DDP, JRY, MNP. TADP (Tribal Area 
Development Programme). Special Area Programmes, NWDE" 
(National Wasteland Development Board), forest department, 
irrigation department, department of lane development and soil . 
conservation, public works department, agroclima(ic zonal planning 
cell etc.etc. Each of these is planned/impleme\lteJ' ~!most ip4epen-
dently of each other. Though some efforts are made sometiih~' to 
intergrate the functioning. of some of these departments, (For 
example. comprehensive watershed planning \bider DDAP), these 
are far from adequate. In order to reduce the wastage of resources 
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arising out of duplication and lack of coordinlilion, it is necessary 
to pool these resources together and plan the works in a 
coordinated way. We consider this as a minimum planning of 
public works at the State, and specially at the district and below 
district levels." 

1.26 In this context. the Public Accounts Committee (8th Lok Sabha) in 
their 91st Report had recommended as under: 

"It is imperative that all allied programmes and activities and the 
economic infrastructure required for effective implementation of 
these programmes are integrated and brought under one Ministry 
to avoid overlapping and to enable the Government to have an 
effective control over these programmes. These must be an integral 
part of a single development plan formulated by a single Develop-
men Authority and for whose effective implementation a single 
authority is responsible and accountable. It is also desirable that a 
beneficiary is covered under only one programme/scheme and 
given adequate assistance to enable him to cross the poverty line in 
one go and on sustained basis." 

1.27 A Consultant from the Planning Commission suggested to the 
Committee during her evidence: 

....... The JRY should be split into two. In one case we will 
concentrate on selected backward districts, it can be 100 or 150 
which can be worked out, and there the employment is the 
primary objective. In the selected areas we should move at least 
towards 90 to 100 days of employment so that the poor man can 
get some livelihood ... There is need to have flexibility. Targetting 
should be done in a flexible way because lean season varies from 
State to State and district to district." 

1.11 Alleviation 01 rural poverty has been one 01 the prillUU')' objectives 01 
planned development in India. Sinee rural poverty is inextricably Baked 
with low income level in tbe rural sector and therefore with the problem of 
unemployment includlnl under-employment in the rural aras the objective 
01 inc:reasinl employment opportunities has c:oastantly been enpailll the 
attention of plannen and poUc:y maken. It would not be an exageratlon to 
say that the endemic problem of rural unemployment lorms tile core of 
rvowth strateps loIlowed in the country duriq the last two decades. The 
Committee, howeIVer, revet to note that none 01 the series or schemes 
implemented by Government or India with the belp 01 St8te Governments 
have adcIreueci the problem of rural employment in a comprehe .... ve 
manner. The resources allocated lor the pUrpole have not been COIIImetIIU-
rate with the mapJtude 01 the problem. have been spread too thinly and 
implemented In a lac:kadakic:al manner even as each new scheme has met 
with a new let 01 pitfalls. ThIs is substantially true aIIo 01 the Jawahar 
Rozpr YoJaaa wbicb otherwise Is the IIlOIt comprebeasive atteDIpt at 
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removal 01 rural unemployment. It is, therefore. a matter of great concern 
that even after years of planned development there are stiD lOO,.million poor 
people living in rural India. The Committee, therefore, strongly recommend 
that there should be higher allocation of resources for Jawahar Rozgar 
Yojana to achieve the desired objective of generation of more employment 
and creating assets in the rural areas. 

1.29 The Committee ate constrained to nnd that the necessary funds 
meant for various poverty alleviation programmes, as admitted by the 
Government, did not invariably go to the areas of the concentration of 
landless and unemployed rural labour. In 1989-90, there were 120 back· 
ward districts with acute poverty. According to the evaluation of wage 
employment programmes made by the Government itself there were at least 
53 pet cent viDages which had not ever got the beneOt of any works 
programme at all. 

The Committee would. therefore, like the Government to accord prefer-
ence in allocation of funds to all the 120 backward districts identined to be 
suWering from acute poverty. 

1.30 The Committee. while findina the objectives of JRY laudable have, 
however. noticed that there is no explicit focus on prioritization of assets 
beina created under the programme. They, therefore, recommend that 
without interrerinl with freedom of Panchayat Samitles in lelectlnl the 
works to be undertaken under JRY, care should be taken that these works 
dovetail with an over all plan for development of each region under which 
first priority should be given to directly productive investment in items like 
irrigation, water-shed development, afforestation etc., which are labour 
intensive at construction as well as post construction stages. This. the 
Committee feel. will also call for larger allocation of funds and greater 
integration of the efforts of individual Panchayat Samitits. The Committee 
further recommend that the next priority should be given to construction of 
roads for promoting regional development while the last priority may be 
given to construction of buildings for schools, housing, dispensaries, etc. At 
the same time Committee agree to have ftexibiUty for prioritization varying 
from State to State. 

1.31 The Committee observe that the JRY generally operates in isolation 
without baving any meaningful linkages with the other on-aoing develop-
mental as well as poverty alleviation programmes. Obviously, this sJtuatlon 
impairs the investment eflklency of JRY. In this connection. the Committee 
note tbat Public Accounts Committee in their 91st Report (8th Lok Sabha) 
on IROP, had recommended that it was imperative to integrate all allied 
prop'ammes and activities and the infrastructure' required for effective 
implementation of all luch Pl'Olrammes. The Estimates Committee lend 
their fbll suport to this view and desire that there IIIUIl be a ...... e 
In .. ated development plan formulated by each Paachayat SIIJIIItl, which 
mUit be made responsible and accountable for III suec:eufullnapiemeDtation. 
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At the same time, a beneficiary should be ~ assisted in a 
sustained manner over a certain period to enable him to cross the poverty 
line once ror all. With this objective, the Committee recommend that all 
poverty alleviation programmes should be merged. 



CHAPTER II 
ALLOCATION. UTILIZATION AND ADEQUACY OF RESOURCES 

(a) Crlter~ for Allocation of Resources 
2: 1 The Central assistance under JRY is allocated to States/UTs on the 

basis of proportion of rural poor in a State I U . T. to the total rural poor in 
the country. From State to the districts, the allocations are to be made 
according to the index of backwardness formulated on the basis of 
percentage of agricultural labourers to main workers in rural areas, 
percen~ge of rural SC/ST population to total rural population and inverse 
of agricultural productivity defined as the value of agriculture produce out 
of each unit of land for the rural areas taken on the net basis in the 
weights of 20:60:20. , 

2.2 However. Audit have revealed during scrutiny of State-wise alloca-
tion of funds that while six States (Goa. Haryana. Himachal Pradesh, 
Jammu & Kashmir, Manipur and Rajasthan) and six U.Ts. (Andaman & 
Nicobar Islands. Chandigarh. Dadra & Nagar Haveli. Daman & Diu,. 
Lakshadweep and Pondicherry) were allocated more than their proportion-
ate share, 19 States and one U.T. got less. The Deptt. stated, in 
November, 1989. that the additional funds were given to the above States I 
U.Ts. keeping in view the geographical conditions and their b~ckwardness. 
However, no fresh guidelines or criteria to determine allocation on the 
basis of geographical conditions or other factors were laid down. 

2.3 In this context JRY manual provides that for the purposes of 
allocation of funds to the village panchayats, the population of each village 
panchayat having less than 1,000 population is to be taken as 1,000 and 
more than 10,000 as 10,000. The population of SCs/STs is also to be 
adjusted accordingly. 60% of the resources earmarked for village panchay-
ats are to be distributed on the basis of adjusted SC/ST population and 
40% on the basis of adjusted total· population. 

Not less than 80 per cent of the funds allocated to each district after 
providing for earmarked sectors in accordance to the conditions of sanction 
letter of the grant by the Government of India, are to be distributed to the 
village panchayats/mandals (that is the lowest elected body) in the district. 
The balance 20 per cent funds could be utilised at the district level for 
inter-block/village works. 

(b) Fiaandal AIIocatJoa and Physical TqetI 
2.4 The Ministry of Rural Development have furnished the following 

details ot.·overall physical and financial targets fixed/achieved under the 
Yojana since its inception:-

12 



Year 

1989-90 

1990-91 

1991-92 

1992-93 

Financial 
Provision 

(Rs. 

2630.67 

2627.80 

2620.90 

2556.47 

13 

Expenditure 

in erores) 

2458.10 

2600.02 

2646.20 

721.29 
(tiU August. 

1992) 

Employment Actual 
Generated Employment 

(Target) Generation 
(in Million Mandays) 

815.725 864.387 

929.109 814.559 

735.435 812.766 

788.490 208.152 
(till August. 

1992) 

2.5 It is seen from the Report of the C&AG of India for the year ended 
31st March, 1989, Union Govt. (Civil) that the demands for grants for 
1989-90 did not contain specific provision for Jawahar Rozgar Yojana. The 
first instalment totaDing· Rs. 987.40 crores was released by Government 
making the expenditure' debitable to Grants-in-aid to the States. The funds 
were released direct to District Rural Development Agencies without being 
routed through the Consolidated Fund of the respective Stat~s. 

2.6 Asked about the reasons for releasing first instalment ·of Rs. 987.40 
crores to the DRDAs/Zita Parishads directly in 1989-90 and thereafter 
routing its share through State Govts. from 1990-91 onwards. the Ministry 
of Rural Development stated: 

"When JRY was launched in the year 1989-90, it was proposed that 
the funds under the Yojana will be distributed to districts directly as 
it would eUmin,te delays in the resources reaching the implementing 
agencies. However, during 1990-91, when the new Government 
assumed office. it was felt that in a federal structure, it may not be 
proper to distribute the funds directly to the districts while by-passing 
the States especially in the implementation of a programme for which 
the State Govts. also contribute." 

2.7 The Ministry of Rural Development have informed the Committee 
that assistance from the Centre to the States under the Yojana is made on 
the basis of the proportion of the rural poor that a State had in 1983-84. 
The Committee t.herefore wanted to know whether the States have been 
releasing the funds arbitrariJy or on the basis of proportion of the 
rural poor each district had (n 1983-84. The Ministry. in a written reply 
stated: 

"Funds under the Yojana are allocated to States/UTs on the basis of 
the proportion of rural poor in the State/UT, as against the total 
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rural poor in the country as per the 38th round of NSS (Le. 1983-84). 
From the States to the Districts, the allocation is made on the index 
of backwardness. The funds are allocated to the districts by the 
Centre and the States have no right to alter the allocation of the 
district without the approval of the Central Govt." . 

2.8 Elucidating the point further, the Secretary, Ministry of Rural 
Development stated during evidence: 

"From the Slate to the District, the State Governments are 
required to distribute the funds on the basis of three indices. One 
is the inverse of an agriculture productivity. the proportion of SCI 
ST population to the total rural population and also the proportion 
of agricultural workers to the total workers - the dates given a 
weightage of 20:60:20. The money goes to the district and from the 
district to the panchayats. We gave only two indices for the 
panchayats. The population with a 60 per cent weightage to SCI 
ST." 

He further clarified: 
"The idea giving 60 per cent to SCIST is that the tribal areas are 
normally less thickly populated. If you go by population they will 
get less. So we will give a 60 per cent weightage." 

2.9 Asked whether any comprehensive survey of the rural poor has been 
made in each State, the witness stated: 

"" .... each State has done its own list of families below the poverty 
line. Now what we did was in November. 1991, we issued 
comprehensive instructions to all the States to build up the list of 
the people below the poverty line taking the 1991-92 level prices as 
index and arrange them according to small farmers, marginal 
farmers. agricultural labourers. This exercise was completed in 
three States. The other States will have to scrutinise it again and 
complete the register. It is going to take a,little time. In the 
meantime we are going by the register prepared by them earlier." 

2.10 'To a question about the magnitude of the problem. he replied: 
"We required three thousand million mandays for rural employ-
ment. this was based on two-three things. One is the National 
Sample Survey which has brought out a paper on the unemploy-
ment situation in the country. But even in that there is a little 
difficulty because Kerala will show a high unemployment whereas 
in terms of poverty it is much less. So we took the Maharashtra 
Employmellt Guarantee Scheme to see how much employment it 
h'~~ ... Icated on an average and we tried to multiply it and apply it 
for tht! .:ountry as a whole. 1"hereby we arrived at three thousand 
milrion mandays. Broadly many experts agreed that this would be 
the magnitude." 
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2.11 It has been stated that against the financial provIsions of 
Rs. 2630.67 crores a sum of Rs. 2458.10 crores was spent in 1989-90 and 
864.38 million mandays employment was generated against the target of 
875.72 million mandays. 

When the Committee wanted to know the reasons for not spending the 
full amount provided under the Yojana and also whether the amount 
remaining unspent during 1989-90 was transferred to the next financial 
year. the Ministry stated: 

"Funds upto 25% of the total allocation of the Year is permitted to 
be carried forward. so as to maintain continuity in the programme. 
The funds which were not utilised during 1989-90 were automati-
cally treated as resources under JRY and utilised in the subsequent 
year." 

2.12 In reply to another question as to how it was possible to achieve 
98.7 per cent target of creating employment against an expenditure of 93.4 
percentage of the financial provisions. the Ministry stated: 

"Under the Yojana not less than 60% of the resources are required 
to be utilised on wage component and 40% on non-wage compo-
nent. The targets of creating employment are fixed on this basis. If 
the wage component exceeds 50% of the total allocation. it will 
result in generation of more employment. as compared to' the 
targets and also the total expenditure under the Yojana." 

2.13 Against financial provision of Rs. 2627.80 crores in 1990-91. target 
of creating of employment of 929.10 million mandays was fixed whereas 
during 1989-90 an employment generation target of 875.73 million man days 
was fixed with a financial allocation of Rs. 2630.67 crores. Asked as to 
how during 1990-91 it was possible to generate more employment in terms 
of ma~days with less financial allocations in comparison to allocations 
during 1989-90. the Ministry of Rural Development stated: 

"The employment targets are fixed by dividing the wage compo-
nent of JRY funds by the minimum wages fixed by each State I 
V.T." 

The witness further stated: 
"The reason for larger achievements for 1990-91 as compared to 
1989-90 is the change in the wage non-wage ratio to 60:40 1990-91 
as against 50:5; in 1989-90. However it may be mentioned that 
owing to the enchancement of minimum wages in some of the 
State during 1990-91 as compared to 1989-90. there had been a 
reduction in targets also in the case of some States during 1990-
91." 

2.14 In the connection. the Secretary. Ministry of Rural Development 
stated during evidence: 
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..... Every year there is carry forward balance of the previous 
year. This carry forward balance plus the money released in that 
particular year taken together contribute to the creation of 
mandays. That is why in 1989-90 there was a carry forward balance 
plus the Budget provision released for that particular year. In 
1990-91 we had a cut of 15 per cent." 

Asked to clarify whether man days are also carried forward, the witness 
stated that 'money is carried but mandays will come against the target'. 

2.15 Resources allocated under JRY and the corresponding States 
contribution from 1989-90 to 1992-93 is given at Appendix I. 

Asked whether the targets set for generation of employment have been 
achieved in each of the States/UTs. the Ministry stated: 

"The targets fixed for the employment generation and the achieve-
ments made in each State during 1991-92 is given in Appendix II. 
lt may be seen therefrom that some of the States viz. ArunaGhal 
Pradesh, Bihar. Goa. Jammu & Kashmir, Karnataka. Punjab. 
West Bengal. A&N Islands. Daman & Diu. Lakshadweep were 
not able to achieve the targets fully. But as a carryover of 25% to 
the next year is allowed. the achievement upto 75% may be 
considered as satisfactory. Taking this into consideration it can be 
said that only Arunachal Pradesh. Jammu & Kashmir. Meghalaya. 
Punjab. Daman & Diu were not able to achieve the targets for the 
year 1991-92. The reason for the non-achievement of-.tbe targets by 
these States are as under:-

(i) Non-release of JRY funds by the States to Districts and the 
districts to the panchayats in time. owing to their own ways 
and means problems; 

(ii) Disturbed conditions in some of these states; and 

(iii) Unfavoured seasonal conditions to take up works under JRY." 
(c) Dlvenion ·of resources from poorly performloK Mandai Panchayatsl 

Districts to better performinl ones under JRY 
2.16 Para 7.1 of the JRY Manual provides that diversion of resources 

from one district to another are not permissible. Similarly, diversion of 
resources from village panchayat to another village panchayat are also not 
permissible. However. additional allocation can be considered for those 
districts which are performing better within the overall State allocations. 
The Government of Karnataka have drawn attention of the Committee to: 
the words 'additional allocation can be considered for those districts which 
are performing better within the overall State allocations' and stated that 
'obviously t there can be no other way of giving effect to this stipulation for 
granting additional allocations to the better performing districts with the 
State. No '?ther interpretation of the stipulation made in the last sentence 
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of para 7.1 of the JRY guidelines seems to be feasible or else the sentence 
itself would become entirely redundant'. 

2.17 The State Governmellt have further stated that as the existing 
guidelines themselves permit additional allocations to be made to the 
better performing districts (i.e .• districts where the demand for wage works 
is more). any blanket ban on the diversion of resources from one district/ 
panchayat to another district / panchayat within the overall State alloca-
tions. may not be called for. They have therefore suggested for agreeing to 
certain inter-district readjustment of the JRY resources allocated to the 
State in the light of the actual requirements and conditions prevailing in 
different areas of the State. The State Government have however assured 
the Committee that the 60:40 wage material ratio as well as all the other 
conditions stipulated in the JRY guidelines with regard to implementation 
of these works could be strictly adhered to. 

(d) Un~tllised Resources or NREP/RLEGP 

2.18 Asked whether the unutilised resources of NREP & RLEGP 
. available with the States were reckoned for fixing employment generation 

targets under JRY during 1989-90, the Ministry of Rural Development 
stated: 

"The unutilised resources of NREP & RLEGP with the Statesl 
UTs as on 1.4.89 were not taken into consideration for fixing the 
employment generation target under JRY during 1989-90. as those 
figures were not readily available there. However. these resources 
were taken as resources available under JRY and were utilised 
under the Vojna.·· 

(e) Delay In Release of Central Assistance / States' Share 
2.19 Paras 10 and 11 of the JR Y manual provided that the State 

Governments shall release the grants to the DRDAI Zila Parish ads within 
a week after release of the Central assistance along with its own matching 
share. The funds to Village Panchayats will be distributed by the ORDAs/ 
Zila Parish ads within a week of the receipt of the funds from the State 
Government in . accordance to the conditions prescribed in the sanction 
order <,>f· the Government of India. 

2.20 However. it has been observed that there have been a number of 
cases of delay in releasing States' share to districts/Zila Parishads. 
Similarly, there were instances of short release/delay in release of funds by 
ORDAs to panchayats. 

2.21 In regard to delay in releasing Central Govt. 's share. Addit\onal 
Secretary. Ministry of Rural Development stated during evidence: 

"The diffic::ulty is in releasing funds from the Centre because of 
cuts imposed in the middle of the year. 

As regards actual release of funds to the State Governments and 
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as regards the allocation made. one difficulty is that our alloca-
tion of first instalment ..... .is released generally by the first 
week of April. The second instalment is released only on the 
basis of actual expenditure of the first instalment in the field. 
In case of utilisation is less. naturally other releases are not 
made. 

Secondly for utilisation. there are earmarked sectors for SCI 
T. If in these earmarked sectors actual expenditure falls short 
of whatever is the norm then in the case also there are less 
release of funds ...... The second release will depend upon the 
actual expenditure incurred. According to the JRY manual we 
have laid down some conditions. The major important part 
there is that out of the earlier instalments. at least 50 per cent 
should be utilised. If it is not utilised then obviously there is 
no money for implementing the scheme and carrying on the 
work." 

In this regard. the Secretary. Minsitry of Rural Development added: 
"In regard to release of funds. normally funds is expected to 
be released quarterly. But in the case of JRY. we made a 
departure. For the year 1992-93. we already released a sum of 
Rs. 1046 crores out of the total amount of Rs. 2100 crores 
from this April. I am taking the whole country together. The 
Prime Minister had mentioned to us that we must release funds , 
in summer season itself. As per the official system which we 
had. we cannot release the second instalment without getting 
utilisation certificate for the first instalment." 

2.22 The Ministry of Rural Development have. in their O.M. dated 
10th March. 1992. informed the Committee that Andhra Pradesh. 
Assam. Haryana. Karnataka. Orissa and Tripura have not contributed 
their full matching share of 20% in the year 1991-92. 

2.23 The Committee during their study tour of various districts in 
the country and through their interaction with the implementing agen-
cies confirmed the fact that fund releases ttl Panchyat Samities were 
not timely and. often. did not conform to the available working sea-
son. This obviously results in low employment generation as well as 
wastages .. 

(f) Non OpeDinl or Savinp Bank Account 

2.24 JRY funds (Central share as well as states' share) are to be 
kept in a bank or a post office in an exclusive and separate savings 
bank account by the DRDAs/ZPs and panchayats. Interest amount 
accrued nn the deposits is to be treated as additional resuurces for the 
programme. Audit have pointed out that there was delay in transfer-
ring the amount from treasuries to banklnon opening of separate bank 



19 

accounts for JRY funds in a number of ORDAs/Village Panchayats in 
Bihar, Uttar Pradesh and Karnataka. Delay in depositing amounts received 
for the programme in saving bank account resulted in loss of interest which 
would have accrued to the programme. 

In this connection. the Ministry of Rural Development have. in a written 
note. stated:-

"In the beginning of the programme. these minor problems had to 
be faced initially in some of the States/UTs before the speedy 
implementation of the programme in these States/UTs picked up. 
Initially. even the Post Offices and Banks were not prepared to 
open an exclusive Savings Bank Account for JRY as laid down in 
the guidelines. Keeping all this in view, a practical view of the 
matter perhaps is required to be taken particularly when the 
programme was at its initial state of the implementation at the 
time the audit was conducted. The matter in this regard has also 
been taken up with the concerned State Govts. and the Govt. of 
Karnataka and UP have confirmed that Savings Bank Accounts 
have now been opened and the requisite transfer of money has 
been effected." 

2.25 In Kerala. the amounts released for ORDAs Panchayats were 
retained in treasuries savings bank account as per instructions of the State 
Government. During their Study Tour to Trivandrum. the Village Pan-
chayats desired the Committee to recommend for opening of accounts only 
in Post Offices/Nationalised Banks as lot of difficulty was being experi-
enced by them in withdrawing JRY funds from the treasuries Savings Bank 
Accounts. 

2.26 The Committtee note that the Central assistance is to be allocated on 
the basis of proportion of rural poor that a State/UT had in 1983-84 as per 
38th round of NSS to the toul rural poor in the country. However. they 
have found from the Report of the C&AG of India for the year ended 31st 
March. 1989 (No. 13 of 1990) that while six States (Goa, Haryana, 
Himachal Pradesh. Jammu & Kashmir, Manipur and R.yasthan) and six 
UTs (Anciaman & Nicobar Islands. Chandigarh, Dadra & Nagar Haveli, 
Daman.& Diu, Lakshadweep and Pondicherry) were allocated more than 
their proportionate sbare, 19 States and one UT lot less. The Department of 
Rural Development have stated that the additional funds were liven to the 
above States/UTs keepinl In view the pop'aphical conditions and their 
baekwardness. However, no fresh luldellnes or criteria to determine 
allocation on the basis of leop'aphlc:al conditions or other factors were laid 
down. In this regard, the Plannin. Commission has also admitted that in 
rec:ent yean, leveral Issues have been raised about the methodology of 
poverty estimatloR, both by professionals and State Govts. and they have, 
therefore, appointed an Expert Group to look Into these Issues relatina to 
the deftnltlon and me_urement of poverty. The Committee would like to 
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know whether the luues raised have been IOrted out by the Expert Group 
and if 50, the necessary chanles effected In allocation of resources under 
JRY to various States/UTs may be intimated to them. 

2.27 The Committee note that althoulh Jawhar Rozpl' YoJana was 
Iaanched form 1st April, 1989, Demands for Grants for 1989-90 did not 
contain any spedftc provisions for the YoJana. The flnt Instalment of 
Rs. 987.40 crores was, however, released by Govt. IIUlIdnJ the expenditure 
debitable to Grants-in-aid to States. The Central Govt. instead 01 roulinl 
the funds throup the conaolidated funds 01 the respective States released 
the funds direct to the District Rural Development Alancles (ORDAs). 
Apparentiy in order to eliminate delays in the resources reachlDl the 
implementing agencies. From the year 1991 onwards the funds are, 
however, beinl distributed to the districts throup the concerned State 
Governments as it bas not been considered proper to by-pass State 
Governments in a federal system particularly when State Govemments are 
also expected to contribute their share to this programme. The Committee 
are constrained to observe that the wisdom 01 releasing lunds dired, to 
District Rural Development Agencies remains doubtful. 

2.21 The Committee are surprised to note that the Ministry 01 Rural 
Development did not take into consideration un utilised resources of NREP 
and RLEGP with the States/Union territories as on 1.4.1989 for fixine the 
employment leneration targets. Moreover, the prOlramme was started 
without dolnl any compreshesive survey 01 the rural poor and the funds 
were allotted on the basil of rural poor in the country as per 38th round of 
N.S.S. i.e., 1983-84. In this connection, the Public Accoudls Committee 
0986-87) had, in parqraph 1.103 01 their 94th Report also observed, that 
NREP had lacked foues on the target group population for whom It was 
meant. That Committee bad, therefore, desired the Govt. to have reliable 
estimates of people In need of employment in difrerent areas or districts and 
estimated demand for employment durinl various seasons In a year. It was 
also recommended that a system of registe ...... the worken ... issuing to 
them identity cards should be evolved. In spite of the speciftce recommenda-
tions made, it seems that the Govt. did not take any action in the matter 
and it was only In November, 1991 that the Ministry of Rural Development 
issued compreheslve instructions to all the States for preparinl the list of 
people below poverty line taking 1991-92 level price as Index. However, this 
excerdse could be completed only in three States. The Committee would, 
therelore, like to know whether all the States/Union Territories have 
prepared the list of people below poverty line baled on 1991-92 prk:e-Index. 
They also recommend that all the workers, after their identlftcatloD, should 
be ..... ed identity cards-eum pass books 10 that all the neceuary entries 
IUch as days on which work a1ven, wapi paid etc. could be made and 
verified at a subsequent stage. This would also belp the Gov ........... , In 
piti... the reliable date lor future pI.nnlnl. 

2.29 The Committee are 01 the view that the above iaItaDeeI are 
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Indication or the -hasty approach adopted by the Govt. wbUe launching the 
VoJana without any proper preparatory measures. The deficiencies pointed 
out above and discussed in subsequent paragraphs indicate the defective 
..,proach or the Govt. in formulating and implementing the YoJana. 

2.JO From the financial provisions made and tragets for employment 
generation fixed, the Committee find that against the provision of 
Rs. 2630.67 crores, a sum of Rs. 1458.10 crores (93.4%) was spent in 1989-
90 and 864.38 million mandays employment (98.7%) were generated against 
the target of 875.72 millon man-days. Again, against the financial provision 
or Rs. 2627.80 crores In 1991, target of creating of employment of 929.10 
millon mandays was fixed whereas during 1989-90 employment generation 
of 875.73 million mandays was fixed with a financial allocation of 
Rs. 2630.67 crores. In this connection the Secretary, Ministry of Rural 
Development explained during evidence tbat States were allowed to carry 
forward about 25%· of the funds released in one year for use in the next 
year and these carry forward balances plus the money released in that 
partiCUlar year taken together contributed to the creation of mandays. He 
clarified that only money was being carried forward to the next year and 
the mandays created were being shown against the targets fixed in that 
year. From the lntonnation furnished by the Ministry of Rural Develop-
ment, the Committee are concerned to note that the employment tarl~ts are 
IIxed by simply dividing the wage component of Jawahar Rozgar YoJana 
funds by the minimum wages fixed by each State/Union Territory. 

2.31 The Committee feel that the above criteria adopted by the Govern-
ment is faulty as it is not possible to verify the correctness or figures of 
achievement or employment actually generated. They, therefore, recommend 
that the State Governments should be asked to maintain authentic records 
like muster rolls susceptible or verification so that the position of achieve-
ment of generation or employment vis-a-vis those targetted is maintained 
corrtctly. At the same time scientifically desilned sample studies should be 
carried out in each State I reaion to verify the emperical data lenerated by 
the State Governments. 

2.32 The Committee observe that there have been a number of cases or 
delay in releasing States share to districts/Zila Parishads .• SimUarly, there 
were'instances of sbort release/delay in release or funds by ORDAs to 
panchayats. The Ministry of Rural Development have also admitted that 
Andhra Pradesh, Assam, Haryana, Karnataka, Orbsa and Tripura did not 
eoatribute their JDateh ..... share of 10% in. the' year 1991-92 in time. 
Keepinl In vie" ,. a~!e· facts, the Committee· are In .. ~ fix to accept the 
ftpres of em~r/n,'-~"~*tration ~~ to ~mby the Ministry • 

. r" .' J . .. .,. 
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2.33 Durillg their Study Tours of various Districts in the country and 
through their interaction with the implementing agencies the Committee 
have found that funds released to the Panehayats were not timely and, 
often did not confonn to the availability of working season. This obviously, 
results in low employment generation as well as wastages of funds. The 
Committee, therefore, recommend that Governmeflt should evolve a 
system by which grantsl JRY funds are released to the DRDAslZila 
Parishads and Village Panchayats well in timel 

2.34 From the JRV Manual the Committee find that diversion of 
resources from one district/village panchayat to another is not pennis.sible. 
However, additional allocation can be considered for those districts which 
are peforming better within the overall State allocations. In this connec-
tion. Government of Karnataka have stated that as the existing guidelines 
themselves permit additional allocations to be made to the better pefonn-
ing districts. any blanket ban on the diversion of resources from one 
district/panchayat to another district/panchayat within the overall,State 
allocations may not be called for. The Committee agree with the views 
expressed by the Govt. of Karnataka and recommend that readjustment of 
the Jawahar Rozgar Vojana resources allocated to a State/Union Territory 
should be allowed with the approval ofState/UT Administration within 
JRY provisions. Howevel. the State Govt./Union Territory should simul-
taneously ensure that the wage material ratio as well as other conditions 
stipulated in Jawahar Rozgar Vojana Guidelines are strictly adhered to. 

'-. 

2.35 The Committee find that JRY funds (Central as well as State's 
share) are to be kept in a bank or a post office in an exclusive and 
separate Savings Bank Ale by the OROAs/Zila Parishads and Panchayats. 
The amount of interest accrued on the deposits is to be treated as 
additional resources for the programme. However. Audit have pointed out 
that there was delay in transferring the amount from treasuries to bankl 
non opening of separate Bank Ale for JRY funds in a number of 
ORDAs/Village Panchats in Bihar. Uttar Pradesh and Karnataka. In this 
context. the Committee do not agree with the views of the Ministry of 
Rural Development that in the beginning of the programme such minor 
problems had to be faced. 

2.36 During their study tour to Trivandrum a number of Village 
Panchayats complained that as per instructions of the State Govt.. the 
amount released for DRDAs/Panchayats is to be retained in treasuries' 
Saving Bank A/ c with the result that they have to face a lot of difficulties 
in withdrawing money from there. The Committee desire that instructions 
for keeping JRY funds in Post Offices/Nationalised/State Cooperative 
Banks only should be strictly adhered to. 



CHAPI'ER m 
PLANNING AND EXECUTION OF WORKS 

(a) Oq-.atloaal .. up 
3.1 The Ministry of Rural Development of the Central Govemment is 

the administrative department responsible for plannm,. implementation. 
monitoring and evaluation of the programme. 

At the Central level. a committee set up in the department is to proyide 
overall suidance, lay down guidelines and undertake continuous montor-
ing and supervision of implementation of the programme whereas at the 
State level. the responsibility devoles upon the State Level Co-ordinatioa 
Committee .. 

3.2 At the District level, the District Rural Development Agency/Zilla 
Parishad (DRDA/ZP) is entrusted with the responsibility for co-ordina-
tion, review, supervision and monitoring of the programme. The DRDA/ 
ZP is entrusted with the responsibility for co-ordination, review, supervi-
sion and monitoring of the programme. The DRDA/ZP is ac:c:ountable to 
'the State Oovernment for ensuring that the report/returns in respect of 
works taken up for execution in the district are furnished on time. The 
DRDA is headed by a Project Officer, an(J ZP by a Chairman. They are 
supported by technical! administrative staff of the level of Executive 
Engineer, etc. on the technical side and Asstt. Project Officers, aerts, 
Stenographers, etc. on the administrative side. The Block level officials, 
i.t., BD02/Block Samiti staff help the district authorities in implementing 
and monitoring the programme. 

" 3.3 At the village level, the programme is to be implemented through 
the village panchayat. The village panchayat would appoint a committee 
for each village to oversee, supervise and monitor the works under the 
pragramme. This committee should include at least one representative of 
SCs/STs. The members of the Panchayat are assisted by Village Secretary 
who is a Govt. official. Where Village panchayatsf"are not in existence, 
their share of funds would be passed on to the concerned block/block 
samiti which would be responsible for implementing the programme. 
Technical supervision of work is the responsibility of the block agencies I 
DRDAs. 

3.4 Asked whether the existing organisational set up of the Jawahar 
Rozgar Yojana at the Centre was adequate for planning; implementation. 
monitoring and evaluation of the programme and whether any review has 
been made for strengthening the implementation and monitoring aspects of 
the programme, the Ministry of Rural Development have stated: 

23 
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"Planning. implementation and monitoring of JRY have been 
highly decentralised. Evaluation has to be done by independent 
agencies, so as to avoid any bias. Hence the limited organisa.-
tional set-up at the centre now. appears adequate. 

No review has been made to strengthen the implementation 
and monitoring aspects of the proll'amme. Steps have, however, 
been taken to ensure that the Central Government Officers 
visit each State/UT. at least once a year. These yisits will 
include discussions at the State/district/village panchayat level 
about the implementation of the proll'amme and also to see 
some works taken up under the Yojana, both at the district 
and the village panchayat level. This would provide some idea 
about the implementation of the proll'amme." 

3.S In reply to another question whether tbe present organ-
isational set up of the Jiwhahar Rozgar Yojana was adequate 
in each of the State/UT whether there was any machinery fOJ 
monitoring the implemenlation of JRY projects in each of the 
State/UT, the Ministry stated: 
"Since planning and implementation of JRY is entirely decen-
tralised, the organisational set up at the State/UT level seems 
to be adequate. As per JRY guidelines, the officers at the 
district, sub-division and block level are required to monitor all 
aspects of the programme through field visits to work sites in 
the interior areas. Accordingly, a schedule of inspection, pre-
scribing the minimum number of field visits, for each supervis-
ory level . of functionary from the State Government to block 
level is drawn up and adhered to. 

A provision of 2% of the annual allocation (Central + State) is 
made under the guidelines for meeting the expenditure on Staff of the 
State/district/block/viUage panchayat level, including travel costs for 
purposes of inspection." 

(b) T-.. Gnap aader tile VojaDa 
3.6 People below tbe .;rover(y line are the target group under the 

JRY. Preference is to be given to SC/STs and freed bonded labourers 
for employment under the programme and 30 per cent of the employ-
ment opportunities are to be reserved for women. In this connection 
Secretary, Rural Development stated during evidellC)C: 

"This programmes is targeted towards the rural poor in the 
country. As this programme is taraeted at providing wage 
employment at local level and largely manual labour , in on~ 
sense, the people who tum up for such type of work are really 
those who are poor and who are prepared to do manual 
work." 
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3.7 The MiDistty of Rural Development, in a written reply, informed 
the Committee tbat: 

"Poverty and backwardnell in each of the States/ districts bas been 
computed on the balis of consumption expenditure by the National 
Sample Survey. Orpnisation of the Planninl ConuniasioD. The 
proportion of rural poor in each State to the total rural poor in the 
COdRtry has been shown in the Appendix III Punjab bas the lowest 
percentage of population below the poverty line i.e. 7.20% while 
Orissa bas the biabest i.e. 48.30%. 

Families Uvial below the poverty line are identified and rep' 
tered in the IRDP Servey ReJister at the district level. However, 
the lists are not available at the Government of India level." 

3.8 To a question wbether the districts bave been identified OD the basis 
of index of ~wardness in all the States/Union Territories. the Ministry 
of Rural Development replied in nelative. When asked whether the 
identification of the tarleted beneficiary families, essential for proper 
implementation of the programme, bas been completed in all the states, 
the Ministry stated: 

"JRY is a self-taraettiDl programme wherein identification of 
targetted beneficiaries families not reqQired. Whosoever, comes for 
manual work at minimum wales has to be given employment. 
People below poverty line statewise as per N.S.S.O. 'SUrVey 
conducted in 1988-89 is given in the Appendix D. 

3.9 In this connec:tion, tbe Committee have been informed in another 
communication received from the Ministry that Andbra Pradesh, Bihar, 
Jammu and Kashmir, Mabarashtra, Orilla, Tripura, Uttar Pradesh and 
West Benpl have not prepared the list Df people below poverty line (BPL) 
accordinl to income and oc:cupatioaal catcJOries required for BPL survey 
for 8th Plan. 

In reply ~o another question wbether there were any complaints 
reprding selection of labour from targeted groupe.. the Ministry stated: 

"No specific complaiDts bave been received in the matter. How-
ever, wherever such complaints are received, they are referred to 
State Government for remedial action." 

3.10 Asked whether tbe Government have evolved any mechanism to 
identify the quantum of unemployment and under-emplovment lilt the 
viIIaJe/Block level and whether areas which may r~ jt rcquirc tile wage 
employment proJI'UIUDe for tile poor at aU have been identifierJ, the 
Ministry replied: 

"There is DO mecbnism to icJeDtify the quat:tum of unemploy-
IQCnt/UDder-employmeDt at present. The PlanniDJ CommiIIioD it 
currendy under taIdDJ an exerc:ile to identify molt backward II'eII 
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of high employment needs, which will have to be tackled through 
better targeting of JRY No areas have been identified so far, U 
those which do not require any wage employment programme:" 

3.11 In reply to a question as to how it is ensured that only SCs/STsl 
economically backward classes arc involved in JRY works, tbe Ministry 
stated: 

Year 

"Though no steps have been indicated to ensure their participa-
tion, the share of SCs/STs in tbe employment is regularly 
monitored at the State and Central levels. The % share of SCsi 
STs in employment during the last three yean is as under: 

Total employ- Sbare of % 
ment generated SCs/STs 

1989-90 8643.87 4740.79 54.85 
1990-91 8745.59 4764.67 54.48 
1991-92 8081.05 4538.95 56.17 

The sbare of economically backward classes un~r the Yojana is not 
monitored. " -, 

3.12 It bas been stated tbat the Gram Panchayats are entitled to a Share 
of JR Y funds on the basis of Poverty computed by giving 60% weightage 
to tbe propulation of SCs/STs and 40% to the total population. Asked 
whether all the village have been surveyed so as to know tbe percentage of 
people living below the poverty line and their proportion to the population 
of SCs/STs, tbe Ministry state(t: 

"For the purpose of allocation of funds from the Districts to the 
Panchayats, the total population of the Village Panchayat and 
population of SCs/STs only are required. Each village Panchayat is 
maintaining a IRDO Survey Registers, Where is the list of people 
below poverty line including SCs/STs, is indicated." 

3.13 To a question as to how it is ensured that the 30% of the 
employment opportunities under the Yojana are offered to women as per 
guidelines, the Ministry replied: . 

"It is difficult to ensure strict compliance of this provision, 
espeCially when tbe implemention is totally decentraliscd. The 

• 
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share of women in employment generated under the Yojana during 
the last three years is as under: 

Total employ- Share of % 
ment generated Women 

1989-90 8643.87 1905.17 22.04 
1990-91 8745.59 2153.01 24.62 
1991-92 8081.05 1951.87 24.15 

The low percentage of women is attributable to social taboos and 
also to their unwillingness to come forward and take up manual 
labour in some parts of the country. 

3.14 The Committee aver that the identification of beneficiary families is 
important to ensure that benefits under the programme reach the targeted 
group. The guidelines issued by the Department did not specify the income 
limit for identification of families to be benefited. In the absence of 
specific guidelines for annual income limit to be adopted. different income 
limits ranging from Rs. 3600 to Rs. 6400 were adopted for identifying the 
families living below the poverty line in Karnataka. 

3.15 Identification of the targeted beneficiary families was not done in 
Andhra Pradesh. Bihar and Uttar Pradesh while in Karnataka and 
Rajasthan, the work was still to be in progress. When the attention of the 
Ministry of Rural Development was drawn to the above deficiencies. they 
stated: 

"Although the target group under the Yojana continues to be the 
people below proverty line. out of which preference is given to the 
SCs/STs for employment under the Yojana, no formal instructions 
for identification of beneficiary families have been issued by the 
Government of India .... the objective was to be achieved by fixing 
the programme parameters that it is self-targeting in nature." 

(c) Preparatioa 01 Annual Plans 

3.16 Preparation of annual plans has been given high priority under 
JRY. As per para 27.1 & 27.2 of the JRY Manual, the DRDAs are to 
prepare annual action plan equivalent to the value of 125 per cent of its 
share of funds aJlocated in the preceding ye¥ before the beginning of the 
financial year. No work can be taken up unless it forms part of the Annual 
Action Plan. 

3.17 While preparing the Annual Action Plan. completion of the 
incomplete works are to be given priority over taking up of new works. No 
work shall be taken up by the DRDA/ZP which cannot be completed 
within two financial years. 
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3.18 Audit bas pointed out that annual plans of work for District Rural 
Development Agencies/Panchayats were not prepared/completed in any of 
the States test-cbecked. In this connection, the Ministry of Rural Develop-
IIlent have, in their OM dated 10/3/1993 -alated as under: 

"As regards the preparation of Annual Plan of works to be tabn 
by the ORDAs/Village Pancbayats, the JRY guidelines clearly 
indicated that DRDAs/ZPs shall prepare Annual Action Plans 
equivalent to 12.5% of its share of fundi allocated in the preceding 
year before the beginning of the financial year. The guidelilles . . , 
further lay dOwn that the plans of development of villages in the 
jurisdiction of different Yillage pancbayatsl mandals should be 
diICUued thoroughly in the meetings of the Yillage panchayats and 
,the fiDaI decision arrived at should determine the plan of works to 
be taken up during a particular year. 

As the programme of JRY was launched only in April 1989, it 
might bave initially taken some time to give final shape to the 
Annual Action Plans by the Village Panchayats/DRDAs. In tbis 
context, it needs to be further mentioned that the implementation 
of the programme through the Village Panchayats was as such an 
entirely new approach and it was for the first time that they bad 
been involved with the planning and implementation of works. in 
the Northern India, the months of April to June are the harvesting 
IeaSOn. as a result most of the people in the rural areas remain 
busy during this time and chalking out of the priorities of works to 
be taken" up was not an easy task for the p8Jl~ayats. The matter 
81 pointed out by the Audit has also been taken up with the 
concerned Stale Gom." 

(d) I .. ...--.....~ 

3.19 The various agencies involved in the implementation of JRY have 
been mentioned in para 3.2 above. At the village level. however, the . 
programme is to be implemented through the Village Pancbayats, who will 
be responsible for planning and execution of the Yojana. The technical 
UJpervision is the responsibility of the Block Agencies/ORDAs. According 
to JRY Guidelines Village Panchayat means the lowest elected body and ' 
includes Gram Pancbayats, Mandai, Napr Panchayats or traditional Yillage 
institutions like Village Councils and Village Development Boards baving 
Slatutory character. 

3.20 In sueb cases where the Village Panchayat/Panebayats are not in 
existence, while their share will be passed on to the concerned Blockl 
Block Samiti for implementing the Yojana in respective Panchayat/ 
Paacbayats, the items of works to be taken up would be decided at the 
Villa.,.t.evel itaelf by the gram sabha (village auembly) of the concerned 
Paacbayat/Panc:bayats. 
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3.21 When pointed out by a member that in Tamil Nadu there are DO 
panchayatl or panchayat samities and how the pI'OII'JUDlDe is to be 
implemented in such a situation? The Secretary, Ministry of Rural 
Development stated: 

"The entire JRY presupposes that there will be elected pancbayats 
at the village level, Block level or district level. Supposing only 
Gram Panchayats are superceded and Panchayat Samiti exists, we 
have said that the Block wiD implement it. Supposing the Samiti 
also is superceded and Zila Parishad is also superceded, then there 
is really DO remedy in the manual at all for the funds which are 
going to panchayat. But the DRDA, of which Chainnan is the 
Collector and MLAs and M.Ps. are also memben, is expected to 
implement the programme." 

3.22 Asked whether MPs or MLAs are to be associated with the 
implementation of the programme, the Additional Secretary of the 
Ministry stated: 

"The M.P. and MLAs are members of the DRDA. So, when a 
meeting of DRDA is called, the MLAs or M.Ps. who are memben 
of that committee are also to be called." 

3.23 Clarifying the position in this regard, the Secretary, Rural Develop-
ment stated: 

"At the district level it is to be implemented by DRDA. DRDA is 
a registered body which is set up for aU the poveny alleviation 
programmes. DRDA is a body of which the District ·Collector is 
the Chairman. The name may be different-as coUector, Adhy-
akasha etc." 

3.24 To a question as to whether the DRoA should be headed by non-
official or only by officials, the witness stated: 

"This was taken up two years earlier when Shri................. was 
our Minister. All these things were considered then. Many States 
said CoUector should head the DRDA." 
Oarifying the position further he said: 
"We do go to State Governments for implementation of the 
schemes. They create the district level organisation. Each state has 
its own view in this regard. Maharashtra Government recently 
wrote that the Zila Parishad should take over the DRDA. We go 
by whatever State Government sugests. We do not impose 
anything from here. I may add here that in the Orissa Z.P. Act 
there is a provision that they can take over the DRDAs which, of 
course, they have not done." 

When asked whether the Depanment would agree if the State Govt. 
wanted that a DOn-officiai should head DRDA, the witness stated: 

"ZiIa Parishad is an elected body of which, obviously, non-official 
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will be the Chairman. In the new Panchayat Raj Lepslation, a 
Constitution Amendment Bill there is a provision ,-that the Zila 
Parist,ads and Panchayats shall take-over all developmental func-
tions. If it is lepslated most of the powers will be vested with 
them." 

3.26 When the Committee insisted that the Secretary, Rural Develop-
ment should pve his opinion about a non-official heading the DRDA, he 
stated that it is for the Committee to take a view. This is quite a ticklish 
problem. 

(e) Technlal laputs " T ....... (Preparatory Stap) 
3.27 The Manual issued, in August 1989, by the Department provides 

that in order to facilitate the technical scrutiny of the plans of action of the 
village "'panchayats, the authorities at the block samiti / district level should 
prepare and approve standard designs and cost estimates of those items of 
work which are generally taken up by the village panchayats. This will help 
in' q~k.er preparation of plans of action by the village panchayats and also 
quicket'technical scrutiny by the block/district authorities. 

The Manual also envisages provision of necessary orientation to the 
officers handling JRY work at various levels. Regular training workshops/ 
programmes should, accordingly. be organised for the purpose. It was, 
however, noticed in Audit that no such training programme has either 
been arranged or contemplated in the States of Bihar and Rajasthan. 

3.28 Audit had pointed out in the Report of the Comptroller and 
Auditor General of India for the year 1983-84-Union Goycrnment (Civil) 
that Officers handling NREP works were given no training and out of 981 
block level seminars financed by the Centre in 1981-82. only 307 seminars 
were held till January, 1984. Audit had also pointed out that a number of 
posts of experts in various disciplines and staff essential for the effective 
implementation/monitoring of IRDP had been kept vacant in various 
States/UTs. 

The Department did not keep in view the above findings in taking 
measures for imparting training t.> the officers concerned for meaningful 
technical scrutiny of schemes at various levels. 

3.29 In this connection the Ministry of Rural Development in their OM 
dated 10th March, 1993 stated as Under: 

"A special provision had already been made in the JRY Guidelines 
during the year 1989-90 for incurring training expenses of the 
officials/non-officials involved in the implementation of the prog-
ramme at the district/village level. For this pU,rpose. a maximum of 
1/5th of the provision meant for administrative/contingent expen-

JJiture could be spent for training of officials/ non-officials at the 
district/village level. Besides the above. the Departme,nt of Rural 
Development organised 6 Regional Workshops during 1989-90 in 
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whicb tbe officials involved in the implementation of tbe 
programme from all the States/UTI participated. These 

,workshops were beld witb tbe objective of impaning train· 
in, and necessary ,orientation to tbe offk:ers dealing with 
tbe implementation of the proaramme at the State/District 
levels. The places wbere the workshops were held were 
Delhi, Madras, Bhopal, Bhubaneswar, Varanasi and 
Ahmedabad. The States of Bihar and Rajasthan were re~ 
resented in the workshops held at Varanasi and New Delhi 
respectively. 

The provision for incurring training expenses under the 
. JRY bave now been revised since the year 1990-91 to the 
effect that a maximum of Rs. 50.000/- can be spent by 
tbe DRDAI/ZPs in order to meet tbe training expenses of 
the concerned officials/ non-officials who are involved in the 
implementation of the prolfamme at the various levels. 
With a view to ensure proper representation of the non-
officials in these training programmes, it has been further 
stipulated that at least 50% of the above amount should 
be spent on the traininl of the non-officials. During the 
year 199()..91 , the Depanment of Rural Development have 
further orpoised three worklhops at the National level in 
whicb tbe project Directors of tbe ORDAs/other rural 
development proFammes including the Jawahar Rozgar 
Yojana participated. During the current financial year (1991-
92) also, there is a prolfamme to organise similar work-
sbops. 

So far as the requirement of technical inputs to' the 
Plans of Action prepared by the villale Panchayats in con-
cerned, the JRY picielines in this connection are quite 
clear and it has been stipulated that in order to facilitate 
the technical scrutiny of the Plan of Action of the Village 
Pancbayats, the authorities at the Block Samiti/District level 
should, prepare and approve the standard designs and cost 
,estimates of items of works which are generally taken by 
.the Panchayats. The Department, in this regard, have also 
laid emphasis from time to time and special attention of 
all the State Govemment/UT Admns. has been drawn to 
tbe above requirement and for making tbe services of the 
technically qualified personnel available for providing techni-
cal inputs to the Action Plans of the Village Panchayats. \ 
The Union Government also is aware that workshops, semi-
nars, training programmes etc:. of the functionaries at aU 
leve" includinl non-officials is an ongoing activity underta-
ken by the States very frequently. Even the Chief Minister, 



32 

Rural Development Ministers and the State level officers have 
participated the training I education programme of officials and 
non-officials. " 

3.30 The Ministry, in another written note to the Committee, have 
further stated: 

"Training facilities will have to be made at State-DRDA/Blockl 
Village Panchayat levels. the NIRD at Hyderabad, the State 
institutes of Rural Development and the district training centres 
undertake training programmes and seminars on JRY. The details 
of the programmes organised by the States/UTs are however not 
monitored at the Central level." 

(I) Esecutioa of Worka 
3.31 After earmarking 6 per cent of the resources at the national level 

for Indira Awas Yojana, another 20 per cent of the resources for 
implementation of Million Wells Scheme and land improvement of SCsI 
STs and freed bonded labour; and 2 per cent of the annual alloc,tions for 
administrative and contigent expenditure inclusive of the additional staff 
which have been created or may have to be created at any level of 
administration (State I District I Block/Village Panchayat), not less than 80 
per cent of the remaining funds are to be distributed to the Village/ 
Mandai Panchayats and balance 20 per cent funds are to be retained at the 
district level for inter-block/village work. 

3.32 DRDAs/ZPs share of funds is to be utilised for different sectoral 
works as under: 
(a) economically productive assets 
(b) social forestry work 
(c) individual beneficiaries Scheme for SCs/STs 
(d) other works including roads and buildings 

35% 
25% 
15% 
25% 

There are no sectoral earmarkings of resources at the village panchayat 
level except that 15% of the annual allocations must be spent on items of 
work which directly benefit theSCs/STs. Diversion of . funds meant for 
SCs/STs is not permitted. 

3.33 All rural works which result in creation of durable productive 
community assets can be taken up under the Yojana. Preference is to be 
given to works (i) having potential of maximum direct and continuing 
benefits to the members of poverty groups, (ii) which are, or can be, 
'owned by or are assigned to groups of beneficiaries either for direct use of 
the assets by the groups( s) or for sale of the services / facilities created by 
the assets to ensure continuing income to the groups. 

3.34 Higher priority is to be given to works which are required for 
infrastructure of poverty alleviation programmes like DDP, DPAP, 
DWCRA, IRDP and construction of primary school buildings in those 
revenue villages which have primary schools without bUildings. 
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3.3S Illustrative list of the activities for which JRY resources can be 
used to provide infrastructure support are as follows: 

(i) Planting of mulberry trees; 
(ii) Cbawki rearing shed. and reeling sheds for sericulture; 
(iii) Poultry sbeds; 
(iv) Handloom sheds; 
(v) Work sheds for food processing; 
(vi) Retail outlets of district supply and marking societies; and 
(vii) Raw materials, godowns and common worltSheds for DWCRA 

groups. 
Private land belonging to small and marginal farmers who are below 

poverty line and figure in IRDP Survey register can be developed with 
JRY funds. Items of work which will constitute land development will be 
land shaping. construction of drainage, fields. channels etc. 

3.36 All capital expenditure on land development including the costs of 
soil amendment and irrigation is permissible on land development subject 
to the condition that not less that 60% expenditure of a land development 
project is incurred on payment of wages of unskilled labourers. Dovetailing 
of resources from any other source is permissible to mllke up for excess 
material component of a land development project. The costs of family 
labour used for cultivation of developed land is also permissible to smalll 
marginal farmers only below poverty line whose names figure in IRDP 
survey register for a maximum period of 2 years at the rate of 100 mandays 
per hectare per year calculated @ minimum wages for unskilled labourer. 

3.37 Recurring costs of cultivation on items like seeds, Chemical 
fertilizer. insecticides, pesticides, weedicides, irrigation etc. are most 
permissible under a land development project even if it forms the part of a 
project. Any project capable of improving the productivity of land in a 
Watershed or Command Area can be treated as a land development 
project. Only such blocks of land would be permitted under JRY which 

-have at least 10 farmers; 
-at least 50% of the land holders are small and marginal farmers: and 
-at least 25% the land belongs to small & marginal farmers. 
3.38 In this connection, a non-official expert has, in a written memoran-

dum stated: 
"The blanket rules regarding the aUocation of JRY funds - mainly 
at the district level are too rigid. We believe that micro level 
allocations of the funds should be decided at the micro level only. 
Broad guidelines from above may help. but detailed allocations 
should be determined at the micro level." 
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3.39 It has been admitted by .... n the non-officials appeared before the 
Committee that there are some pro~ems sometimes about the selection of 
works and implementation of works at the village level. 

3.40 However, a non official representative from Ahmedabad stated: 
"There are, however. some problems regarding the working of 
village panchayats which need to be soned ,?ut. At appears that 
the selection of works by village panchayats mainly serves the 
interests of the better off and the rich in the villages (panchayat 
buildings. community centres. shopping centres. school rooms etc. 
and approach roads are some of the most popular asset!! con-
structed under the programme). and development of land and 
water resources is more or less neglected at the village level. As 
construction of buildings generate low (unskilled) employment. the 
generation of employment for the unskilled at the village level has 
remained fairly low under JRY. Secondly. there is no concept of 
planning or preparing a shelf of project at the village level. The 
selection of works is usually done in an ad hoc fashion. Conse-
quently works that create sustained employment in the long run 
are usually neglected at the village level." 

3.41 The non-offical witness has therefore suggested that the main 
requirement of the programme is to introduce decentralised planning of 
these works at regionalldistrict/block/vi1lage levels to incorporate local 
needs of the area and' people. An imponant feature needed in the 
programme is the flexibility of approach which can take care of local 
situations easily ...... public works can be and should be pfanned and 
implemented at several levels. such as regional level (For example. to fight 
regional environmental degradation). district level and sub district levels 

,. including village level (at the village level the programmes can include 
infrastructural planning. planning for sanitation and hygienic as well as 
micro watershed planning). The programmes therefore should be designed 
in ·such a fashion that his flexibility of operation is feasible. 

(I> Technica Su.,port for Execution of Works 
3.42 It has been stated that the project officers DRDA/Chairman. Zila 

Parishad are supponed by technical/administrative staff of the level of 
Executive Engineers/Engineers etc. on the technical side and 
Asstt. Project Officer. Stenographers. Clerk etc. on the administration 
side. However. during the Study Tours of the Committee it has been 
complained by all concerned that the technical suppon is lacking. Most 
Panchayat Samities visited by the Conlmittee during their study tour also 
complained about inadequate technical suppon available for execution of 
works under JRY. Asked as to how it is ensured that each DRDA/Ziia 
Parishad is provided adequate technical suppon in execution of works I 
programmes undenaken under Jawahar Rozgar Yojana. the Ministry of 
Rural Development stated: 
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"The village Panchayats are competent to accord approval to 
the projects themselves after, it has been technicaUy appraised 
by the Panchayat Samiti officials. In case the Panchayat Samiti 
is not in existence, the power of technical scrutiny is vested at 
DRDA/ZP level. 
In case of the shortage of technical staff or otherwise it is 
permissible that the village Panchayat may have the projects 
technically appraised by even private technical qualified people. 
State Governments have been asked to lay down norms for 
engaging such private technically qualified staff." 

3.43 Enquired about the number of works which are supposed to 
be supervised by the technical staff at a given point in time and 
whether any criterion has been fixed in this regard, the Ministry 
stated: 

"JRY is on going plan/scheme of wage employment and is 
being continuously reviewed by the Central and the State 
Governments. For its effective implementation, at the instance 
of the Government of India. the States have drawn up a 
schedule of Inspection prescribing minimum number of field 
visits for supervisory level of functionaries at the State/Dis-
trict/Block level to ascertain whether the programme is 
implemented satisfactorily and the execution of works is in 
accordance with the prescribed procedure and specifications. 
Though no criteria has been fixed by the Government of 
India for supervision of works taken up under JR Y by the 
officers, most of the State Governments have prescribed that a 
minimum of 5% of the works are to be covered by the offic-
ers during their inspection." 

3.44 From the notes submitted by the State Governments, the Com-
mittee have noted that in Andhra Pradesh and Goa, one Assistant 
Engineer has to supervise about 40 JRY works/200 works respectively 
in addition to his normal work. In this connection, Secretary, Rural 
Development has stated during evidence: 

"These programmes should be covered by the State Govern-
ments. We are allowing 2 per cent of the total expenditure 
for administrative expenditure. Earlier it was 5 per cent .... We 
thought that it should be reduced and we brought it down to 
2 per cent. At present it is only 2 per cent. My view is that 
2 per cent should be adequate." 

3.45 Admitting that there is no technical support at the Pfnchayat 
level, the witness stated: 

"At the Panchayat level, there is no technical support. This 
has created a problem. Of course, technical support is to be 
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strenphened. Technic:al support for this proJl"amme is weak. It can 
be increased." 

He further informed the Committee: 
"As far as creating the structure for implementation is concerned, 
as I mentioned earlier, we have reaDy left it to the States. It varies 
from State to State. Some other States had rural engineering 
organisation. Some others bad combined. We had not laid down 
any particular pattern. Wc have said that Pancbayats should get 
technical support from block level, from the district level. That is 
what we have laid down. We have left it to them to devise their 
own method. We also feel that this has to be strengthened so that 
leakages are reduced and quality of work is improved." 

(b) w. a --nae COIIIpOMIIti OD the worb UDder BY 
3.46 The JRY Manual stipulates that village panchayats shall spend at 

least 60 per cent of the funds given to them on wage component. 
Expenditure on non·wage components comprising of the cost of materials. 
administrative and supervisory expenses, cost of handling and transporta· 
lion of materials and foodJl"ains, cost of ,equipments, wages of workers 
other than unskilled workers etc. in excess of DOn·wage component shall 
be met from outside the JRY funds. Similar provisions wiD be applicable 
to DRDAs/Ziia Parishads share of funds separately. 

3.47 During the Study Tours of the Committee, the represen~tives of 
various State Governments/nonooOfficiais organisations have been 1Il0re or ae. unanimous in expressing the view tbat the existing ratio between 
material and wage cost requires to be reviewed and made elastic. Asked 
whether any such proposals have also been received by the Government, 
the Ministry of Rural Development stated: 

"Some of the States bave requested this department to revise the 
wage and non-wage component from 60:40 to atleast SO:SO on the 
plea that durable assets could no~ be created within the prescribed 
ratio ... In view of the fact that JRY is basically an employment 
programme, the dominant share of resources should be utilised 
directly as wages. Hence, it is not found advisable to revise the 
exising ratio between the wage and non·waae components for the 
time being." 

3.48 In this connection, Additional Secretary, Ministry of Rural 
Development stated: 

"This is very vast country and the lituations differ. There are 
occasions and areas where we have allowed norm of leu than 
60:40 ill a different way. For example, in the Nic:obar &lands 
everything has to be carried from Port Blair. The District 
Magistrate came up and laid that if 60:40 is insisted. the COlt of 
the transport beiDg what it is, it is not ,poIIlbie. So we deviled a 
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system for computing it as 60:40, made a discount of the transport 
charges from Pon Blair to Car Nicobar or wherever it is. Then we 
fixed the wage and non-wage component." 

3.49 Commenting on the wage component material ratio; a non-official 
witness from Development Alternatives stated during evidenc:e: 

"Most of the work listed in this Manual which is really relevant for 
integrated rural development cannot be undenaken unless we have 
laxity for wages. It would be very difficult to fix a ratio of so:so or 
40:60. All I can say that States/Districts/Panchayats should have 
some freedom to fix ratio provided the proposed work to be 
undenaken has the full approval of the people and meets the main 
aims of the JRY." 

3.50 In this connection, Government of Kamatua have stated as under: 
"The objective of the J.R.Y. is to generage employment alongwith 
the creation of durable economic assets in the rural areas. With tbe 
increase in the costs of material components, it has become 
extremely difficult to adhere to the 60:40 ratio and simultaneously 
to maintain quality of work while creating assets. Particularly, 
construction of school buildings, community structures and irriga-
tion works now make it inevitable that the 60:40 ratio between 
wage and non-wage components be revised atleast to 50:50. The 
50:50 ratio existed in tbe predecessor programme of J.R.Y. 
(NREP &: RLEGP). If the emphasis is on quality of work and the 
~eation of durable economic assets revision of the cost ratio is 
absolutely necessary." 

3.51 The Planning Commission bas also suggested that ratio between 
material and wage COlt needs to be reviewed in view of difficulties faced by 
some states. 

(I)'" olea. ....... 
3.52 JRY Manual stipulates that contractors are not permitted to be 

engaged for execution of any of works under the programme. No middle-
man or any sucb intermediate agency is to be employed for executing 
works under the programme so that tbe. fuO benefits of wages to be paid 
reach tbe workers and the cost of the works does not go up on account of 
commission charges payable to such contractors, middlemen or intermedi-
ate aaeney. Cautioning the Village Panchayats/DRDAs etc. in this regard, 
the Ministry of Rural Development have stated that the experience has 
Ihown that surrogate contractors by the names of village youth coor-
dinaton, village organisors or similar other names substitutes the regular 
contractors under the wage employment programmes. Care should be 
taken that emergence of contractors in devious ways is scrupulously 
checked. 

3.S3 Asked as to bow the' Government ensure that the Village 
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Panchayats/DRDAs etc. do not enlBle contractoR for execution of work 
at all, the Ministry of Rural Development have stated that JRY Manual 
Itrictly prohibits the enlIJement of contractOR under the Yojana. 

3.54 Executive Secretary. PRDA TA in a memorandum submitted to the 
Committee stated: 

"The execution should be done by the vin. people and DOt by 
contractors. Since vinale people do not have necessary funds for 
the execution of·the project so peoples' committee/vOluntary 
orlanisations should be siven -at least 75% of neceasary advance 
for the work; otherwise they will bave to take sbelter of money 
lender / contractors for investment." 

3.55 Commenting on tbe practice of enlaJinl the contractors for JRY 
works, one of the non-official organisation stated tbat 'although use of 
contractors is banned under the programme, the practice is still widely 
prevalent. This obviously cuts into the insufficient allocations meant for 
creating employment'. ' 

(J) MabdeuDc:e ot AIIetI 
3.56 The assets created under the Yojana should be taken over by the 

concerned replar departments of the State Government and are also to be 
maintained by those departments. 

Maintenance of assets created under the wage employment programmes 
for which maintenance funds are not ordinarily available shall be done by 
the Village Panchayat/Mandal with maintenance of die' funds made 
available to them under the Yojana. 

3.57 The village panchayat is permitted to spend upto a maximum of 
10% on maintenance of the public assets within its geographical boundary. 
The assets on which funds earmarked for maintenance can be spent are as 
under: 

(a) Assets created under erstwhile programmes of NREP/RLEGP and 
JRY which have not been taken over by tbe State Government or a local 
body; 

(b) any public assets the responsibility of maintenance of which is that of 
the village pancbayat; and 

(c) Any public asset whicb is required to be maintained by any other 
agency and it makes a written request to the pancbayat for helpinl it with 
resources for maintenance on the ground of lack of resources. This, 
however, is an enabling provision to tackle situation of extreme 
emergencey and should be resorted to very' sparingly. 

3.58 It has been stated by various Study Groups tbat 50% of the U1Cts 
created under NREP were not beinl maintaine.t. 

3.59 Asked whether tc:n percent of JRY funds were sufficient for 
mainte~ of assets, the Ministry of Rural Development stated: 
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"Most of the assets created under the Yojana are taken over by 
the concerned regular departments of the State Government and 
are to be maintained by these Departments, through their normal 
budget gran!s. 

Maintenance of assets under NREP/RLEGP or under JRY for 
which maintenance funds are not ordinarily available is done by 
the village Panchayat/Mandal within 10% of their allocaiton under 
JRY. This seems to be adequate as no State has requested for its 
further enhancement. No technical know-how is however provided 
to the gram panchayats for maintaining the assets, as of now." 

3.60 From the replies to the questionnaire issued to various States/UTs, 
the Committee find that m.ost of the States were satisfied with the present 
allocation of funds for maintenance of assets. ' 
Unfinished ~orl's under NREPI RLEGP 

3.61 Instructions issued by the Department envisage that unfinished 
works under NREP/RLEGP become part of JRY. Priority was to be given 
for completion of incomplete works over new works. A test check in Audit 
have revealed that unfinished works under NREP/RLEGP had not been 
identified for completion on priority in Bihar and Kerala. The Ministry of 
Rural Development, in their O.M. dated 10th March, 1993 stated on this 
issue: 

" .... While issuing sanction of release of funds for implementation 
of JRY in the beginning of the year 1989-90 and also in the year 
1990-91, it has been specifically mentioned in these sanCtions, that 
20% of amount available at district level may be utilised wherever 
necessary for the completion of spill over works of the erstwhile 
programmes of NREP and RLEGP." 

3.62 Whereas the Government of 'Bihar stated that priority was being 
given to the spill-over-works over the new works under the Yojana, the 
Government of Kerala reported that there were a large number of 
unfinished ·works under NREP and RLEGP and the. directives have been 
issued for speedy completion of the on-going works on priority basis. 
(k) MllappropriatioD/Leakaps of Funcla and M..... of RedreIIal 01 

GrlevlUIeeIl ComplalDti 
(i) Leakages of funds 

3.63 One of the non-official witness from the Tata Institute of Social 
Sciences, Bombay has, in a memorandum submitted to the Committee 
stated that public works programme (PWP) bave a lot of leakage of funds 
at various levels. On an average not more than 60-70 per cent of the funds 
actually reach the target groups. In this ·regard he has stated that the role 
of labour contractors, . corrupt officials, and unusually long delays in the 
bureaucracy, are pivotal to the phenomenon. 
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3.64 Asked about the methodology adopted in such cases, he stated 
during evidence: 

"I would like to point out two or three methods. One is in the 
measurement of work. Normally, wages are fixed according to 
movment of earth, movement of various things like stone moving 
or digging. There are certain norms according to w.rhich piece-rate 
wages are given. What happens is that on an average when w~ are 
talking about certain" area which is to be dug, it is don~ by four, 
ten or twenty people-depending on the size of the gang. Now that 
measurement takes place once in a while by the junior engineer 
concerned who is available at the local level. More often, it is the 
COIKlCrned department which does this. What happens is that the5e 
people show measurements to be less and pay the workers less 
accordingly ...... The JRY is supposed to operate through the 
Panchayats. But it is not always that the panchayats have technical 
departments. The contractors come in through the Government 
agencies. 

The third level which I have seen is where works are started and 
on paper these are complete. But actually the works are far from 
complete. This is particularly so in Rajasthan. I have seen about 
4-S yean back in 1987-88 that there were problems regarding 
completion. The money is spent but the work is actually not done. 
Who takes the money where, I do not know becau5e...we have not 
gone into the investigation how the leaks take place. But we have 
seen that the financial targets are completed but the physical 
targets are not completed." 

3.M In this connection the non-official witness added: 

"The aim of JRY or other employment guarantee programmes is 
to provide employment as and when necessary and proper care is 
not given to the completion of ""tbe programme. When top priority 
is not given, over a period", there is vertical division and those 
programmes which are meant for only employment guarantee and 
where no targets are fixed and no supervision is done, will suffer. 
So. instead of saying that employment alone is the target, we 
should say tbat botb employment as well as the creation of assets 
should be the joint targets." 

SUllcsting the need for coordination amongst various departments, he 
ltated during evidence: 

"(Another) aspect is in relation to coordination between depart-
m~nts. Right now, it appears that such coordination is not possible 
at the Gram Panchayat le~el because the Gram Panchayat has a 
limited vision and what is required is a sort of global vision which 
could come only from die district level. This is because plans are 
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made generally for a district and there is a district coordination 
committee chaired by the district collector. The collector is the 
Chairman of several other committees and is also in charge of law 
and order, revenue, and so on ...... collector alone just cannot 
discharge aH the duties. Therefore, alternate committees with 
statutory powers are necessary." 

3.67 Elaborating the points further the non-official witness from Bombay 
stated in a written memorandum: 

"The planning and implementation of dif(.erent schemes lacks 
coordination. The scheme in principle, is meant to not only 
provide employment to the workers but also provide productive 
assets to the rural economy. The latter part is woefully lacking. 
There are irrigation tanks constructed where there is no water. 
roads constructed where there is no need and, due to inter-
deP¥lmental non-coordination, complimentary scheme~ are not 
effectively implemented." 

3.68 Pointing out the need for improvement in the information system, 
he suggested: 

"There is need for lot of improvement in the information system 
relating to the locational and time specific demands for labour. 
Presently one notices that while on ~e one hand, workers often 
complain of non-availability of works on the other many works 
cannot be initiated for want of adequate labour. This disequilib-
rium has been a cause of loss of welfare to the workers as wen u 
loss of revenue to the State." 

3.69 In this connection, another non-official witness from Ahmedabad, 
has stated during evidence: 

"Regarding panchayats, I would say that panchayats are aU right, jf 
they have regular election. But Panchayats are one of the agencies 
involved in development work. Other organisations of people 
should also be involved in JRY at the district and talub levels, 
and 'at the state level, we can have vigilance cells for the redresI8I 
of complaints. The cells should have 213 members from outside the 
Government, i.e., debureaucratisation can be utilised in these 
areas and more of the outsiders can be involved to redress the 
grievances or the complaints." 

Commenting on the solution to the problem, the witness said: 
"There is no foolproof solution to this problem because corruption 
is there from top to bottom. But if we have the vigilance cen, it 
will be helpful." 

3.70 For doing away with the corruption, Executive Secretary, 
PRDATA suggested that: 
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"(i) Political interference should be avoided in the scheme; 
(ii) Regular flow of funds should be ensured for the execution of work 

to be undertaken by voluntary organisation/ executing agencies. 
(iii) At district level there should be a organisation to check and 

monitor the scheme. 
(iv) In case of delayed approvals of the projects/programmes under 

JRY the revised cost must be approved to compensate the existing 
rates at the time of execution of the project." 

(U) Means of Redressal of Grievances / CompllJints 
3.71 One of the Social organisation from Rajasthan has, in their 

Memorandum, submitted to the Committee, stated that while JRY manual 
is indicative of types redressal. there is no enforcement; no levels 
prescribed for responsibility; no redressal for;. the worker and no punitive 
damages to prevent further misappropriation. 

Asked about the avenues for redressal of grievances in regard to 
misappropriation of funds etc., the Ministry of Rural Development stated 
that whenever complaints regarding misappropriation/misutilisation of JRY 
funds are received, these are sent to the concerned State Government for 
taking remedial measures. 

3.72 In reply to a question about the number of complaints received 
directly or through field visit Reports, the Secretary Rural Development 
Ptated during evidence: ~. 

"We are fully alive to the criticism. Large fund is voted by 
Parliament. Since it is implemented through the State Govern-
ment, the first level of reference is the State Government, suppose 
a mistake has been committed by Sarpanch or somebody. In 
Rajasthan, a Project Director bas been suspended. In Madhya 
Pradesh, action has been taken against a number of Sarpanches. 
When a complaint comes to our notice, in a federal set up, we 
refer to the State Government for action." 

3.73 Elaborating the point further, the Witness stated: 
"When a public complaint comes, we send it to the State 
Government. In very serious cases, we have personally gone; we 
send a team from here and get a report." 

3.74 In cases of misappropriation of funds or pilferagea of funds, the 
Committee wanted to know on whom the responsibility would be faxed. 
The witness stated: 

.0In the case of misappropriation the responsibility will fallon the 
implementing agency. Th~ work is being implemented by the 
Panchayat and therefore the Chief Executive of the Panchayat will 
become responsible." 
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3.7S Asked about the number of persons punished, he stated: 
...... .in terms of punishing people from here, I do not tbink that 

the Government of India has punished anybody." 
As a matter of fact, in Madhya Pradesh against 39 Sarpanches 
criminal cases have been registered." 

3.76 The Ministry of Rural Development have further informed: 
"Criminal cases registered against Surpanches/Panchayats in diffe-
rent States are not monitored at Central level and hence no 
information is available with this Ministry. However, once the 
Government of Orissa have reported that criminal cases have been 
registered against 12 offenders who are responsible for misapprop-
riation of Gram Panchayat funds to the extent of Rs. 2.37 lakhs." 

(1) Administrative I ContiDaeot Expenditure 
3.77 JRY Manual stipulates that States may spend upto a maximum of 

20% of the annual allocations (Central + State) on the administration/ 
contingencies inclusive of the additional staff which have been created or 
may have to be created at any of the levels of adminitration (State/ 
District / Block I Village Panchayat). 

3.78 During the Study Tours of the Committee, the representatives of 
various State Governments have requested for increase in permissible level 
of utilisation of JRY funds for administrative expenditure. Asked whether 
Government also received such suggestions from the States, the ·Ministry of 
Rural Development stated: 

"We have also received requests for increasing the permissible 
level of funds for administrative expenditure under JRY .... .it is not 
found advisable to increase the share of administrative costs for the 
time being." 

3.79 However from the replies of various States/UTs to a questionnaire 
issued to them. the Committee find that almost all the States/UTs have 
complained that the present ceiling of spending 2% funds for administra-
tive/contingent expenditure is inadequate and suggested to increase it to 
about 5 per cent. 

3.80 In reply to another question, the Ministry of Rural Development 
have stated: 

"Some of the States have requested this Ministry to enhance the 
administrative expenditure from 2 per cent to 5 per cent. The same, 
is under consideration." 

(m) Social Forestry Works 
3.81 It has been provided in JRY Manual that 25 per cent of ORDAs/ 

ZPs share of funds will be utilised for social forestry works. The main 
objective in implementation of social forestry works under JR Y has to be 
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such that its benefits ac:aue to the ruraJ communities and more particu-
larly to the rural poor. 

3.82 Social Forestry works will include soil and water conservation 
measures tak,n to ensure the survival of the plants. Social forestry works 
under JRY can be taken up OD Government and community lands and on 
road-sides, canal embankments and the sides of the railway lines. Such 
works can also be undertaken on degraded forest lands on the foUowing 
conditions: 

<a> if suitable community lands are not available; and 
(b> the entire produce from such lands is made available for the 

community use under a general or specific order of the State 
Government. 

3.83 Planting of all types of fruits, fodder and fuel trees can be taken 
up under the programme. However, the plant species are to be selected 
by the ORDAs/Village Panchayats taking into account the needs of tbe 
area and geo-climatic condition. Quick growing fuel, fodder and small 
timber trees alongwith the fruit trees of local variety may be' given 
preference over the exotic species. 

3.84 The cost of saplings to be planted and the wages for the labour 
put in tree-permit/tree patta holder by planting the saplings and also the 
coat of maintenance of such plantations upto the time 'the trees are able 
·to survive is to be met from the JRY funds. 

3.BS In this conncc:tion, Government of Karnataka have pointed out 
that whereas 25 per cent of the funds allotted to DRDAs/ZPs can be 
spent for social forestry works, there are no sectoral earmarkings of 
reIOurces at the viUage panchayat level except that 15 per cent of their 
aanual allocations must be spent on items of work which directly benefit 
the SCs/STs. As such release of funds for Forestry works under JRY by 
Mandai Panchayats is not mandatory and that, as a consequence, almost 
all the Mandals in that State have not been releasing funds for Forestry 
works. 25% of the Zila Parishad's share of the funds is not found to be 
adequate to meet the requireme~t of funds for the social forestry sector. 
This position is adversely affecting the progress of the social forestry 
works in the State. 

3.86 In this connection, the State Government have brought to the 
notice of the Committee the following facts: 

"Prior to the introduction of JRY in the middle of 1989-90, 25% 
of the total allocations of the Government of India under 
RLEGP/NREP was being made available to the Forestry works 
in this State, which was of the Order of Rs. 20.00 crores per 
.annum. However, with the introduction of new JRY guidelines, 
the aUocations for social forestry works in Kamataka during 1989-
90 and 1990-91 have drastically slumped down to below as. five 
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crores per annum (being 25°/., of the Zila Parishad's share of JRY 
funds). 

The above imbalance requires urgent rectification in order to 
keep up the tempo of the social forestry works under JRY, in 
Karnataka as well as in other States." 

3.87 The Committee find that the guidelines iMued by the Ministry of 
Rural Development did not specify the income Bmlt for identificatioa of 
f8Dlilies to be benefited under the Yojana with the result that different 
IDcome limits ranging from Rs. 3600 to Rs. 6400 were adopted for 
, 7 III)Ing the families living below the poverty line in a number of States. 
.. dais connection, Audit have also pointed out that identification of the 
~ benefICiary families, was not done in Anclhra Pradesh, Bihar, Uttar 
Pndesb while the work was in progress in Karnataka and Rajasthan. The 
MJaiIItry of Rural Development have also admitted that Andhra Pradesh, 
Bibar, Jammu & Kashmir, Maharashtra, Orissa, Tripura, Uttar Pradesh 
IUId West Bengal have not prepared the list of people below poverty liDe 
according to income and occupational categories. The Committee are 
surprised to note that no rormal instructions for identification or beneficiary 
ramilies were issued by the Government and that the objective was to be 
achieved by merely fixing the programme parameters. The Committee take 
a very serious view or this attitude on the part of Government. They 
consider identification of beneficiary families is very important to ensun 
that benefits under the programme reach the targeted group, recommeaded 
the Government to ensure that identification or persons below poverty IiDe 
according to their income and occupation is completed within a fixed tilDe 
rrame. They aL'IO desire immediate action in this regard the progress C1I 
which should be communicated to the Committee within a period of six 
months. 

3.88 Whereas the Committee find that the share or SCs/STs has beea 
between 54.48 per cent to 56.17 per cent in employment generated under 
JRY during 1989·90 to 1991·92, the share of women has been considerably 
below norms i.e. between 22.04 to 24.62 per cent. This leads to the 
inevitable conclu. .. ion that identification of beneficiaries has been raulty aDd 
that monitoring or the implementation or the Yojana has been weak. The 
Committee would like to be appri'led or the remedial measures taken by the 
Government in thi~ regard. 

3.89 The Committee note that the preparation or Annual Action Plaos 
has been given higher priority under JRY and these .... are to be 
prepared by the respective ORDAs berore beginning or the financial year 
according 10 Ihe value of 125 per ('ent or its share or funds allotted in tile 
preceding year. While preparing Annual Action Plans, completion of the 
incomplete works is to be given priority over taking up of new works. At 
the same time no work can be taken unless it forms part of the Ann .... 
Action Plans. The Committee regret to nnd from the Audit Report that 
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Auual PIaas of work for DRDAs/Panchayats were aot prepared/toIIIpleted 
in any of the State test ehecked. Duri ... their study tour to var.,- districts 
in the country, the Committee have found that Panchayats are not fuDy 
equipped to uadertake preparation of ADDUI Plans for want of technical 
know·bow and due to uncertainty about the funds. There are also some 
ialluential persons bavinl vested interests interfering with the process of 
preparation of Action Plans. It has also been pointed out to the Committee 
that unemployment is more during lean months around lDODSOOR when no 
works can be undertak~ for execution. 

3.90 The Committee feel that the above points may be kept in view by 
each State/V'" Territory while preparing Annual Action PlIUI5. They 
would also like to know specifkaDy whether eacb DRDA/ZUa Parishad iD 
the COIIIItrY .... prepared their Annual Plans for 1993·94. 

3.91 After earmarking the resources at national level for Indira A was 
Yojaaa (lAY); MUHon Wells Scheme and land improvement of SCs/STs and 
freed bonded labour; and for administrative and contingency expenditure, 
aot less than 80 per cent of the remaining funds are to be distributal to the 
VWap Pandaayats. All rural works which result in creation of durable 
productive toIIImunity assets can be taken up under the Yojana. However, 
preference is to be given to works (I) having potential of maximum direct 
and continuing beneftts to the members of poverty groups, (Ii) which are, or 
can be. owned by or are _peel to groups of beneficiaries either for direct 
use of the uaet by the group(s) or sale of the servlceslfacUlties created by 
the Ulets to ensure continuing income to the groups. Higher priority is to 
be given to the works which are required for infrastructure of other poverty 
alleviation p ....... mes. and construction of primary school buildings in 
thole vUIaps where these schools are without any buUdlngs. In this regard 
a non-olllcial representative from Gandhi Labour Institute, Ahmedabad 
have stated that there were certain problems regarding selection of works 
by the VU. Pancbayats and it appeared to her that tbe Panchayats 
mainly serve the interest of the better orr and rich in the viDages by 
construction of Panchayats bulldinp, community centres, shopping centres, 
approach roads etc. DeVeiopmedt of land and water resources is more or 
tess neglected iD the works selected for execution. According to her selection 
of works was usually being clone in an ad hoc fashion and consequendy the 
works whicb could create sustained employment In the long run were being 
neglected at the village level. 

The Committee recommend that the dellc_la poiDted out above should 
be lakeD care of whUe selec:ting works for execution or incorporating In 
Annual Action Plans. 

3.91 While implementing JRY the authorities at block samltl / district 
level ate required to prepare and approve standard deslps and cost 
estimates of those items of work whicb are generally taken up by the vlDage 
pandaayats. The Committee have aeither been Informed wltether aU the 
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DRDAs have prepared and approved standard designs and cost estimates 
... about the Items for which these have been prepared. In this context, 
alley would also like to know whether stanclardilecl tedlnical manual/guide 
Itooks have been prepared at the Central level and translated in local 
....... ages as recommended by the Public: Accounts Committee in their 94th 
Report (1986-87). 

3.93 It has been provided to organise regular training work shops / 
programmes for the omcen handling JRY works at various levels. Against 

the provision of spending a maximum of I 1 5th of the provision made for 
administrative / contingent expenditure that could be spent for training of 
ofI'iciais/DOD-omcials at the district I vHlage level, a proviSion for spending a 
maximum of RI. 50,000/- has been made since 1990-91. SO per cent of the 
above amount is to be spent on the training of the non-orrkials. De 
Committee would like to know whether the amount earmarked for training 
In each DRDA Is being spent for training of officials and non-omcials as 
well every year and there are no savings out of the provisions made in this 
regard. 

3.94 The Ministry of Rural Development ha,o! informed the Committee 
that the Project Ofticer, DRDA/Chairman. Zila Parishad are supported by 
technical stall' of the lev.= of executive engineen/engineen etc. However, 
during the Study Toun of the Committee to various States I 
Panehayat Samities, it has been complained by all concerned that In the 
Implementation of JRV, technical support to Panchayat Samities was 
_king. From the notes submitted by the State Governments, the Commit-
tee have found that In Andhra Pradesh and Goa one assistant engineer has 
to supervise about 40 JRV works I lOG works respectively, in addition to his 
normal work. The Committee are amazed to ftnd that the Ministry of Rural 
Development have ftxed no criteria for supervision of works taken up under 
JRV. during evidence, the Rural Development Secretary, however, admitted 
that at the Panchayat level no technical support is available and that this 
aspect needs to be strengthened. The Committee are unable to comprehend 
how in absence of proper technical support, durable assets can be created. 
They, therefore, recommend that the Ministry of Rural Development should 
provide necessary funds to the States for providing technical support to aU 
the DRDAs/ViUage Panchayats. 

l.9S At the district level, the entire work relating to coordination, review, 
provision and monitoring of the programme is the responsibility of DRDAI 
ZiIa Parishad who are accountable to the State Government for ensuring 
that tbe returns I reports in respect of the works taken up for execution in 
the districts are furnished in time. The Committee find that DRDA Is a 
registered body set up for all poverty alleviation programmes and district 
collector is iu Chairman. It has been tbe experience of the Committee that 
the c1Istrict coUecton have a number of duties relating to district administ-
ration to perform and virtually there is little time left for him to supervise 
and monitor the poverty alleviation programmes. They, therefore, suggest 
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the DRDA ~houId be indepeIIdently headed preferably by a non-oftldal 01 
proven competence aad eoaunitIaeDt. 

3.95 A. It has come to tbe Dotiee or the Committee clurbaa the coune of 
evidence that in the absoce of Pucha,ats in the State or T .... U Naclu, the 
DRDA Is Implementing the lRY· programmes. It was a" stated tbat M.Ps • 
..... M.L.As. are automatkally members of the D.R.D.A Bat one Member 
of the COIIUIIittee haill... from Tamil Naclu has stated that the Slate 
Government bas net issued any Instructions reprdiDI M.Ps. aad M.L.As • 
..odation in tbe programme. 1bis has IIsobeen corroborated by anoIber 
Member hailing rro. Madhya Pradesh. In view of this, the ConuaJUee 
stroacIy urae the GovemmeDt to take lip the matter with the respedlve 
State Government for takm. immediate corrective steps In the matter ID 
onIer to fnsDre that tbe elected representatives like M.Ps. ad M.L.AI. are 
invariably associated with the programme. 

3.95 B. The Commlttee further desire that Goverament of India should 
also monitor the JRY programmes in the States where the Panchayat system 
Is not in existence and immediate action should be initiated to constitUte the 
Puehayats on the lines 01 72nd Amendment of the Constitution. 

l.95C. The Committee' are further pained to note tbat in many distrids, 
the DRDA meetings are not regulilrly held and CoIledon themselves are 
deddiug the very important matten regarding poverty alleviation program-
mes witbout involving the elected publlt representatives. The Committee 
desire that this trend should be cotrected forthwith. 

3.96 During the Study Tours of the Committee, the representatives of 
various State Government I non..omcial organisations have suUested revision 
or wage and material cost of 50:50 as with the present inflationary trend it 
wu not possible to create durable assets within the prescribed material 
eomponent. In this regard it has also been suggested to tllf' Committee that 
vlUage Pancbayals I distrkL~ should have some freedom to ftx tbe ratio 
themselves provided the proposed work to be undertaken hu the fall 
approval of the village people and meets the main aims of JRY. It bas also 
been sugested to the Committ~" that compUance with material waae 
COIIIpoDent should be watched for the State/District as a whole while leaving 
scope for flexibility in adjust"'l this ratio to the situation on the grogacl. 
Keeping in view the representations received and evidenee tendered before 
them, the Committee are inclined to agree with this view and desire IIIat 
necessary instructions may be issued to State Governments for the purposes. 

3.97 The Committee observe that no coatractor or • middleman or any 
such Intermediary.ncy caR be enpled for execution or any worb uacIe'r 
JRY. Even so the Committee are informed that tbe practice or ""'111 

. contractors uDder JRY was stiU widely prevalent and this OOvlo8lly 
dimhlishies the already insuflkiellt allocations available for cnadag employ. 
RleDt. The Committee, therefore, recommend that stringent actiOII sheulcl be 
,taken apinIt tbe Surpancbs/Pndbaas ORDAs found to 1aa .. eapged 
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contradon for panchayats woro. Surprise visits by Central/State teams to 
Iaterior areas would also prove deterrent to enpginl contractors by village 
pandutyau/DRDAI. The position also needs to be monitored more actively 
In the MiDistry 01 Rural DeVelopment. 

3.98 The Cominittee are apprised that according to various study reports 
50 per cent or usets created under NREP / RLEGP were not being properly 
I118intalned. They further note that although the village pancbayats are 
per~tted to spend up to a maximum of 10 per cent of their funds on 
.... lntenance of public: uaets within their aeoaraphical boundary this has not 
IUllidendy persuaded these bodies to undertake voluDtary maintenance of 
_ts created under various public expenditure programmes. Even thouah 
.. Is weU realised that the primary emphasis of the Vojana is on creation of 
...... yment, the Committee cannot accept the situation where assets created 
UDder the scheme are allowed to depr«iate rapidly for want of mainte-
nance. In this reprd the explanation of the Department of Rural Develop-
ment that most of such UIets would be taken over ultimately by the State 
Governments is not sullleientay re-usuring. The Committee feel that for 
certain types of assets the Yillage panchayats ought to be enabled to provide 
usured maintenance of assets created under JRY. For this purpose the 
COIDDIlttee recommend that monetary provision may be suitable enhanced 
while aUocating funds years after year. 

3.99 The Committee are informed that the instructions issued by tbe 
Ministry of Rural Development envisaaes that unftnished works under 
NREP/RLEGP will become part of JRV works and the funds out of 20 per 
ceDt of amount available at District level could be utilised for spUlover 
worb. However, the Committee ftnd from para 13.8 of the JRY Manual 
that DRDA's share of funds are to be utilised for difFerent work..; as 
ander:-

(a) Economically productive asaets - 35% 

(b) SodaI forestry works - 25% 

(c) Individual benelkiary schemes for SCs/STs - 15% 

(d) Other works indudlDt roads and buildings - 25% 

3.100 As the sectoral earmarking of DRDA's share of funds, a..; stated 
above, . does not contain any provisions for completion of spillover works or 
NREP and RLEGP, the Committee would Uke the Department to darity the 
position. 

1be Committee are appriled that there has been leakages of funds to the 
extent of 62% to 70% at various levels in most of the public works 
proaramme for which labour contrac:tor, corrupt olllcials and unusally 10nIE 
time taken by bureaucrats are responsible. The Committee want the 
Govenament to look into .U these upedS and ensure that the funds made 
a.1IiIabIe for the poverty aUeYiation schemes are not pUfered away by such 
UlllCl'Upulowl .... U. 
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3.101 TIle COIIIIIIktee are further laIonned that there Is DO .,.... of 
........... of pVYIUICeI/c:ompI .... ts lor tile workers ..... eapaed fa BY 
won. ..... DO punitive .......... caD be Impoaed OD tile pel"lOlll respoaslble 
I .. · ............. don of funds. ID tbIs CODDedioa, the MiJIiJtq of R ...... 
DeveIopmeat haYe ...... that wbellever ... y complalat reprdIua .......,. 
proprIadoa/misudUSlldon of fundi is nceiftd, i.be IIUIe Is seat to the. 
coacened State GovenuaeaI/U.T. lor takiaa remedial .......... DurIaa 
e¥ideDce, the Secreary, Rural J)evelopmeal dted a few lutaaces ia wblcb 
aetIoa .... laltiated apiast penoas who were respoaslble lor IIIiupproprla-
dOD of Gnm Pluacbayats Funds. As such C8IeS migIIt have"'" occ:urred fa 
other States I U. TI, the Conunittee rec:onamead that cases of lDisappropria-
don I ..... utWsatioa should be moaitored at the Ceatral Govenuaent level 
..... State Go\'Wlllllellts penuaded to award exampIary pualsluneat to sucb 
penoas. 

3.102 From the JRY M_ual the Conunittee find that States caa spead 
upto a IllUbawa of 2 per cent of the total aUoeatioas OD the adlllinlstra-
don I coatiapadel iadustve or addltioul starr wbleb have beea created or 
... y have to be created at ... y of the lev. or the adInInIstration. IJurinl 
the Study Toun of the Conunktee as well as from the replies furnished by 
States/UaIoa Territoriel to a questioanaire Issued to them, the Coaunittee 
ftad that allIIOIt aU the States have complalaed that the present celUag of 
2 per cent is iaadequate and luaested to iacreue it to about 5 per ceal. 
The COIIUIIittee desire that the Govemmeat sbouId suitably eabaace the 
pereatage or funds to be naade available for adJRialstrative purpoleS. 

3.103 Aceordlag the paras 13.1 to 13.5 of the JRY MaD..,.., after settlag 
apart 6 per cent of the funds towards lAY, ZO per c:eat towards MWS and 
2 per ceat towards adndaistratioa and coatlaJeMY cbarps etc. 80 per cent 
or tbe maainblg 72 per cent lauds (i.e. 57.6 per ceat of the total fuads) 
have to be diltributed amolll the vUIage panchayats and the baluce ZO per 
cent (14.4 per cent 01 the total funds) are allotted to ZJIa Parishads I 
DRDAs etc. 25 per ceat or this share i.e. 3.6 per cent 01 the total lunds 

IIIIoated CD oaty be utUiled lor social lorestry works uader JRY whereas 
the Conunittee find that a mlabnUID of 10 per cent or rdOUI'CeI allocated 
under NREP was required to be earmarked every year lor utillsatioa 
ndusively on social forestry and fuel ...... tation. In this regard. the 
Govenuneat 01 Karnataka have poIated out that except the funds allotted 
out or DRDAs I ZUa Pariabad's funds, there are no IIeCloraI eanaarkiap 01 
resources at the Village paachayat level lor sodaI lorestry. ThIs ICCOI'ding 
to Karnataka Govenuaent has resulted in ecological babalances. ID order to 
Improve ecological eaviroament In the country and also to IIIeet tilDber and 
fuel Deeds or the runl poor, the Committee ncoml8eDd that IS per ceat 01 
the .... ual allocation 01 yiUage puchayat to be spent on items or work 
wbleb directly beaeftt the SCI I STI must be utilised for social lorestry by 
ea ....... SCIST freed bonded laboareri. Under this scheme plantation 01 
lrult beariag trees oouId also to takea up where SCI I ST. could be .. lowed 
to plaut trees, nurture them ad eventually el\loy the product. 



CHAPl'ER IV 
PAYMENT OF WAGES UNDER JRY 

(a) Payment of MiniJDUDl Wapi 

4.1 The Manual, issued by the Ministry of Rural Development, provides 
that the wages under the Yojana may be paid partly in cash and partly in 
foodgrains and shaD be same for all workers whether males or females. 
The wages for a category of employment shall be the same as notified for 
the relevant schedule of employment under the Minimum Wages Act. 
There should not be any attempt to avoid or evade this mandatory 
obligation by denotifying an area or an employment from Minimum Wages 
Act. 

The State Government are to identify thOse categories of employment 
under JRY for which a notification under Minimum Wages Act has not 
been issued. In all such cases the wages are to be notified as far as 
possible, under the Minimum Wages Act. 

4.2 For categories of employment for which Minimum Wages has not 
been notified under the Minimum Wages Act, till such notifications are 
issued, payment may be made at the rates at which payment for similar 
categories of employment is being made by the State Government 
Departments such as Rural Engineering, PWD Irrigation, Forest, Agricul-
ture et.c. 

In this connection, Secretary, Ministry of Rural Development stated 
during evidence: 

"They (workers) would be paid the minimum wages prescribed by 
the State. Many States have different minimum wages. In Punjab it 
is RI. 33, in Maharashtra it is Rs. 14.2~atever may be the rate 
notified by the State, it should be pafd to the workers under JRY." 

4.3 The wages under the Yojana are the minimum wages prescribed 
under the Minimum Wages Act. However, a non-official social organisa-
tion from District Rajasamund (Rajasthan) in their Memorandum submit-
ted to the Committee have stated that in villages of Ajmer, Bhilwara, Pall 
and Rajasamund Districts of Rajasthan average actual payments made to 
the workers varied from Rs. 6 to Rs. 18 whereas the statutory minimum 
wages in Rajasthan was Rs. 22 per day. 

4.4 When the above instancne was brought to the notice of the 
Secretary, Rural Development, he stated during evidence: 

"In Rajasthan's case, our officers visited the place and examined 
their minimum wages Notification. At that time, it was Rs. 22. 

51 
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But, actually, they related to the task rate; it is not time rate. They 
try to measure the work and then say that this man is entitled, to 
Rs. 7. Then we took a view that task rate is something which 
should lead to minimum wages to their workers; and if they did 
not do so, then we would not release their grant. In this particular 
case, Rs. 22 were paid and tbe problem at that time was resolved. 
There was a dhama ~ng on which was called off. 

4.5 In this connenction, the Ministry of Rural Development have in a 
subsequent written communication stated as under: 

"The Ministry of Rural Development had received this complaint. 
On receipt of this complaint a team of officers was sent from Govt. 
of India to Rajasthan, who along with officers of the Rajasthan 
Govt. visited Rajsamund District. The team stressed the need for 
payment of minimum wages to the workers engaged under Jawallar 
Rozgar Yojana, which is a statutory obligation. The Govt. of 
Rajasthan thereafter amended the relevant notification and is now 
paying the minimum wages to the workers engaged under the 
Yojana." 

To a question whether any such complaints were also received from 
other StateslUTs, the Ministry replied in the negative. ", 

(b) Eq .... W ... both for Mea I: W..-

4.6 Under Sections 4 and 5 of the Equal Remuneration Act, 1976 (Act 
No. 2S of 1976). a duty has been caste on the employer to pay equal 
remuneration to men and women workers for same work or work of a 
similar nature as well as not ,to diseriminate while recruiting men and 
women workers. 

4.7 Pointing out about the discrimination made in payment of wages to 
women workers in contravention of the above Sections 4 &. 5 of the Equal 
Remuneration Act. 1976. a non-official. a representative from a social 
organisation stated during evidence that less wages were being paid to 
women workers in' comparison to wages paid to make worken for the 
same work. In this connection, she gave an example of Lotia Panchayat, 
Panchayat Samiti Jawaja, Distt. Ajmer where men and women were paid 
wages at the rate of Rs. 1SI- and RI. 13/- per day respectively against the 
minimum wages of Rs. 22/- per day. 

4.8 Asked as to how it is ensured that labourers employed were paid the 
minimum statutory wages and what is the system of investigaCion of 
complaints regarding under-payment of wqeslwages paid less than the 
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stat\1tory wages,·th~ Ministry of Rural DevelQPll1ent stated: 
"The wages to the workers under JRY are to be paid as notified 
in the relevant schedule of employment under the Minimum 
Wages Act of the ooncerned State. Whenever any complaint is 
made about non-payment of minimum wages, it has to be 
investig~ted by the next higher au~hority, including the Deputy 
Commissioner/Collector of the district concerned. If the imple-
menting agencies do not pay the wages for a category of 
employment at the rates notified for the relevant schedule under 
the Minimum Wages Act, the Central Government will with-hold 
the grants to the State I UT under the JRY." 

(c) Wages on Piece Rate I Time Rate Basis 

4.9 The minimum wages for various categories. of employment can be 
notified under Minimum Wages A,,'1 either on a time rate basis or on a 
piece rate basis. Where a time rate wage is notified under Minimum 
Wages Act for categories of employment, tben wages not less than 
minimum time rate have to be paid to the employees. In other words 
when time rates are prescribed under the Minimum Wages Act, no 
piece rates can be prescribed by executive orders. Where a piece rate 
wage is notified under the Minimum Wages Act. payment will be made 
as per piece rate with an element of irriducible fallback wage compo-
nent piece rate should also be fair and reasonable. 

4.10 Giving an example of continuing both time and piece rates 
simultaneously in Rajastban, a non-officialrepresenrative from asocial 
organisation said that the labourers were asked to work from 8 A.M. to 
5 P.M: and thereafter payment was beiRg made on the basis of mea-
surement of work done. S~e is of ~he opini.on that if wages are to be 
paid on the basis of measurement of work· done, then there should not 
be any compulsion for the . labourers to come and go in time. She bas 
therefore suggested that the labourers should either be paid on time rate 
basis or on piece rate basis and both the systems should not go 
together. 

4.11 In ber views, one of the disadvantages of piece rate is that an 
efficient as well as a lazy worker gets the same amount as wages with 
the result tbat there is no incentive for a worker to do the work 
efficiently. 

4.12 The notifications issued by Labour Departments of the States! 
UTs are relevant for Jawabar Rozgar Yojana. Provisions of notifications 
issued by other agencies in respect of Minimum Wages payable to 
workers sbould be followed only as long as notifications are not issued 
by the States Labour Departments for which they should be moved by 
the Rural Development Department of the State I UT. 

As considerable length of time is being taken to cover JRY under the 
notification after its issuance by a State Govt., a non-official representa-
tive IOpported during evidence that minimum wages to be paid under 
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JR Y should automatically be included in the notification issued by State 
Government. 

4.13 Payment of wages is to be made on a fixed day of the week which 
should preferably be the local market day as per Manual on JRY. Payment 
of wages to workers is not be delayed by more than a week except at the 
option of the workers and in the latter case for not more than 15 days. 

4.14 However, a non Govt. Social Organisation from Barar (Rajasthan) 
have, in thier Memorandum'submitted to the Committee, stated tbat 'most 
payments are made much later than the 7 days stated in the JRY manual, 
and there are several outstanding for over a year. 

4.15 From the Memorandum submitted by the Planning Commission the 
Committee find that there are considerable inter-state variations in the 
minimum wage rates varying from Rs. 13.70 to Rs. 34.00 per day for the 
unskilled workers. Asked whether there was any proposal to reduce the 
variations in the minimum wage rates in different State, the MinistrY of 
Rural Development stated: 

"Minimum wages are fixed as per the proVisions of the Minimum 
Wages Act of the concerned State Government. Hence it may not 
be possible to reduce the variations in the Minimum wage rates in 
different States." 

4.16 In this connection Secretary. Rural Development stated during 
evidence: ,_ 

''The National Commission on Rural Labour headed by 
Dr. Hanumantha Rao recommended a National minimum of Rs. 

o 201- all over the country. The Minister of Labour has been 
discussing whether there should be a general minimum all over the 
country and it can be over and above the minimum fixed." 

(d) Supply of foocJanlal .. part of W ... 

4.17 Accardins to Manual on JRY, I.S Kg. of foodgrains per manday 
are to be distributed as a component of wages and the foodgrains are to ~ 
given on the work site itself. The State Government may also use the 
facilities under the public distribution system for payment of the foodg-
rains' component of the wages. 

Asked whether payment of wages should be foodgrains plus cash or only 
in cash, the Secretary Ministry of Rural Development stated: 

"This issue has a long history. We had been saying part of it 
should be paid in cash. Then in 1989 many of the States 
complained that they were not able t"-iet supply of foodgrains. At 
that time, we gave an option to the State that if they wanted to 
take foodgrains they could do so; otherwise, they should pay in 
cash. Recently, the Prime Minister has reviewed the matter in the 
mODth of July and we took a decision that immediately two kS. of 
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foodgrains should be part of the JRY wages. That has been 
communicated to aU the State Governments ad' foodgrains have 
been allocated to them." 

4.18 When the attention of the witness was drawn to the fact that at 
many places wages had to be paid in cash because foodgrains were not 
supplied to the fare price shops and that nobody wanted to bear the 
cost of carrying foodgrains, the Joint Secretary Ministry of Rural 
Development replied:-

"During the current year t we have made some cbanges in the 
polic:y regarding the distribution of grains. What we have said is 
that this handling charges can be met by DRDA itself and it 
will be shared between the Centre and tbe States. Earlier the 
problem was in some cases, the foodgraios were distributed even 
on the work spots and then there was the question of handlina 
cbarges. 

What we have done now is firstly, if the State Government so 
desires the foodgrains can be distributed in the PDS shop itself. 
Secondly, we are allowing Rs. 20 per quintal as handling 
charges. If that is not sufficient then the excess can be charaed 
to JRY funds." 

4.19 As regards handling charges, Sales Tax or any other local taxes 
it has been provided in the JRY Manual: 

"Executing Agencies can incur expenditure upto a maximum of 
Rs. 20 per quintal as handling charges for bringing the food-
grains from FCI godowos to the sites ot work. This is the 
maximum allowable limit. Handling charges must be charged on 
the basis of actuals. 

In some of the difficult areas, the handling cost of Rs. 20 per 
quintal may not be sufficient. In such cases, the handling cost 
can be incurred to a higher limit of expenditure as approved by 
the DRDAlZPNillage Panchayat. However, the expenititure 
incurred in excess of Rs. 20 per quintal wiU be booked to the 
material component of the JRY. 

Sales Tax or any other local tax, if levied by any of the 
StateslUTs on foodgrains supplied by Fel for JRY will be borne 
by the State GovernmentIUT Administration concerned from 
outside the JRY funds." 

4.20 In this connection, the Public Accounts Committee had, in para-
anpb 1.111 of their 94th Repon (8th Lok Sabha), desired that the 
Health Depanments of the respective State Governments should be 
8dYiIed to take samples of foodgrains from time to time to ensure that 
tbe foodgrains supplied to worken are of the prescribed quality and safe 
for human consumption. The repon had also pointed out instances of 
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divenion of foodgrains for unauthorised purposes, loss of foodgrains due 
to long and improper storage, shortage or misappropriation etc. 

4.21 Regarding quality of foodgrains, the Secretary, Rural Development 
stated during evidence: 

"It· is the same as the public distribution system. I think the quality 
and variety will be controlled by the Food Department and 
Department of Civil Supplies. What we have done, we have linked 
up this with the public distribution system, in progrep, and it 
moves in the same manner as PDS." 

(e) Proper MainteaaDce fI MUlter Rolla 
4.22 The JRY Manual provides that muster rolls for aU workers should 

have entries showing Scheduled Castes/Scheduled TribeslLandlessIWomen 
workers. The officials responsible for the muster rolls should be made 
responsible for these entries. 

4.23 The concerned officials should also record on the muster roUs at 
the time of weekly payments, a Certificate indicating the employment 
generation for others as also the total employment generated. The total 
number of mandays generated for the landless labour and women labour 
should also be indicated separately. 

Employment generation figures should be compiled from the certificates 
on the muster rolls. 

Supervisory levels should check the employment gencratien reports and 
the certificates on the muster rolls during their inspections. 

4.24 However during their study tour to Silnsa the Committee found 
that the muster rolls were not being maintained properly and when they 
wanted to see the attendance sheet of the persons working on a JRY 
scheme, a loo&e sheet showing their names etc. was produced before them. 

Work is supposed to be done according to rates and norms specified in a 
document called the "Basic Schedule of Rates". 

4.2.Ci Pointing out that the Basic· Schedule of Rates is too rigid, a Don-
govt. organisation from Lunkaransar Rajasthan, stated in a written 
memorandum: 

"For instance, a mason cannot be paid more than sixty rupees a day 
according to the rules, but in practice when you're actually paying 
eighty rupees, how do you "adjust"? 

The way it's done is to add another name on to the muster. Now 
take the situation where you have three masons, each of whom is 
being paid eighty rupees a day. An honest man would write four 
names, at sixty rupees a day, to make up the deficit - but m8QY 
don't have such fine qualms. A couple of extra Dames represents the 
commission, the non-taxable benefits that keep a whole section of 
engineers in clover." 
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4.26 The non-govt. organisation has also brought out Jbat in most cases. 
worken engaged in famine relief works, get less than the minimum wages 
that they are entitled to. The Modus Operandi is as follows: 

"Since many false names would be on the muster roll, and the 
payment is made OD the basis of total work done, the amount payable 
to each real person is less than what he has worked. So in fact in a 
case where ten of the fifty names on the muster are fictitious, the 
forty persons must dig 87.5 cubic metres every day to be paid the 
minimum wage. When this equation becomes apparent (usually after 
the first payment) this acts as a further disincentive". 

The organisation also stated that in a number of cases Sarpanch of a 
Village also falsify the muster rolls to supplement the material shortfall in 
the following manner: 

"For instance, every muster roll, with fifty names on both sides, 
represents a payment of Rs. 16,500/·' (For fifteen dayi, at the 
minimum wage of twenty two rupees a day). For work worth 
Rs. 1 lalth, he would issue 6 muster rolls. Since the actual labour 
payment would be well within one muster roll, the others would be 
used to supplement the material shortfall, or in many cases, just 
represent a 'leakage' in the system". 

4.27 The Committee note tbat the wages uneler the Vojana are to be paid 
,...aIy ill cub and partly iD foodgrains and lllall be tbe same for all worken 
wbetber male or female. The waps lor a category or employment shaD be 
the same as notified for the relevant schedule of employment under the 
Minimum Waaes Act: However, certain Non-Governmental Organisations 
"orkin. in the State of ~l5tban have pointed out to the Committee that In 
lOme ftllqes of Rajasthan average payments made to the worken varied 
from lb. 6/· to lb. 18/· apIast the statutory miDImum w-.s of RI. 22/· 
per day. AltIIoqh, ICCOnIinK to Secretary, Department or Rural Develop-
meat, Government or India in some of these cases necessary corrective 
actIoa bas been taken, the Committee cannot rule out the posibUity of this 
III8IpradIce beiDa followed on a much wider scale in Rajasthan and 1110 III 
other States/Union Tenitories. The Committee, therefore, recommend that 
apart from reaiaterinI aiminal cases against persons including Sarpanebes 
and oftIcen found Involved, a country-wiele survey needs to be undertaken 
In nprd to payment of minimum wages and strict instructions and IepI 
action taken to stop such malpractices. 

4.28 The Conunittee are perturbed at instances of violation of Sections 4 
and 5 or the Equal Remnneratioa Act, 1976, under JRV. 

They are dismayed to find that preeently there is no S)'Item 01 
Investlptlon· 01 compIaInu reprdIDa underpayment of waces/wapl paid 
.. tbu the statutory w..- napt dult the complaint is referred to 
die ant ...... authority for investigation. The COIIUDlttee desire the 
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Deputmeat of Rural DevelopmeDt to IauDCb _ .... y InMldptloa of the 
prev.-ce 01 IIIda UUpI pnctIc:es In repnI to lNI,...t of .... aad to 
IIIItIaIe strict Idm ....... dve/lepl acdoa ....... thole foud pIIty. 

4.29 The c.untttee an apprlled tbat llliDlnaum w ... lor various 
...... of employmeDt UDder JRY am be peId either OD a dille rate balls 
or OD a piece rate balls. They an, however, c:oaeenaed to ftnd tbat there 
an ........ where worken t........ eapaed OD piece rate bull an 
eompeIIed to eome aad 10 accordlaa to ftxed d ........ The CommIttee deIIn 
tIIat the DepaI1IDeDt 01 Rani Development IIhoaId take up tbe matter with 
tile State GoYel'llDleDUIO that IUda uaIaIr pnctkeI an stopped aJtoaetber. 

4.30 The c-.Jttee lin further apprUed that a CODIIIdenble time .. 
.... betweeD 1M DOdfIc:atlOD 01 reviled mlDbaum Wapi ... the ex&easIoa 
fII ... rates to lRY workers. The Committee claire tbat as lOOn as a 
DGdfIcadoa reprdIJII revision 01 minimum w... II iIIued by a State 
GovenuDellt/UDioa Territory, .... paid under JRY IhoaId _tomatleally 
be lad..... iD IUdI notJfIcatloaa. 

4.31 AJtbouab lNIyment 01 waca to worken Is DOt to be delayed by more 
thaD a week except at tbe optlon of the worker it .... been broupt to the 
IIOIke of the Committee that In levera! cases payments an made much later 
tIum the prescribed period of 7 days ad there were several caleS 
oatltaDcliDa for over a year. The Committee desire the Goverlllllellt to have 
IUCh cues IDyestipted and to rec:onunend that erriDg oIIIeen who are 
fouad pIIty 01 DOt ID8kiDI payment 01 .... within the prescribed period 
sbouIcI be liyen exemplary punishment. • 

4.31 The Committee are informed by the Plannin. COlDDlilllon that there 
are considerable Inter-State variations In the minimum •• rates varyilll 
from Ra. 13.70 to Ra. 34.00 per day lor the UDSIdUed worken. In this 
conaectiOD, Secretary, Rural Dey.pineat, stated durlnl eYidence that the 
National Commission on Rural Labour beaded by Dr. Han ...... tha Rao bu 
recommeaded • national minimum w. 01 RI. 10.00 all oYer the country, 
aDd that the Minister 01 Labour bas been d ....... this _ue with yarlous 
......... tions. The Committee t ... that a miDimum w. all oyer the 
country to be ftxed by the Union GoYenunent would be • step iD the rtaht 
dlrection. They also lugest that the States/Union Territories may be 
punu8ded to fix minimum w. within their State DOt below the nadoaal 
minimum ••. 

4.33 The Committee note that acc:ordlaa to BY Mauual, I.S q. 01 
food ....... per anaaday were to be distributed as • component 01 ..... The 
MIniItry 01 Rural DeveIopIMnt have Wormed the COIDIIlIttee that they lui" 
~wed the position ID July. 1991 and taken the decision that 1 q. 01 
~ains per ......... y would be supplied to the Iabouren as part 01 their 
lRY w .... The foodaniDs are to be ak'en to the labouren on tbe work site 
ItIeIf wbDe tbe ............ dIarJa upto • mubnum of RI. 10 per quiD ... 
would be III8l by DRDA itIeII whereafter it would be sIIand between the 
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Ceetre and the State. Further, expenditure In exCIeM ~ RI •• per ,_tal. 
,to be hooked te the material eOmpoaeat 01 the JRY. For tIds purpoee, die 
fooclJnlal am ... be distributed tbroqlt F.... PrIce Sbopa. KeepIaa In 
view the comfortable food stocU and the cIeIInbOIty 01 _pnwtaa autrl-
110 .... Rudard of workers, the COIIIIDlttee feel abat utHIMtba of foodp1llBl 
under the PJ'OII'8IDIIIe should be stepped up. ThII would ...., ...... .. 
............. Iac:oIDe lor the worken .. they would .... the beaeftt 01 
IUbIIdized foodaraIns • 

•• 34 TIle CoauaIttee _ deIIre that the Mbdstry 01 Rani De.eIopJDeDt 
................. upoa the State Govenuaeats tbe Deed 10 ............. tile 
foodInIaI immediately 011 UftIDa tbeIn froID Fel ...... Menover 
..... pIes ~ foodp1llBllbould be tUea froat time 10 tIlDe 10 • 10 -.re tile 
preeerlbed quality ~ the foodp1llBl ... IUppiledlo wGl'ken. 

4.35 The CommIttee DOte that tbe muster· .... lor aU worken lire 10 have 
entries ladleatlq of the perIOD eaIqed Is a SchedaIed C..te, 8ebedaIed 
Tribe, laDdlea labour, freed boaded labour or a w ..... worker. The 
oIIIdaI nspouIbie tor .... taiIdag the mUlter·roIIs II aIIo required 10 
record, at the time ~ weekly payments, a certUkate ladlcatiaa abe 
employmeat aeaented for tbeIe cateaories 01 people. Supervisory level 
aftIcen durlDa their .... pectIoa are required 10 cbeck the employDlellt 
...... tIoD reports and tbe CertUkatea OD tbe m ....... ·roIIa nprdIaa 
employment paentloD. However, durlna their Study Tour, the <;oauaIttee 
found that at IOIDe pIKes tbe muster· ... were beIDa ...... taIaed In • .., 
...... tIsfactory ...... aer ID total dIa'eprd 01 the provWoal 01 JRY .... uaI. 
AI there exists every poIIiblUty 01 temperiq wItII the ncrod, tile 
COIIIIIIiUee reconunead that aU the States/V'" Territorlel IIIouId be 
adl'IIed to maiataln tbe mUlter·roIIs In a Idtcbed form ..... aU ... .... 
m_ be aumbered aad IIped by 1ft oIIIcer 01 • IIIpInIIory 1eYeI. 



CHAPTER V 

MONITORING AND EVALUATION OF THE 
PROGRAMME 

(a) MODItorIng ...,........ 

S.l Guidelines issued by the Department envisage submission of 
monthly progress reports by the State Governments to the Department by 
10th of the succeeding month and detailed quarterly progress reports by 
25th of the month following the quarter. The monitoring arrangements for 
the programme envisage regular visits to the districts by officers from State 
headquarters and visits by officers at the district/sub-division and block 
levels to the sites of work in interior areas. A schedule of such inspections 
prescribing the minimum number of field visits for each superviq'y level 
to block level is required to be drawn up and strictly adhered to: The 
schedule so drawn is futher required to be approved by the State Level 
Coordination Committee and intimated to Government of India. The State 
Governments were to prescribe the periodical reports/returns for monitor-
ing the performance of the districts and were also to gel appropriate 
returns and reports prescribed, to be collected by the DRDAs/ZPs from 
the village panchayats/ mandala/blocks. Audit have pointed out that 
prescribed monitoring arrangements for implementation ~ the programme 
bad oot been made in a number of States. 

S.2 In this regard, the Ministry of Rural Development have informed 
the Comniittee : 

"State Level Coordination Committee (SLCC) for rural develop. 
ment programmes in the States is responsible for monitoring of the 
programme at the State level. JRY Manual issued by the GoV!. of 
India specifically Jaysemplrasis on physical monitOring through the 
field inspections besides periodical reports I returns to '- sent by 
the States Govt. to the Department by a specified date. This hu 
also been taken up by the Govt. of India with the State Govts. by 
issue of general Circular in November, 1989 asking the State 
Govts. to prepare the schedules of inspection for the physical 
monitoring of the programme" 

5.3 Admitting the need for proper monitoring including surprise chetk-
ing/inspection of the programme, the Additional Scaetary, Ministry of 
Rural Development stated during evidence that "there are no two opinions 
that these programmes should be properly monitored. We have to see as 
to how tbe monitoring arrangements can be bella. W" WOU;{~ also rlic",uss 
this matter with the States" 

60 
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(b) EvaluatioD StudIes of the Propuupe 

5.4 The JRY Manual provides that the StateslUTs should conduct 
periodical evaluation studies of the implementation of the programmes. 
Evaluation studies are to be given to the reputed institutions and 
organisations on issues thrown up by concurrent evaluation m~riting 
detailed studies. These studies. can be given by the (:entre as weD as 
States/UTs. Copies of the evaluation studies conducted by the State are to 
be furnished to the Central Government. 

S.S Asked whether any evaluation of the programme has been done, the 
Secretary, Rural Development stated during evidence : 

"The JRY started in 1989-90. What happened is in 1990-91 I think 
hon. Members wiU recollect there was a debate on the right to 
work employment guarantee, and there was also a move in the 
Planning Commission that these programmes can be transferred 
once for aU to the States. So, there was a feeling that there 
programmes will be transferred to the States. So, we did not think 
of evaluation in 1990-91. In 1991-92 again the schemes were 
continued and there was a certainty that these programmes would 
continue. We entrusted it to 33 research organisations in the 
country." 

S.6 To a question whether the research organisation arc non-Govern-
mental, he replied in the affirmative. He further added: 

"In all 450 rural districts in two blocks and five panchayats each, 
4500 panchayats, the evaluation is going on but the results of the 
evaluation will come by the end of this year." 

5.7 In this connection, the Ministry of Rural Development in a wriUen 
note have further clarified as under : 

"The Ministry of Rural Development, Government of India has 
taken Concurrent Evaluation of JRY in all the districts of the 
country through independent institutions/organisations to assess 
the impact of the Yojana in rural areas in relat_on to its stated 
objectives. 

In the Concurrent Evaluation, the impact of the programme as 
reprds employment generated. type of assets created. their 
usefulness to the Society, in general, and to poorer sections of the 
community in particular, and the contribution of the JRY to the 
welfare of the families below the poverty line are the main points 
for evaluation. 

The field work of the Concurrent Evaluation has already 
started from January, 1992 and will be over by the end of the 
year. It envisages covering 40 districts each month. The 
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results of the fint three months i.e. in respect of 120 districts are 
likely to be available by December, 1992. 

The GovernmeDt will take steps to restructure the programme if 
the results of the CoucurreDt EvaluatioD so warrant." 

5.8 The PlanniDg CommissioD, iD a Memorandum submitted to the 
Committee stated that a quick evaluation of the JRY has been coDducted 
by the Programme Evaluation OrganisatioD of the Planning CommissioD. 
Its findings may help indentify inadequacies and suitable corrective 
measures that can be taken. 

Asked whether the Government have received the Report of the 
Programme Evaluation Organisation and if so what are its fiDdiDgs, the 
Ministry of Rural Developme~t stated : 

"The findings of the Programme EvaluatioD OrgaDisation of the 
Planning CommissioD which conducted a Quick Study iD 10 m,jor 
States viz. ADdhra Pradesh, Bihar, Kamataka, Madhya Pradesh, 
and West Bengal (covering only 600 beneficiaries in 40 vilIap 
panchayats of 20 districts)" which represents 0.2% at the village 
panchayat level) that Yojana did not provide employment to the 
exteDt expected as the average Dumber of days a person got 
employmeDt was 11.44 days during 1989-90, 15.68 days during 
1990-91 and 12.84 days during 1991-92 (upto Sept. 91) iD the 
Panchayats which were studied; that adequate attention was Dot 
given to the maintenance of assets and that some Gram Panchayats 
did Dot utilise funds provided to them." The DeparlmcDt further 
staled that the sample size in the CoDcurreDt EvaluatioD of JRY at 
village panchayat level is more than 2% through reputed research 
institutioDs (NGOs) in all the districts of the COUDtry. The 
GovemmeDt will restructure the programme if the results of the 
Concurrent Evaluation warrant it. 

(e) Sod8I Audlt of JRY 

5.9 ID order to ensure social control of the Yojana, meetings of the 
village panchayat are to be held every month at fixed date, time and place 
to consider the issues regarding the planning, execution, monitoring and 
supervisioD of the JRY. These meetings must be opened to any member of 
the village community, who is free to raise any issue regarding implemen-
tatiOD of the Yojana. The village assembly to be held atleast twice a year 
should also be kept informed about the progress of the implementation of 
JRY and au related issues. 

S.10 In this connection, a social organisation from Rajasthan in a 
Memorandum to tbe Committee stated : 

"The JRY Manual states the importance of social audit but no 
modalities are stated. In our experience there has not been a single 
inItance of such aD audit being done. WheD the Sanpthan 
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attempted.to organise such audits, there was no cooperation form 
the authorities, and the concerned Sarpanches simply absented 
themselves to avoid pressure." 

5.11 Asked whether there is any prescribed system of internal Audit of 
JRY expenditure, the Ministry of Rural Development stated that there is 
no system of internal audit, as JRY is implemented by over 2.20 lakhs 
village Panchayats and DRDA's in the country. Annual audit is conducted 
by the authorities of the State Governments as prescribed in the respective 
Panchayats Acts. 

5.12 Tbe Committee note that the monitoring arrangements for the 
programme envisage regular visits to the Districts by officers and visits by 
offtcers at the District/Sub-division and block levels to the sites of work in 
interior areas. the State Governments were also to prescribe the periodical 
reports/returns lor monitoring the performance 01 the Distrids and were 
also to get appropriate returns and reports prescribed, to be collected by 
ORDAs lorm the village panchyats. In this connection, Audit have pointed 
out that the necessary monitoring arrangements for Implementation of the 
programme were not made in a number of States. The Committee need 
bardly to emphasise that proper monitoring including surprise checking/ 
inspections and field visits are necessary for successful implementation 01 
any prOlJ'amme. The Committee would, therefore, Uke to know whether. the 
schedule 01 Inspedlons prescribing the minimum number 01 field visits for 
each supervisor level functionary, after its approval by the State Level 
Coordination Committee, has been drawn up and strictly adhered to in all 
the States/Union Territories. 

5.13 The State Governments/Union Territories are also required to 
submit monthly progress reports to the Ministry of Rural Development by 
10th of succeeding months and detailed quarterly progress reports by 25th 
of the month lollowing the quarter. The Committee desire to be informed as 
to wbether all the State Govemment/Union Territories are submitting their 
reports on due dates and also whether central teams have visited appropri-
ate sites of work in Interior areas to verify the contents of such reports. In 
the absence of such visits, the Committee lail to understand what mechan-
Ism has been followed for verifying the reliability 01 the reports received 
form the State Govemments/Union Territories. 

5.14 According to JRY Manual, Centre as well as States/UTs are to 
conduct periodical evaluation study 01 the implementation 01 tbe prOlJ'amme 
throup reputed institutions and organisations. In this connection, the 
Committee are informed that Ministry 01 Rural Development have entrusted 
evaluation 01 JRY to 33 non-governmental research organisations in the 
country and in all 450 rural dIstrkts 2 blocks and 5 pandlayats in each 
district are to be covered by the ev ..... tIoa studies. The Study alms at 
auactnI the Impact created by JRY In relatioD to its objectives. Although • 
quick evaluation of the JRY baa already been conducted by the Prop'amme 
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Evaluation Organisation (PEO) 01 the Planning Commission and although 
the findings 01 PEO corroborate the Estimates Committee's own observa-
tions on the subject, they would like to know the final results 01 the 
concurrent. 
Evaluation taken up by the Voluntary Organisations I PEO. 

5.15 The Committee find from a Memorandum submitted to them by a 
non-governmental organisation that whereas the JRY Manual stress upon 
the importance of social special audit, no modalities have been framed in 
this regard by the Government so lar. The Committee are of the view that 
apart lrom getting the internal audit done, non-governmental organisations 
should also be aHowed to conduct a !lOCial special audit 01 JRY expenditure. 



I CHAPl'ER VI 
(a) Incllra A"as YoJana (lAY) 

6.1 Indira Awas Yojana (lAY) was started in year 1985 and it become 
part of JRY in 1989. Six per cent of the resources at the national level are 
to be earmarked for lAY and distributed among the States in accordance 
to the proportion of poor among SCsiSTs and bonded labourers out of the 
total rural population below the poverty line belonging to this particular 
group. The lAY funds are to be distributed amongst the districts on the 
basis of number of SCsiSTs in a district. These funds are to be operated by 
the DRDAslZPs at the District level. The number of houses constructed 
and the expenditure incurred under lAY is as under: 

Year 

1985-86 
1986-87 
1987-88 
1988·89 
1989-90 
1990-91 
1991-92 
1992-93 

No. of houses 
constructed 

51406 
151812 
164055 
137435 
182242 
170805 
207588 
71378 

Expenditure incurred 
(Rs. in crores) 

57.69 
147.97 
167.30 
150.76 
175.86 
187.96 
263.63 
63.72 

(Upto August .. 
1992}-
Provisional 

Total: 1136721 1214.89 

6.2 Asked whether all t'he houses constructed so far have been occupied 
by the beneficiaries. the Ministry of Rural Development stated: 

"Under Indira Awas Yojana (lAY). the construction of houses has 
to be done by the beneficiaries themselves from the very begin-
ning. The responsibility for proper construction of the houses is 
also that of the beneficiaries. Since the construction is done by the 
beneficiaries themselves. they would be ultimately occupying the 
same." 

6.3 However, one of the representative of a social organisation from 
fh'!ir (Rajn~t.han\ sfated during evidence that about 85 per cent of houses 

.,'. ' .• ;.~" .:.;'r;' ~";IWl,.l>" (on the ';~Ie('tiol' 
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process also, many houses were allotted to inf1~ential and more affluent 
scheduled caste and scheduled tribe families who have used them as fodd~r 
storage sh~. That is why even where houses are somewhat habitable, 
they lie empty. 

6.4 To a question whether the amount allocated for construction of a 
house under lAY is reasonable and adequate, th~ Ministry replied in 
affirmative. In this connection, Secretary Rural Development stated during 
evidence: 

"Earlier, it was Rs. 10,200 and it was raised to RI. 12700 in-April, 
1990. The point is that the beneficiary should construct the house 
as he likes in 20 sq.m. plinth area with enough ventilation and 
sanitation facilities. In practice, they have constructed a line of 
houses and somebodyelse also will be imposing certain types on 
the beneficiaries." 

6.S However, Government of Kamataka, in a Memorandum submitted 
to the Committee suggested: 

"The Indira Awas Yojana, component of JRY, envisages construc-
tion of houses for sCheduled castes and scheduled tribes as well as 
released bonded labourers repectively. These houses are con-
structed free of cost and the unit"cost ranges from Rs. 12,7001- in 
the plain areas to RI. 14,SOO'- in difficult terrain. The programme 
makes it mandatory for pro\1ding sanitation facilities to each 
individual unit. 
It is our experience that the unit cost prescribed requite urgent 
upward revision. In the first instance the minimum wage prescribed 
wider JRY bas been recently revised to Rs. 161- from Rs. 12/- with 
effect from 1-4-1991 i.e., an increase of 33%.Correspondingly, 
there have also been significant increases in the other material 
components required for the construction of the house such as 
jelly, cement, wood etc. Our estimate in this increase averages 
50%. Keeping this in mind we have worked out the revised unit 
cost and this is indicated below: • Proposed Unit Cost of lAY Howes: 

Existing Escalation Total Cost Escalation 
Cost Cost Proposed percentage 

1 2 3 4 S 

I. PLAIN AREA: 
(a> Labour RI. 7620.00 2540.00 10160.00 33.33 
Component (600/0) 
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1 2 3 4 5 

(b) Non-wage Rs. 5pso.00 3302.00 8382.00 65.00 
Component (40%) 

12700.00 5842.00 18542.00 

II. DIFFICULT AREA: 
(a) Labour Rs. 8700.00 2899.00 11599.00 33.33% 
Component (60%) 
(b) Non-wage Rs. 5800.00 3770.00 9570.00 65.00% 
Component (40%) 

Total 14500.00 6669.00 21169.00 

If the revision suggested is too steep, then atleast the unit costs may be 
pegged at Rs. 15,0001- in plain areas and Rs. 18,000/- in difficult areas 
respectively ... 

6.6 Asked as to how it is ensured that houses are constructed under the 
Yojana by the beneficiaries themselves and not by the contractors. It was 
stated by the Ministry: 

"IA Y guidelines issued by the Centre clearly indicate that no 
contractors be engaged for the construction of lAY houses. If. any 
case of construction through contractors comes to our ·notice. 
Government of India will recover the allocation made for such 
works from the State concerned." 

6.7 During evidence. the Secretary, Rural Development also stated: 
"The instructions are clearly issued that no contractor is allowed 
and the beneficiary himself should construct the house in his own 
plot. The Government agency would give him money in instal-
ments and arrange for cement and steel." 

6.8 However. a social organisation from Rajasthan submitted in this 
regard: 

"As for as implementation is concerned, it is clear that there has 
been massive corruption and pilferage. There was a ban on 
contractors but almost every colony has been unofficially built on 
contract. The attempt has been to create houses on paper. not for 
habitation ... 

6.9 There have been complaints that instead of allowing the beneficiaries 
to construct their houses on their own plots, they are forced to construct 
their houses in. separate clusters. In this connection, Ministry of Rural 
Development stated: 

"It is not correct to say that beneficiaries are forced to construct 
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their houses in a cluster. The cluster approach was suggested. as 
that would help in the provision of other facilities such as link 
roads. water supply, sanitation etc .• However, the lAY guidelines 
clearly specify that the houses may be built without following the 
c1uster/micro-habitat approach if the beneficiaries ,so desire." 

6.10 For making the Indira Awas Yojana more' useful and viable. a 
social organisation from Rajasthan have suggested: 

"1. to do away with the colony requirements and encourage houses 
to be built individually. 

2. to allow any local design. material and plinth area to be 
constructed. as long as the funds provided are spent on the 
house. 

3. to choose the allottees in the gram sabha before commencing 
construction and hold annual block level meetings with all the 
allottees in which housing experts be present to make suggestions 
with low-cost technology and alternative materials. 

4. to open an inquiry into every colony constructed so far, and take 
action against those found guilty. 

5. to make all the vacant colonies usable. and either find occupants 
for them or to put them to some other public use." 

During their study tours to different districts in the country, the 
Committee observed that design of the dwelling units being constructed 
under Indira Awas Yojana leaves much to be desired. It has also been 
pointed out by the beneficiaries that the design of the houses should be 
such that it affords them an opportunity to construct an additional room on 
the roof top at a later stage. 

6.11 Indira Awas Yojana (lAY), which started in 1985 and a component 
or JRY since 1989, envisages construction or houses ror SCIST as well as 
released bonded labourers. It is mandatory ror the beneficiaries to construct 
their houses themselves on their plots with enough ventilation and sanitation 
raciUties. These houses are constructed free or cost and the unit cost ranges 
rrom RI. 12,700/- in the plain area to Rs. 14,500/- in dimcult terrain. In 
this regard, Government or Karnataka have brought to the notice or the 
Committee that there has been escalation or about 33.33% and 65% in 
wages and material cost respectively both In plain as well as dimcult areas. 
It has, therefore, been suggested to the Committee that the unit cost or 
houses should be raised upwards to Rs. 15,000 in plain areas and to Rs. 
18,000/- in ditrkult areas. The Committee are Indined to avee with this 
view and recommend that tbe prescribed unit cost or a house to be 
constructed under JRY should be revised every year at the time or releasing 
funds to the States, on the basis of average increese in waaes and material 
cost during the preceding year. 

6.,12 lAY guidelines dearly indicate that no contractor can be engaged ror 
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construction of houses under the YoJana. However, it has been brought 
to the notice of the Committee, that there has been widespread violation 
of this stipulation. Moreover, massive corruption and pilferage has 
characterised the implementation of fAY in some parts of the country 
and almost every colony has been unomciaUy built on tontract. It has 
also been pointed out that in the selection of beneficiaries also, innuen-
tiaI and more emuent SC/ST were also covered. The Committee are 
further distressed to know such underserving beneftclaries have been 
using these houses as fodder storage and that at some place, about as 
per cent houses constructed under the Yojana were lying vacant. it has 
also been alleged that the beneficiaries have also been forced to con-
struct their houses in separate clusters. The Committee take a very 
serious view of these irregularities and ret.'ommend the Government to 
report the matter to them after thoroughly going into all the com-
plaints. For this purpose, the assistance and cooperation of NGO, must 
also be taken. The Committee further desire that similar irregularities 
in other parts of the country may also be investigated and guilty 
omciats punished. 

(b) Million Wells Scheme 
6.13 20 per cent of the total allocation to a State/Union Territory 

under JRY is earmarked for Million Wells Scheme (MWS). 15% 
resources earmarked under JRY for SCIST works can also be used for 
the Scheme. The target group for MWS is small and marginal farmers 
amongst Scheduled Castes and Scheduled Tribes and Freed bonded 
Labourers who are below the poverty line and are listed in the IRDP 
register' of the village. While extending benefits under the Scheme. the 
freed bonded labourers would be given overriding priority. 

The beneficiaries who have already been assisted under IRDP for 
minor irrigation are not given assistance under this programme. There 
is. however. no bar in providing assistance to those IRDP beneficiaries 
who were not assisted for minor irrigation. 

Objectives of the Scheme 
6.14 The objective of the scheme is to create· employment in the 

first instance; and to provide for construction of irrigation sources and 
land development. free-of-cost, for the target group. as the secondary 
objective. The Million Wells Scheme funds. being part of wage employ-
ment funds. can be used for open wells only provided they are the 
cost effective method in comparison to tubewells and borewells. Con-
struction of borewells and tubewells can not be taken up under this 
scheme. Where wells are not feasible due to geological factors, the 
earmarked funds under the Million Wells Scheme may be utilised for 
other schemes of minor irrigation like irrigation tanks, water harvesting 
structures and for the development of lands of Scheduled Castes. 
Scheduled Tribes and freed bonded labourers. including ceiling surplus 
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lands or Bhoodan land etc. allotted to them. The provision cannot be 
diverted for any other scheme nor for categories other than the target 
poups. 

6.15 For extending the benefits under MWS to small and marginal 
farmers belonging to other communities, the Government of Karnataka 
have suggested: 

"The benefits under MWS which are at present, confined only to 
SaST beneficiaries and freed bonded labourers should be 
extended to the small and marginal farmers belonging to all 
communities falling below the poverty line, specially in the 
Districts where adequate number of SaST beneficiaries owning 
land are not available. Earmarking of 20% of the total corpus of 
JRY funds under MWS has affected the overall performance of 
JRY programme during 1990-91 in a large number of districts of 
this State and, perhaps, also of other States. Considering the fact 
that about 6% of JRY funds have been earmarked for Indira 
Awaas Yojana fQr the benefit of Sc/STs. 20 earmarking out of 
overall JRY allocation of the State under MWS exclusively for the 
small & marginal farmers belonging to SC/STs has restricted the 
scope of expanding JR Y funds earmarked due tet limited number 
of holdings belonging to the target group and lack of feasibility of 
taking up permissible works under MWS in many districts." 

6.16 The Committee during their Study Tours to various d~tricts in the 
country found the scheme very popular and demand for incorporating 'well 
digging' under JRY was raised by a wide cross-section of beneficiaries. 

6.17 The Planning Commission have also in a Memorandum submitted 
to the Committee suggested that the 'present system of earmarking of a 
certain quantum for Million Wells Scheme and for Housing under Indira 
Awaas Yojana needs to be relaxed as several State Governments are not in 
a position to fulfil these stipulations. In fact, in respect of some States the 
Ministry of Rural Development has already done so'. 

6.18 The Ministry of Rural Development have informed the Committee 
that a sum of Rs. 106941.32 lakhs have been spent for construction of wells 
under MWS so far (on the basis of reports received upto the September, 
1992). Asked about the total area for which irrigation facilities have been 
created under this Scheme, the Ministry stated: 

"While the area irrigated by wells under MWS is not being 
monitored at the Central level as it will fluctuate from year to year 
depending upon several factors including rain fall. it is seen that 
one open irrigation well normally commands an area of about one 
to two hectare of irrigation purposes." 

To .a question about the time lag in constructing a well and its 
energisation. the Ministry replied: 
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"Though this is not monitored at the Central level. the time lag 
would depend upon a number of issues, including the potential to 
provide power at that level." 

6.19 The Committee nnd that 20% of the total allocations of a State! 
Union Territory earmarked under JRY for Million Wells Schemes (MWS) 
can he used only in the schemes mentioned in the Manual and the same can 
not be diverted for any other scheme or for categories other than the target 
groups i.t!. small and marginal farmers amongst SC/ST and freed bonded 
labourers who are below the poverty line and are also listed in the IRDP 
register of the village. In this connection, the Planning Commission as well 
as the Government of Kamataka have suggested for extending the scheme 
to small and marginal farmers belonging to all other communities especially 
in those districts where the adequate number of SC/ST beneficiaries owning 
lands are not available. Whereas the Committee agree with the above 
suggestion, they however, desire the Government to obtain comments from 
all States/Union Territories on the issue before taking any final decision In 
the matter. 

6.20 This scheme, being part of wage employment funds. can be used for 
open wells only. In areas where well digging is not feasible owing to 
geological factors. the earmarked funds under the scheme can be utilised for 
other schemes of minor irrigation like irrigation tanks. water harvesting 
structure and for the development of lands belonging to SC/ST and freed 
bonded labourers. Construction of bore wells and tube wells can not be 
taken up under the scheme. The Committee feel that these stipulations are 
not in overall benefit of the people and recommend' that if five or more 
beneficiaries desire. they should be allowed to dig bore wells/tube wells on a 
joint basis. Simultaneously. they also recommend that all the State 
Governments/Union Territories should be instructed to provide power 
connections to all such tube weils etc. on a priority basis. 

6.21 As the Committee have found the scheme very popular amonlll the 
rural poor in as much as the facility operates 8.'1 a key to better agricultural 
productivity. they desire the Government to seriously consider the desirabil-
ity of permitting digging of wells under JRY itself. 

6.22 On the basis of Report'! received upto September, 1992, the Ministry 
of Rural Development have informed the Committee that a sum of Rs. 
1069.41 crores have been spent for construction of wells under MWS so far. 
The Committee are constrained to note that the Minisitry of Rural 
Development was not monitoring the' total area being irrigated after the 
introduction of the scheme. The Committee feel that unless the statistics 
regarding irrigated areas under the scheme are known, it was not possible 
for them to conclude that the scheme has been able to achieve the desired 
objectives. They desire suitable steps to be taken in this regard. 
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Miscellaneous Rec:ommentations 
6.23 During their study visits to \'ariou~ Stales and Union Territories. 

the Committee observed that there was a lotal need to involve Community 
Block Development Gram Panchayats in implementing rural development 
programmes. It was also observed that in the last stage of Community 
Block Development. Ii skeleton staff is working and BDO functions more 
or less as a coordinator with all other departments and officials. The 
Committee. therefore. recommend that all the Block Develnpment Offic-
ers in the State and Union Territories be brought under the administrative 
control of Director. Rural Development to f,tcilitate hetter coordination 
and effective implementation of JRY programmes. 

6.24 It was also found that each of the Panchayats was getting the 
financial allocations in parts and as such some of the Panchayats got a very 
meagre sum of four digits thereby frustrating the very division of funds 
sector-wise as stipulated in JRY Manual. Keeping in view the ahove facts. 
the Committee recommend that the JRY funds should be allocated on one 
time basis to remote. hilly and isolated Islands and backward territories so 
that they can overcome the inherent geographical and other problems in 
implementation of JRY programmes. 

6.25 They also desire that in each State and Union Territory some 
mechanism be created for having compulsory audit of Gram Panchayat 
Funds to ensure better and purposeful spending of JRY funds. 

NEW DELIII; 
April 28.1993 

Vaisakha 8, 1915 (Saka) 

MANORANJ",-N BHAKTA 
Chairman, 

Estimates Committee' 
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APPENDIX IX 
(vide Para 2) 

Employment Generated Under JRY During 1991-92 

51. State/UT Target· Achievement %Achievement 
No. 
1. Andhra Pradesh 698.88 728.54 104.24 
2. Arunachal Pradesh 12.47 6.57 52.69 
3. Assam 100.94 124.02 122.27 
4. Bihar 893.77 836.73 93.62 
5. Goa 10.96 9.56 87.23 
6. Gujarat 244.25 254.13 104.05 
7. Haryana 37.67 37.49 99.52 
8. Himachal Pradesh 30.47 34.16 112.11 
9. Jammu & Kashmir 95.88 60.37 62.96 

to. Karnataka 418.36 401.64 96.00 
:no Kerala 138.98 177.08 127.41 
12. Madhya Pradesh 812.43 945.39 116.37 
13. Maharashtra 654.72 771.64 117.86 
14. Manipur 30.87 5.11 132.04 
15. Meghalaya 23.07 12.02 52.10 
16. Mizoram 3.71 5.94 160.11 
17. Nagaland 21.71 27.92 128.60 
18. Orissa 300.09 348.86 116.25 
19. Punjab 29.42 19.76 67.17 
20. Rajasthan 242.64 387.63 159.76 
21. Sikkim 9.58 13.62 142.17 
22. Tamil Nadu 521.03 831.73 159.63 
'23 .. Tripura 19.02 20.71 108.89 
24. Uttar Pradesh 1472.69 1562.14 106.07 
25. West Bengal 544.08 491.99 90.43 
26. A & N Islands 2.68 2.18 81.34 
27. Chandigarh 
28. o & N Haveli 3.51 3.94 112.25 
29. Daman & Diu 1.45 0.88 60.69 
30. Delhi . -
31. Lakshadweep 2.64 2.23 - 84.47 
32. Pondicherry 3.37 5.20. 154.30 

All India 7354.35 8129.18 110.54 
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APPENDIX III 
(vide Para 3.7) 

Number and Percentage of Rural Population below Po"""ty Line 

38th Round 43rd Round 

SI. State I UT No. of Poor % of Pop.No. of Poor % of Pop. 
No. People Below People Below 

Poverty (Lakhs) Poverty 
(Lakhs) Line Line 

2 3 4 5 6 

I. Andhra Pradesh 164.40 38.70 153.10 33.76 
"Z. Arunachal Pradesh 2.60 47.40 0.74 10.69 
3. Assam 44.90 23.80 50.40 24.52 
4. Bihar 329.40 51.40 300.30 ~2.67 
5. Goa 2.89 47.40 0.80 10.69 
6. Gujarat 67.70 27.60 56.20 21.22 
7. Haryana 16.20 15.20 13.50 11.68 
8. Himachal Pradesh 5.80 14.00 4.40 9.70 
9. Jammu & Kashmir 8.10 16.40 8.40 15.46 
10. Karnataka 102.90 37.50 102.80 35.90 
11. Kerala 55.90 26. ]() 37.40 16.44 
12. Madhya Pradesh 2t8.00 50.30 194 .. 00 41.52 
13. Maharashtra 176.10 41.50 166.90 36.67 
14. Manipur 1.30 11.70 1.28 10.69 
15. Meghalaya 3.90 33.70 1.33 10.69 
16. Mizoram 1.60 47.40 0.45 10.69 
17. Nagaland 4.30 47.40 0.83 10.69 
18. Orissa 107.70 44.80 124.20 48.36 
19. Punjab 13.70 10.90 9.60 7.21 
20. Rajasthan 105.00 36.60 80.60 25.98 
21. Sikkim 1.70 47.40 0.34 10.69 
22. Tamil Nadu 147.60 44.10 138.40 39.46 
23. Tripura 4.60 23.50 2.30 10.69 
24. Uttar Pradesh 440'(X) 46.50 373.10 37.22 
25. West Bengal 183.90 43.80 137.20 30.25 
26. A . & N Islands 0.60 47.40 0.19 10.68 
27. Chandigarh 0.10 47.40 0.03 10.74 
28. D & N Haveli 0.4() 47.40 0.13 10.71 
29. Daman & Diu 0.31 47.4() 0.(16 10.73 
30. Delhi 2.00 47.4() OAt< 1O.t'l9 
31. Lakshadwecp 0.10 47.40 (1.02 10.58 
32. Pondichcrry 1.30 47.40 0.32 10.71 

, 
Total 2215.00 40.40 1959.80 33.37 
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SI. 
No. 

APPENDIX IV 

Statement of Observations and Recommendations 

Para 
No. 

2 

1.28 

Ministry Observations/ Recommendation 
concerned 

3 

Ministry of 
Rural 
Develop-
ment 
Planning 
Commission 

4 

Alleviation of rural poverty has been one 
of the primary objectives of planned develop-
ment in India. Since rural poverty is inextri-
cably linked with low income level in the 
rural sector and therefore with the problem 
of unemployment including under-employ-
ment in the rural areas the objective of 
increasing employment opportunities has con-
stantly been engaging the attention of plan-
ners and policy makers. It would not be an 
exaggeration to say that the endemic problem 
of rural unemployment forms the core of 
growth strategies followed in the country 
during the last two decades. The Committee. 
however. regret to note that none of the series 
of schemes implemented by Government of 
India with the help of State Governments 
have addressed the problem of rural employ-
ment in a comprehensive manner. The re-
sources allocated for the purpose have not 
been commensurate with the magnitude of 
the problem. have been spread too thinly and 
implemented in a lackadaisical manner even 
as each new scheme has met with a new set 
of pitfalls. This is substantially true also of 
the Jawahar Rozgar Yojana which other-
wise is the most comprehensive attempt at 
removal of rural unemployment. It is. there-
fore. a matter of great concern thut even 
after years of planned development there are 
still 200 million poor people Ih ing in rural 
India. The Committee. therefore. strongly 
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2. 

3. 

2 

1.29 

3 

Ministry of 
Rural 
Develop-
ment 

1.30 -do-

78 

4 

recommend that there should be higher allo-
cation of resources for Jawahar Rozgar Yoja-
na to achieve the desired objective of genera-
tion of more employment and creative assets 
in the rural areas. 

The Committee are constrained to find that 
the necessary funds meant for various pover-
ty alleviation programmes. as admitted by the 
Government. did not invariably go to the 
areas of tbe concentration of landless and 
unemployed rural labour. In 1989-90, there 
were 120 backward districts with acute pover-
ty. Acc:ording to the evaluation of ~ale 
employment programmes made by the 
Government itself there were at least 53 per 
cent villages which had not ever ,ot the 
benefit of any works programme at all. 

The Committee would, therefore, like the 
Government to ac::cord preference in alloca-
tion of funds to all the 120 backward districts 
identified to be suffering from acute poverty. 

. The Committee. while finding the objec-
tives of JRY laudable have, however. noticed 
that there is no explicit focus on prioritization 
of assets being created under the programme. 
They. therefore, recommend that without 
intedering with freedom of Panchayat 
Samities in selectin, the works to be underta-
ken under JRY, care should be taken that 
these works dovetail with an over all plan for 
development of each region under which first 
priority should be given to directly productive 
invCltment in items like irrigation. water-shed 
development. afforestation etc., which are 
labour intensive at construction as weD as 
poIt construction stages. This, the Committee 
feel, wiD also caD for larger allocation 



1 2 

4. 1.31 

s. 2.26 

, 
3 

Ministry of 
Rural 
Develop-
ment 

Ministry of 
Rural 
Develop-
ment 

79 

4 

of funds and greater integration of the efforts 
of individual Panchayat Samities. The Com-
mittee further recommend that the next 
priority should be given to construction of 
roads for promoting regional development 
while the last priorit)' may be given to 
construction of buildings for schools, housing, 
dispensaries, etc. At the same time Commit-
tee agree to have flexibility for prioritization 
varying from State to State. 

The Committee observe that the JRY gen-
erally operates in isolation without having 
any meaningful linkages with the other on-
going developmental as wen as poverty 
alleviation programmes. Obviously, this situa-
tion impairs the investment efficiency of 
JRY. In this connection, the Committee note 
that Public Accounts Committee in their 911t 
Report (8th Lot Sabha) on IRDP, had re-
commended that it was imperative to inte-
grate all allied prolrammes and activities and 
the infrastructure required for effective im-
plementation of all such programmes. The 
Estimates Committee lend their full support 
to this view and desire that there must be a 
single integrated development plan formu-
lated by each Panchayat Samiti, which must 
be made responsible and accountable for its 
successful implementation. At the same time, 
a beneficiary should be assisted in a sustained 
manner over a certain period to enable him 
to cross the poverty line once for all. With 
this objective, the Committee recommend 
that aU poverty alleviation programmes 
should be merled. 

The Committee note that the Central assist-
ance is to be allocated on the basis of 
proportion of rural poor that a State I UT had 
in 1983·84 as per 38th round of NSS to the 
total rural poor in the country. However, 
they have found from the Report of the 
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6. 2.27 

3 

Ministry of 
Rural 
Develop-
ment 

80 
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C&AG of India for the year ended 31st 
March, 1989 (No. 13 of 1990) that while six 
States (Goa. Haryana. Himachal Pradesh. 
Jammu & Kashmir. Manipur and Rajasthan) 
and six UTs (Andaman & Nicobar Islands. 
Chandigarh. Dadar & Nagar Haveli. Daman 
& Diu. Lakshadweep and Pondicherry) were 
allocated more than their proportionate 
share, ]9 States and one UT got less. The 
Department of Rural Development have 
stated that the additional funds were given to 
the above States I UTs keeping in view the 
geographical conditions and their backward-
ness. However. no fresh guidelines or crileria 
to determine allocation on the basis of geog-
raphical conditions or other factors were laid 
down. In this regard. the Planning Commis-
sion has also admitted that in recent years. 
several issues have been raised about the 
methodology of poveny estimation. both by 
professionals and State Govts. and they have. 
therefore. appointed an Exp!rt Group to 
look into these isues relating to the definition 
and measurement of poveny. The Committee 
would like to know whether the issues raised 
have been soned out by the Expert Group 
and if so. the necessary changes effected in 
allocation of resources under JRY to various 
States I UTs may be intimated to them. 

The Committee note that although Jawahar 
Rozgar Yojana was launched from 1st April. 
1989. Demands for Grants for 1989-90 did 
not contain any specific provisions for the 
Yojana. The first instalment of Rs. 987.40 
crores was. however. released by Govt. mak-
ing the expenditure debitable to Grants-in-aid 
to States. The Central Govt. instead of rout-
ing the funds through the consolidated funds 
of the respective States released the funds 
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Ministry of 
Rural 
Develop-
ment 

81 
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direct to the District Rural Development 
.Agencies (ORDAs). apparently in order to 
eliminate delays in the resources reaching the 
implementing agencies. From the year 1991 
onwards the funds are. however. being distri-
buted to the districts through the concerned 
State Governments as it has not been consi-
dered proper to by-pass State Governments 
in a federal system particularly when State 
Governments are also expected to cobtribute 
their share to this programme. The Commit-
tee are constrained to observe that the wis-
dom of releasing funds direct to District 
Rural Development Agencies remains 
douhtful. 

The Committee are surprised to note that 
the Ministry of Rural Development did not 
take into consideration un utilised resources 
of NREP and RLEGP with the States/Union 
Territories as on 1.4.1989 for fixing the 
employment generation targets. Moreover. 
the programmes was started without doing 
any comprehensive survey of the rural poor 
and the funds were allotted on the basis of 
rural poor in the country as per 38th round 
of N.S.S. i.e. 1983-84. In this connection, the 
Public Accounts Committee (1986-87) had. 
in-paragraph 1.103 of their 94th Report also 
observed. that NREP had lacked focus on 
the target group population for whom it was 
meant. That Committee had. therefore. de-
sired the Govt. to have reliable estimates of 
people in need of employment on different 
areas of districts and estimated demand for 
for employment during various se.lsons in a 
year. It was also recommended that a system 
of registering the workers and issuing to them 
identity ..:ards should be evolved. In spite of 
the specific recommendations made. it seems 
that the Govt. did not take any action in the 
matter and its was only in November. 1991 
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that the Ministry of Rural Development is-
sued comprehensive instructions to aU the 
States for preparing the _list of people below 
poverty line taking 1991-92 level price as 
index. However, this exercise could be com-
pleted only in three States. The Committee 
would, therefore, like to know whether aU 
the States/Union Territories have prepared 
the list of people below poverty line based on 
1991-92 price-index. They also recommend 
that all the workers, after their identification, 
should be issued identity cards-cum-pass 
books so that all the necessary entries such as 
days on which work given, wages paid etc. 
could be made and verified at a subsequ~nt 
stage. This would also help the Government 
in getting the reliable data for future plan-
ning. 

The Committee are of the view that the 
above instances are indication of the hasty 
approach adopted by the Govt. While launch-
ing the Yojana without any proper prepara-
tive measures. The deficiencies pointed out 
above and discussed in subsequent para-
graphs indicate the defective approach of the 
Govt. in formulating and implementing the 
Yojana. 

From the financial provisions made and 
targets for employment generation fIXed, the 
Committee find that against the provision ot" 
Rs. 2630.67 crores, a sum of Rs 2458.10 
crores (93.4%) was spent in 1989-90 and 
864.38 million mandays employment (98.7%) 
were generated against the target of 875.72 
million mandays. Again, against the financial 
provision of Rs. 2627.80 crores in 1991, 
target of creating of employment of 929.10 
million mandays was fixed whereas during 
1989-90 employment generation of 875.73 
million mandays was fixed with a financial 
allocation of Rs. 2630.67 crores. In this 
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connection the Secretary. Ministry of Rural 
Development explained during evidence that 
States were allowed to carry forward about 
25% • of the funds released in one year for use 
in the next year and. these carry-forward 
balances plus the money released in that 
particular year taken together contributed to 
the creation of mandays. He clarified that 
only money was being carried forward to the 
next year and the mandays created were 
being shown against the targets fixed in that 
year. From the information furnished by the 
Ministry of Rural Development. the Commit-
tee are concerned to note that the employ-
ment targets are fixed by simply dividing the 
wage component of Jawahar Rozgar Yojana 
funds by the minimum wages fixed by each 
State I Union Territory. 

The Committee feel that the above criteria 
adopted by the Government is faulty as it is 
not possible to verify the correctness of 
figures of achievement of employment actual 
ly generated. They, therefore. recommend 
that the State Governments should be asked 
to maintain authentic records like muster 
rolls susceptible of verification so that the 
position of achievement of generation of 
employment vis-a-vis those targetted is main-
tained correctly. At the same time scientifi-
cally designed sample studies should be car-
ried out in each State/region to verify the 
emperical data generated by the State 
Governments. 

The Committee observe that there have 
been a number of cases of delay in releasing 
States' share to districts/Ziia Parishads. Simi-
larly, there were instances of short release I 
delay in release of funds by ORDAs to 
panchayats. The Ministry of Rural D~velop· 

• From 1991. the Ministry had brought the carry forward balances down 10 15"10 of Ihe 10lal 
a1localions. 



1 2 

12. 2.33 

13. 2.34 

3 

-do-

Ministry of 
Rural 
Develop-
ment 

84 

4 

ment have also admitted that Andhra Prad-
esh, Assam. Haryana. Karnataka, Orissa and 
Tripura did not contribute their matching 
share of 20% in the year 1991-92 in time. 
Keeping in view the above facts. the Com-
mittee are in a fix to accept the figures of 
employment generation furnished to them by 
the Ministry. 

During their Study Tours of various Dis-
tricts in the country and through their in-
teraction with the implementing agencies the 
Committee have found that funds released to 
the Panchayats were not timely and. often. 
did not conform to the availability of working 
season. This obviously. results in low employ·,· 
ment generation as well as wastages of funds. 
The Committee, therefore. recommend that 
Government should evolve a system by which 
grants I JRY funds are released to the 
DRDAs/Zila Parishads and Village Panchay-
ats well in time. 

From the JRY Manual the Committee find 
that diversion of resources from oJ\e district I 
village panchayat to another is not permissi-
ble. However, additional allocation can be 
considered for those districts which are per-
forming better within the overall State alloca-
tions. In this connection. Government of 
Karnataka have stated that as the existing 
guidelines themselves permit additional allo-
cations to be made to the better performing 
districts, any blanket ban on the diversion of 
resources from one district I panchayat to 
anothers district/panchayat within the overall 
State allocations may not be called for. The 
Committee agree with the views expressed by 
the Govt. of Karnataka and recommend that 
readjustment of the Jawahar Roz,ar Yojana 
rosources allocated to a State/Union Territ-
ory should be allowed with the approval of 
State/UT AdministrMion within JRY provi-
sions. However, the State Govt./Union 
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Territory should simultaneously ensure that 
the wage material ratio as well as other 
conditions stipulated in Jawahar Rozgar Yo-
jana Guidelines are strictly adhered to. 

The Committee find that JRY funds (Cent-
ral as well as States' share) are to be kept in 
a bank or a post office in an exclusive and 
separate Savings Bank A/c by the ORDAs/ 
Zila Parishads and Panchayats. The amount 
of interest accrued on the deposits is to be 
treated as additional resources for the prog-
ramme. However. Audit have pointed out 
that there was delay in transferring the 
amount from treasuries to bank/non-opening 
of separate Bank A/c for JRY funds in a 
number of ORDAs/Village Panchayats in 
Bihar. Uttar Pradesh and Karnataka. In this 
context. the Committee do not agree with the 
views of the Ministry of Rural Development 
that in the beginning of the programme such 
minor problems had to be faced. 

During their study tour to Trivandrum a 
number of Village panchayats complained 
that as per instructions of the State Govt .• 
the amount released for DRDAs/panchayats 
is to be retained in treasuries' Saving Bank 
AI c with the result that they have to face a 
lot of difficulties in withdrawing money from 
there. The Committee desire that instructions 
for keeping JRY funds in post offices/ 
Nationalised/State Cooperative Banks only 
should be strictly adhered to. 

The Committee find that the guidelines 
issued by the Ministry of Rural Development 
did not specify the income limit for identifica-
tion of families to be benefited under 
the Yojana with the result that different 
income limits ranlins from Rs. 3600 to Rs. 
6400 were adopted for identifyinl the families 
livin, below the poverty line in a 
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number of States. In this connection, Audit 
have also pointed out that identification of 
the targetted beneficiary families was not 
done in Andhra Pradesh. Bihar. Uttar Prad-
esh while the work was in progress in Kar-
nataka and Rajasthan. The Ministry of Rural 
Development have also admitted that Andhra 
Pradesh. Bihar, Jammu &. Kashmir, 
Maharashtra, Orissa, Tripura, Uttar Pradesh 
and West Bengal have not prepared the list 
of people below poverty line according to 
income and occupational categories. The 
Committee are surprised to note that no 
formal instructions for identification of be-
neficiary families were issued by the Govern-' 
ment and that the objective was to be 
achieved by merely fixing the programme 
parameters. The Committee take a very seri-
ous view of this attitude on the part of 
Government. They consider identification of 
beneficiary families is very important to en-
sure that benefits under the programme reach 
the targetted group. recommend th~·Govern­
ment to ensure that identification of persons 
below poverty line according to their income 
and occupation is completed within a fixed 
time-frame. They also desire immediate ac-
tion in this regard the progress of which 
should be communicated to the Committee 
within a period of six months. 

Whereas the Committee find that the share 
of SC/ST has been between 54.48 percent to 
56.17 percent in employment generated 
under JRY during 1989-90 to 1991-92, the 
share of women has been considerably below 
norms i.t. between 22.04 to 24.62 percent. 
This leads to the inevitable conclusion that 
identification of beneficiaries has been faulty 
and that monitoring of the implementation of 
the Yojana has been weak. The Committee 
would like to be apprised of the remedial 
measures taken by the Government in this 
regard. 
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The Committee note that the preparation 
of Annual Action Plans has been given high-
er priority under JRY and these Plans are to 
be prepared by the respective ORDAs before 
beginning of the financial year according to 
the value of 125 per cent of its share of funds 
allotted in the preceding year. While prepar-
ing Annual Action Plans. completion of the 
incomplete works is to be given priority over 
taking up of new works. At the same time no 
work can be taken unless it forms part of the 
annual Action Plan. The Committee regret to 
find from the Audit Report that Annual 
Plans of work for DRDAs/Panchayats were 
not prepared/completed in any of the State 
test checked. During their study tour to 
various districts in the country. the Commit-
tee have found that Panchayats are not fully 
equipped to undertake preparation of Annual 
Plans for want of technical know-how and 
due to uncertainty about the funds. There are 
also some influential persons having vested 
interests interfering with the process of pre-
paration of Action Plans. It has also been 
pointed out to the Committee that unemploy-
ment is more during lean months around 
monsoon when no works can be undertaken 
for (·xecution. 

The Committee feel that the above points 
may be kept in view by each State/Union 
Territory while preparing Annual Action 
Plans. They would also like to know specifi-
cally whether each DRDA/Zila Parish ad in 
the country has prepared their Annual Plans 
for 1993-94. 

After earmarking the resources at national 
level for Indira Awas Yojana (lAY); Million 
Wells Scheme and land improvement of SCI 
ST and freed bonded labour; and for 
administrative and contingency expediture. 
not less than 80 per cent of the remaining 
funds are to be distributed to the Village 
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yats. All rural works which result in creation 
of durable productive community assets can 
be taken up under the Yojana. However, 
preference is to be given to works (i) having 
potential of maximum direct and continuing 
benefits to the members of poverty groups, 
(ii) which are, or can be, owned by or are 
assigned to groups of beneficiaries either for 
direct use of the asset by the group(s) of sale 
of the services/facilities created by the assets 
to ensure continuing income to the groups. 
Higher priority, is to be given to the works 
which are required for infrastructure of other 
poverty alleviation programmes and construc-
tion of primary school buildings in those 
villages where these schools are without any 
buildings. In this regard a non-official rep-
resentative from Gandhi Labour Institute, 
Ahmedabad have stated that there were cer-
tain problems regarding selection of works by 
the Village Panchayats and it appeared to her 
that the Panchayats mainly serve the interest 
of the better off and rich in the· villages by 
construction of Panchayats buildings, com-
munity centres, shopping centres, approach 
roads etc. Development of land and water 
resources is more or less neglected in the 
works selected for execution. According to 
her selection of works was usually being done 
in an ad hoc fashion and consequently the 
works v. hich could create sustained employ 
ment in the long run were being neglected at 
the village level. 

The Committee recommend that the de-
ficiencies pointed out above should be taken 
care of while selecting works for execution or 
incorporating in Annual Action Plans. 

While implementing JRY the authorities at 
block samiti/district level are required to 
prepare and approve standard designs and 
cost estimates of those items of work which 
are generally taken up by the village pan-
chayats. The Committee have neither been 
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informed whether all the ORDAs have pre-
pared and approved standard designs and 
cost estimates nor about the items for which 
these have been prepared. In this coDtext, 
they would also like to know whether stan-
dardised technical manual/guide books have 
been prepared at the Central level and trans-
lated in local languages as recommended by 
the Public Accounts Committee in their 94th 
Report (1986-87). 

It has been provided to organise regular 
training workships/programmes for the offic-
ers handling JRY works at various levels. 
Against the provision of spending a max-
imum of 1/5 of the provision made for 
administrative/contingent expenditure that 
could be spent for training of officials/ non-
officials at the district/village level. a provi-
sion for spending a maximum of Rs. 50,000/-
has been made since 1990-91. 50 per cent of 
the above amount is to be spent on the 
training of the non-officials. The Committee 
would like to know whether the amount 
eannarked for training .in each DRDA is 
being spent for training of officials and non-
officials as well every year and there are no 
savings out of the provisions made in this 
regard. 

The Ministry of Rural Development have 
informed the Committee that the Project 
Officer. DRDA/Chairman. Zila Parish ad are 
supported by technical staff of the level of 
executive engineers/ engineers etc. However, 
during the Study Tours of the Committee to 
various States/Panchayat Samitis. it has been 
complained by, all concerned that in the 
implementation of JR Y. technical support to 
Panchayat Samitis was lacking. From the 
notes submitted by the State Governments. 
the Committee have found that in Andhra 
Pradesh and Goa one Assistant Engineer has 
to supervise about 40 JRY works/200 works 
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respectively. in addition to his normal work. 
The Committee are amazed to find that the 
Ministry of Rural Development have fixed no 
critieria for supervision of works taken up 
under JRY. During evidence. the Rural De-
velopment Secretary. however. admitted that 
at the Panchayat level no technical support is 
available and that this aspect needs to be 
strengthened. The Committee are unable to 
comprehend how in absence of proper techni-
cal support. durable assets can be created. 
They, therefore. recommend that the Minis-
try of Rural Development should provide 
necessary funds to the States for providing 
technical support to all the ORDAs/Village 
Panchayats. 

At the district level. the entire work relat-
ing to cOordination. review. provision and 
monitoring of the programme is the responsi-
bility of DRDA/Zila Parishad who are 
accountable to the State Government for 
ensuring that the returns/ reports.in respect of 
the works taken up for execution in the 
districts are furnished in time. The Commit-
tee find that ORO A is a registered body set 
up for the poverty alleviation programmes 
and district collector is its Chairman. It has 
been the experience of the Committee that 
the district collectors have a number of duties 
relatin9. to district administration to perform 
and virtually there is little time left for him to 
supervise and monitor the poverty alleviation 
programmes. They. therefore. suggest that 
DRDA should be independently headed pre-
ferably by a non official of proven compe-
tence and commitment. 

It has come to the notice of the Committee 
during the course of evidence that in the 
absence of Panchayats in the State of Tamil 
Nadu. the ORO A is implementing the JRY 
programmes. It was also stated that M.Ps. 
and M.L.As. are automatically members of 
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the D.R.D.A. But one Member of the Com-
mittee hailing from Tamil Nadu has stated 
that the State Government has not issued any 
instructions regarding M.Ps. and M.L.As. 
association in this programme. This has also 
been corroborated by another Member hail-
ing from Madhya Pradesh. In view of this, 
the Committee strongly urge the Government 
to take up the matter with the respective 
State Governments for taking immediate cor-
rective steps in the matter in order to ensure 
that the elected representatives like M.Ps. 
and M.L.As. are invariably associated with 
the programme. 

The Committee further desire that Govern-
ment of India should also monitor the JRY 
programmes in the States where the Panchay-
at system is not in existence and immediate 
action should be initiated to constitute the 
Panchayats on the lines of 72nd Amendment 
of the Constitution. 

The Committee are further pained to note 
that in many districts, the DRDA meetings 
are not regularly held and Collectors themsel-
ves are deciding the very important matters 
regarding poverty alleviation programmes 
without involving the elected public represen-
tatives. The Committee desire that this trend 
should be corrected forthwith. 

During the Study Tours of the Committee, 
the representatives of various State Govern-
ments/non-official organisations have sug-
gested revision of wage and material cost to 
50:50 as with the present inflationary trend it 
was not possible to create durable assets 
within the prescribed material component. In 
this regard it has also been suggested to the 
Committee that village Panchayatsl districts 
should have some freedom to fix the ratio 
themselves provided the propDlCd work to ~ 
undertaken has the full approval of the vil-
lage people and meets the main aims of JRY. 
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It has also been suggested to the Committee 
that compliance with material wage compo-
nent should be watched for the State/District 
as a whole while leaving scope for flexibility 
in adjusting this ratio to the situation on the 
ground. Keeping in view the representations 
received and evidence tendered before them, 
the Committee are inclined to agree with this 
view and desire that necessary instructions 
may be issued to State Governments for the 
purpose. 

The Committee observe that no contractor 
or a middleman or any such intermeditary 
agency can be engaged for execution of any 
works under JRY. Even so the Committee 
are informed that the practice of engaging 
contractors under JRY was still widely preva-
lent and this obviously diminishes the already 
insufficient allocations available for creating 
employment. The Committee. therefore, re-
commend that stringent action should be 
taken against the Sarpanch~s/Pradhansl 

DRDAs found to have engaged contractors 
for panchayats works. Surprise visits by Cent-
rallState teams to interior areas would also 
prove deterrent to engaging contractors by 
village panchayats/DRDAs. The position 
also need to be monitored more actively in 
the Ministry of Rural Development. 

The Committee are apprised that according 
to various study reports 50 per cent of assets 
created under NREP/RLEGP were not being 
properly maintained. They further note that 
although the village panchayats are permitted 
to spend up to a maximum of 10 per cent of 
their funds on maintenance of public assets 
within their geographical boundary this has 
not sufficiently persuaded these bodies to 
undertake voluntary maintenance of assets 
create" under various public expenditure 
programmes. Even though it is well realised 
that the primary emphasis of the Yojana is 



93 

1 2 3 4 

on creation of employment, the Committee 
cannot accept the situation where assets cre-
ated under the scheme are allowed to depre-
ciate rapidly for want of maintenance. In this 
regard the explanation of the Department of 
Rural Development that most of such assets 
would be taken over ultimately by tbe State 
Governments is not sufficiently re-assuring. 
The Committee feel that for certain types of 
assets the village pancbayats oUght to be 
enabled to provide assured maintenance of 
assets created under JRY. For this purpose 
the Committee recommend that monetary 
provision may be suitably enhanced while 
allocating funds year after year. 

31. 3.99 -do- The Committee are informed that the in-
structions issued by the Ministry of Rural 
Development envisages that unfinished works 
under NREP/RLEGP win become part of 
JRY works and 'the funds out of 20 per ~nt 
of amount available at District level could be 
utilised for spillover works. However, the 
Committee find from para 13.8 of tbe JRY 
Manual that DRDA's sbare of funds are to 
be utilised for different works as under:-
(a) Economically productive 35% 

assets' 
(b) Social forestry works 25% 
(c) Individual beneficiary 15% 

scbemes for SCs/STs 
(d) Other works including 25% 

roads and buildings 
32 3.100 Ministry of As the sectoral earmarking of DRDA's 

Rural sbare of funds, as stated above, does not 
Develop- contain any provisions for completion of 
ment spillover works of NREP and RLEGP, tbe 

Committee would like the Department to 
clarify tbe position. 

The Committee arc apprised that there has 
been leakages of funds to tbe extent of 62 to 
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70% at various levels in most of the public 
works programme for which labour contrac-
tor, corrupt officials and unusually long time 
taken by bureaucrats are responsible. The 
Committee want the Government to look 
into all these aspsects and ensure that the 
funds made available for the poverty allevia-
tion schemes are not pilfered away by such 
unscrupulous elements. 

The Committee are further infonned that 
there is no system of redressal of grievances/ 
complaints for the workers and engaged in 
JRY works and no punitive damages can be 
imposed on the persons responsible for mis-
appropriation of funds. In this connection. 
the Ministry of Rural Development have 
stated that whenever any complaint regarding 
misappropriation/misutilisation of funds is re-
ceived. the same is sent to the concerned 
State Government/V.T. for taking remedial 
measures. During evidence. the Secretary, 
Rural Development cited a few idstances in 
which action was initiated against persons 
who were responsible for misappropriation of 
Gram Panchayats Funds. As such cases might 
have also occured in other States/V.Ts .• the 
Committee recommend that cases of misap-
propriation/mis-utilisation should be moni-
tored at the Central Government level and 
State Gov~rnments persuaded to award ex-
amplary punishment to such persons. 

From the JR Y Manual the Committee find 
that Stales can spend upto a miximum of 
2 per cent of the lOlal allocations on the 
administration / contingencies inclusive of 
additional staff which have been created or 
may have to be created at any of the levels of 
the administration. During the Study Tours 
of the Committee as well as from the replies 
furnished by States/Union Territories to a 
questionnaire issued to them. the Committee 
find that almost all the States have com-



1 2 3 

35 3.103 -do-

95 

4 

plained that the present ceiling of 2 per cent 
is inadequate and suggested to increase it to 
about S per cent. The Committee desire that 
the Government should suitably enhance the 
percentage of funds to be made available for 
administrative purposes. 

According to paras 13.1 to 13.5 of the JRY 
Manual. after setting apart 6 per cent of the 
funds towards lAY, 20 per cent towards 
MWS and 2 per cent towards administration 
and contingency charges etc. 80 per cent of 
the remaining 72 per cent funds (i.e. 57 per 
cent of the total funds) have to be distributed 
among the village panchayats and the balance 
20 per cent (14.4 per cent of the total funds) 
are allotted to Zila Parishads/DRDAs etc. 
2S per cent of this share i.f. 3.6 per cent of 
the total funds allocated can only be utilised 
for social forestry works under JRY whereas 
the Committee find that a minimum of io per 
cent of resources allocated under NREP was 
required to be earmarked every year for 
utilisation exclusively on social forestry and 
fuel plantation. In this regard, the Govern-
ment of Karnataka have pointed out that 
except the funds allotted out of DRDAs/Zila 
Parishad's funds, there are no sectoral ear-
markings of resources at the village panch a-
yat level for social forestry. This according to 
Karnataka Government has resulted in 
ecological imbalances. In order to improve 
ecological environment in the country and 
also to meet timber and fuel needs of the 
rural poor, the Committee recommend that 
15 per cent of the annual allocation of village 
panchayat to be spent on items of work 
which directly benefit the SCs/STs must be 
utilised for social forestry by engaging SCI ST 
freed bonded labourers. Under this scheme 
plantation of fruit bearing trees could also be 
taken up where SCs/STs could be allowed to 
plant trees, nurture them and eventually 
enjoy the product. 
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The Committee note that the wages under 
the Yojana are to be paid partly in cash and 
partly in foodgrains and shall be the same for 
all workers whether male or female. The 
wages for a category of employment shall be 
the same as notified for the relevant schedule 
of employment under the Minimum Wages 
Act. However, certain Non-Governmental 
Organisations working in the State of Rajas-
than have pointed out to the Committee that 
in some villages of Rajasthan avera~e pay-
ments made to the workers varied from 
Rs. 6/- to Rs. 18/- against the statutory 
minimum wages of Rs. 22/-per day. Al-
though, according to Secretary, Department 
of Rural Development, Government of India 
in some of these cases necessary corrective 
action has been taken, the committee cannot 
rule out the possibility of this malpractice 
being followed on a much wider scale in 
Rajasthan and also in other States/Union 
Territories. The Committee, therefore, re-
commend that apart from registering criminal 
cases against persons including Sarpanches 
and officers found involved. a country wide 
survey needs to be undertaken in regard to 
payment of minimum wages and strict in-
structions and legal action taken to stop such 
malpractices. 

The Committee are perturbed at instance 
of violation of Section 4 and 5 of the Equal 
Remuneration Act, 1967, under JRY. 

They are dismayed to find that presently 
there is no system of investigation of com-
plaints regarding underpayment of wages I 
wages paid less than the statutory wages 
except that the complaint is referred to the 
next higher autbority for investigation. The 
Committee deSire the Department of Rural 
Development to Lunch an early investigation 
of the prevalence of such illigal practices in 
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regard to payment of wages and to initiate 
strict administrative/legal action against those 
found guilty. 

The Committee are apprised that minimum 
wages for various categories of employment 
under JRY can be paid either on a time basis 
or on a piece rate basis. They are, however, 
concerned to find that there are instances 
where workers though engaged on piece rate 
basis are compelled to come and go accord-
ing to fixed timing. The Committee desire 
that the Department of Rural Development 
should take up the matter with the State 
Governments so that such unfair practices are 
topped altogether. 

The Committee are further apprised that a 
considerable time lagexists between the 
notification of revised minimum wages and 
the extension of these rates to. JRY workers. 
The Committee desire that as soon as a 
notification regarding revision of minimum 
wages is issued by a State Government I 
Union Territory. wages paid under JRY 

should automatically be included in such 
notifications. 

Although payment of wages to workers is 
not to be delayed by more than a week 
except at the option of the worker it has 
been brought to the notice of the Committee 
that in several cases payments are made 
much later than the prescribed period of 
7 days and there were several cases outstand-
ing for over a year. The Committee desire 
the Govememnt to have such cases investi-
gated and to recommend that erring officers 
who are found quilty of not making payment 
of wages withiq the prescribed period should 
be given exemplary punishment. 

The Committee are informed by the Plan-
ning Commission that there are considerable 
inter-State variations in the minimum wage 
rates varying from Rs.13.70 to Rs. 34.00 per 

--.---------. -------------------------------------------------
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day the unskilled workers. In this connection, 
Secretary, Rural Development. stated during 
evidence that the National Commission on 
Rural labour headed by Dr. Hanumantha 
Rao has recommended a national minimum 
wage of Rs. 20.00 all over the country, and 
that the Minister of Labour has been discus-
sing this issue with various organisations. The 
Committee feel that a minimum wage all 
over the country to be fixed by the Union 
Government would be a step in the right 
direction. They also suggest that the States I 
Union Territories may be pursuaded to fix 
minimum wage within their State not below 
the national minimum wage. 

The Committee note that according to JRY 
Manual. l.~ Kg. of foodgrains rer manday 
were to tJe distributed as a component of 
wages. The Ministry of Rural Developement 
have informed the Committee that they have 
reviewed the position in July, 1992 and.. taken 
the decision that 2 kg. of foodgrains per 
manday would be supplied to the labourers 
as part of their JRY wages. The foodgrains 
are to be given to the labourers on the work 
site itself while the handling charges upto a 
mamimum of Rs. 20 per quintal would be 
met by DRDA itself where after it would be 
shared between the Centre and the State. 
Further. expenditure in excess of Rs. 20 per 
quintal is to be booked to the material 
component of the JRY. For this purpose, the 
foodgrains can also be distributed through 
Fair Price Shops. Keeping in view the con-
fortable food stocks and the desirbility of 
improving nutritional standard of workers. 
the Committee feel that utilisation of food-
grains under the programme should be step-
ped up. This would also result in higher real 
income for the workers as they would also 
get the benefit of subsidized foodgrains. 
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I The Committee also desire that the Minis-
try of Rural Development should impress 
upon the State Government the need to 
distribute the foodgrains immediately on lift 
ing them FCI godowns. Moreover samples of 
foodgrains should be taken from time to time 
so as to ensure the prescribed quality of the 
foodgrains being suplied to workers. 

The Committee note that the muster-rolls 
for all workers are to have entries indicating 
of the person engaged is a Scheduled Caste, 
Scheduled Tribe, landless labour, freed 
bonded labour or a woman worker. The 
official responsible for maintaining the mus-
ter-rolls is also required to record, at the 
time of weekly payments, a certificate indi-
cating the employment generated for these 
categories of people. Supervisory level offic-
ers during their inspection are required to 
check the employment generation reports and 
the Certificates on the muster-rolls regarding 
employment generation. However, during 
their Study Tour. the Committtee found that 
at some places the muster-rolls were being 
maintained in a very unsatisfactory manner in 
total disregard of the Provisions of JRY 
manu.ll. As there exists every possibility of 
tempering with the record. the Committee 
recommend that all the States / Union Ter-
ritories should be advised to maintain the 
muster-rolls in a stitched form and all its 
pages must be numbered and signed by an 
officer of a superisory level. 

The Committee note that the monitoring 
arrangements for the programme envisage 
regular visits to the Districts by officers and 
visits by officers at the District / Sub-division 
and block levels to the sites of work in 
interior areas. The State Government were 
also to prescribe the periodical reports / 
returns for monitoring the performance of 
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the Districts and were also to get appropriate 
returns and reports prescribed, to be col-
lected by DRDAs from the village panchay-
ats. In this connection, Audit have pointed 
out that the necessary monitoring arrange-
ments for implementation of the programme 
were not made in a number of States. The 
Committee need hardly to emphasise that 
proper monitoring including surprise check-
ing I inspections and field visits are necessary 
for successful implementation of any prog-
ramme. The Committee WOUld, therefore, 
like to know whether the schedule of inspec-
tions prescribing the minimum number of 
field visits for each supervisor level functio-
nary, after its approval by the State Level 
Coordination Committee, has been drawn up 
and strictly adhered to in all the States I 
Union Territories. 

The State Governments I Union Territories 
are also required to submit monthly progress 
reports to the Minisry of Rural Devel"pment 
by 10th of succeeding months and detailed 
quarterly progress reports by 25th of the 
month following the quarter. The Committee 
desire to be informed as to whether all the 
State Government I Union Territories are 
submitting their reports on due dates and 
also whether central teams have visited ap-
propriate sit~s of work in interior areas to 
verify the contents of such reports. In the 
absence of such visits, the Committee fail to 
understand what mechanism has been fol-
lowed for verifying the relability of the re-
ports. received from the State Governemntsl 
Union Territoriers. 

According to JRY Manual, Centre as well 
as States I lITs are to conduct periodical .. 
evaluation study of the implementation of the 
programme through reputed institutions and 
organisation. In this connection, .~h~ Commit-
tee are informed that Ministry of Rural 
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D,evelopment have entrusted evaluation of 
JR Y to 33 non-governmental research organ-
isation in the country and in all 450 rural 
districts-2 blocks and 5 panchayats in each 
district are to be covered by the evaluation 
studies. The Study aims at. guaging the im-
pact created by JRY in relation to its objec-
tives. Although a quick. evaluation of the 
JR Y has already been conducted by the 
programme Evaluation Organisation (PEO) 
of the Planning Commission and although the 
findings of PEO corroborate the Estimates 
Committee's own observations on the sub-
ject. they would like to know the final results 
of the concurrent Evaluation taken up by the 
voluntary organisations / PEC. 

The Committee find from a Memorandum 
submitted to them by a non-governmental 
organisation that whereas the JRY Manual 
stress upon the importance of social/special 
audit, no modalities have been framed in this 
regard by the Government so far. The Com-
mittee are of the view that apart from getting 
the internal audit done. non-governmental 
organisations should also be allowed to con-
duct a social/special audit of JRY expendi-
ture. 

Indira Awaas Yojana (lAY). which started 
in 1985 and a component of JRY since 1989. 
envisages construction of houses for SC/ST 
as well as released bonded labourers. It is 
mandatory for the beneficiaries to construct 
their houses themselves on their plots with 
enough ventilation and sanitation facilities. 
These houses are constructed free of cost and 
the unit cost ranges from Rs. 12,700/- in the 
plain area to Rs. 14.500/- in difficult t~rrain. 
In this regard. Government of Karnataka 
have brought to the notice of the Committee 
that there has been escalation of about 
33.33% and 65% in wages and material cost 
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respectJvely both in plain as well as difficult 
areas. ··It has, therefore, been suggested to 
the Committee that the unit cost of houses .. , 
should be raised upwards to Rs. 15,000 if: 
plain areas and to Rs. 18,000 in difficult • 
areas. The Committee are included to agree 
with this view and recommend that the pre-
scribed unit cost of a house to be constructed 
under JRY should be revised every year at 
the time of releasing funds to the States, on 
the basis of average increase in wages and 
material cost druing the preceding year. 

IA Y guidelines clearly indicate that no 
contractor can be engaged for construction of ' 
houses under the Yojana. However, it has 
been brought to the notice of the Committee, 
that there has been widespread violation of 
this stipulation. Moreover. massive corrup-
tion and pilferage has characterised the im-
plementation of IA Y in some parts of the 
country and almost every colony has been 
unofficially built on contract. It has iftso been 
pointed out that in the selection of be-
neficiaries also, influential and more effluent 
SC/ST were also covered. The Committee 
are further distressed to know such undeserv-
ing beneficiaries have been using these 
houses as fodder storage and that at some 
place, about 85 per cent houses constructed 
under the Yojana were lying vacant. It has 
also been alleged that the beneficiaries have 
also been forced to construct their houses in 
separate clusters. The Committee take a very 
serious view of these irregularities and re-
commend the Government to report the mat-
ter to them after thoroughly going into all the 
complaints. For this purpose, the assistance 
and cooperation of NGO, must also be ta-
ken. The Committee further desire that simi-
lar irregularities in other parts of the country 
may also investigated and guilty officials 
punished. 
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The Committee find that 20% of the total 
allocations of a State/Union Territory ear-
marked under JRY for Million Wells Scheme 
(MWS) can be used only in the scheme 
mentioned in the Manual and the same can 
not be diverted for any other scheme or for 
categories other than the target groups i.e. 
small and marginal farmers amongst SC / ST 
and freed bonded labourers who are below 
poverty line are also listed in the IRDP 
register of the village. In this connection, the 
Planning Commission as well as the Govern-
ment of Karnataka have suggested for ex-
tending the scheme to small and marginal 
fanners belonging to all other communities 
falling below the poverty line especially in 
those Districts where the adequate number of 
SC/ST beneficiaries owning lands are not 
available. Whereas the Committee agree with 
the above suggestion, they, however,· desire 
the Government to obtain comments from aU 
State/Union Territories on the issue before 
taking any final decision in the matter. 

This scheme. being part of wage employ-
ment funds, can be used for open wells only. 
In areas where well digging is not feasible 
owing to geological factors, the earmarked 
funds under the scheme can be utilised for 
other schemes of minor irrigation like irriga-
tion tanks, water harvesting structure and for 
the development of lands belonging to SC/ST 
and freed bonded labourers. Construction of 
bore wells and tube wells can not be taken 
up under the scheme. The Committee feel 
that these stipulations are not in overall 
benefit of the people and recommend that if 
five or more beneficiaries desire, they should 
be allowed to dig bore wells/tube wells on a 
joint basis. Simultaneously, they also recom-
mend that all the State Government/Union 
Territories should be il\structed to provide 
power connections to all such tube wells etc. 
on a priority basis. 



1 2 

53 6.21 

34 6.22 

55 6.23 

6.24 

3 

-do-

Ministry of 
Rural 
Develop-
ment 

-do-

-do-

104 

4 

As the Committee have found the scheme 
very popular amongst the rural poor in as 
much as the facility operates as a key to 
better agricultural productivity. they desire 
the Government to seriously consider the 
desirability of permitting digging of wells 
under JRY itself. 

On the basis of Reports received upto 
September. 1992. the Ministry of Rural De-
velopment have informed the Committee that 
a sum of Rs. 1069.41 crores have been spent 
for construction of wells under MWS so far. 
The Committee are constrained to note that 
the Ministry of Rural Development was not 
monitoring the total area being irrigated after 
the introduction of the scheme. -Jne Commit-
tee feel that unless the statistics regarding 
irrigated areas under the scheme are known. 
it was not possible for them to conclude that 
the scheme has been able to achieve the 
desired objectives. They desire suitable steps 
to be taken in this regard. . 

Miscellaneous -Recommendations 
During their study visits to various States 

and Union TerritOries. the Committee ob-
served that there was a total need to involve 
Community Block Development Gram 
Panchayats in int:plementing rural develop-
ment programmes. It was. also observed that 
in the last stage of Community Block De-
velopment, a skeleton staff is working and 
BOO functions more or less as a coordinator 
with all other departments and officials. The 
Committee, therefore, recommend that all 
the Block Development officers in the States 
and Union Territories be brought under the 
administrative control of Director. Rural De-
velopment to facilitate better coordination 
and effective implementation of JR Y prog-
rammes. 

It was also found that each of the Panchay-
ats was getting the financial allocations in 
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pans and as such some of the Panchayats got 
a very meagre sum of four digits thereby 
frustrating the very division of funds sector-
wise as stipulated in JRY Manual. Keeping in 

'" view the above facts, the Committee recom-
mend that the JRY funds should be allocated 
on one time basis to remote, hilly and 
isolated Islands and backward territories so 
that they can overcome the inherent geog-
raphical and other problems in implementa-
tion of JRY programmes. 

Ministry of 
Rural 
Develop-
ment 

They also desire that in each State and 
Union Territory some mechanism be created 
for having compulsory audit of Gram Pan-
chayat Funds to ensure better and purposeful 
spending of JRY funds. 

MGIP(PLU)MRND-2058L~21.6.93 
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I. MIs. Vijay Book Apncy, 

11-1-477. MvlUladda, 
Sccuaderabad-SOO 306. 

BIHAIl 
2. MIs. Crown Book Depot. 

Upper Bazar, Ranchi (Bihar). 

GUJAltAT 
:to The New Order Book Company, 

EIIiI Bri., Ahmedabad-380 006: 
(T.No. 79065) 

MADHYA PRADESH 
4. Modem Book House, 

Shiv Vilas place, 
Indore City. (T.No. 35289) 

MAHARASHTRA 
5. MIs. SWiderdU Gian Chand, 

1101. GUpum Road, Near Princes 
Street, Bombay-400 002. 

6. The laternational Book Service, 
Dea:u Gymkhana, Poona-4. 

7. The CUrrent Book House, 
Manati laDe. 
Rqlnaasth Dadaji Street. 
bollllMly.-.oo 001. 

8. MI •. UIba Book Depot, 'Law Book 
SeDer aad Publishen' Aleats 
GoYt. Pabations. S8S;Chira Bazar, 
Khaa House. Bombay.-.oo 002. 

9. M .I: J Services, Publishen. Rep-
I'CICDative Accounts &:. Law Book 
Sellen, Mohan Kunj. Ground Floor, 
68. JyoIiba Facie Road Nalpum, 
DadIIr, Bombay-400 014 

10. Sublcriben Subscription Service 
ladia, 
21. Rqbuasth Dadaji Street, 
2nd Floor. 
Bombay-400 001. 

TAMIL NADU 
11. MIs. M.M. Subscription AFncies, 

14th Murali Street, (lit Floor), 
Malaaliappuram, Nunpmbllkkam, 
.MItIra-6OO 034. 
(T.No. 476S58) 

51. Name of Apnt 
No. 
UTTAR PRADESH 
12. Law Publishen, Sardar Patel Marl, 

P.B. No. 77, Allabablld, U.P. 
WEST BENGAL 
13. MI •. Madimala, Buys &: Sells, 123, 

Bow hazar Street, Calcutta-I. 
DELHI 
14. MI •. Jain Book Agency. 

C-9, ConnauIIU Place, New Delhi, 
(T.No. 351663 &: 3S0806). 

IS. Mis. J.M. Jaina &: Brothen, 
P. Box 1020, Mori Gate, 
Delbi-l10006. 
(T. No. 2915064 &. 23(936). 

16. Mis. Oxford Book &: Stationry cO., 
Scindia House, Connaught Place, 
New Delhi-ll000l. 
(T.No. 33153CM &: 45896). 

17. Mis. Bookwcll, 2172. Sqt Nirankari 
Colony, Kinpway Camp. 
Delhi-ll0009. (T.No. 71123(9). 

18. Mis. Rajendra Book Alency, 
IV-DRS9, Lajpat Na~r, Old, 
Double Storey, New Delhi-110 024. 
(T.No. 6412362 eft 6412131). 

19. Mis. Ashok Book Apncy. 
BH-82. Poorvi Shalimar Bap, 
Delhi-110 033. 

20. Mis. Venus Enterprise., 
B·2I'8S; Phase-It, Asbok Vibar, 
Delhi. • 

21. MI.. Central News Aaene, Pvt. 
Ltd., 
23190, Coanaupt Circul, 
New Delhi-110 001. (T.No. 344448 
32270S, 344478 ·eft 344508). 

22. MI •. Amrit Book Co., 
N-21, Connausbl Circus, 
New Delhi. 

23. Mil. Book, India Corporation 
Publishers, Importen &: Exporten, 
L-27, Shastri Napr. Delbi-110 052. 
(T. No. 269631 &: 714465). 

24. MI •. Sanpm Book Depot, 
437114B, Murari Lal Street, 
Ansari Road, Darya Ganj. 
New Delhi-UO 002. 



Corrigenda to 30th Report of the 
Estimates Committee (1992-93) on 
Jawahar Rozgar Yoj~na 

• • • 
Page f9n Line For Read - -

2 1.3 11 villago villages 
3 1.7 1 export expert 
5 1.13 21 It If 
5 1.14 3 of clear clear 
8 1.24 2 the to 
8 1.25 7 lane land 
13 2.4 5 8'15.725 875.725 
14 2.8 7 dates datas 
15 2.13 13 1990-91 during 1990-91 
15 2.13 14 50:5 50:50 
18 2,21 7-8 &;/T g:;/ST 
20 2.27 7-8 (DRDA). (DRDA), 

Apparently apparently 
20 2.28 26 date data 
23 3.2 12 BD02 BDO 
26 3.12 10 Where is Where 
31 - 29 in is 
34 3.41 12 his. this' . 
35 3.43 2 in of 
37 3.50 2 generage generate 
39 3.63 last the phenomenon this phenomenon 
40 3.63 3 movment movement 
42 3,70 4 a organisation an organisation 
45 3.87 • 17 is very very 
45 3~87 18 recommended and recommend 
47 3.94 12 durin; During 
.49 3.98 16 suitable suitably 
~·O 3.101 2 and ·engaged workers engaged 
52 4.7 5 make male 
53 4.9 9 irriducible irreducible 
57 4.28 3 find find out 
58 4.31 2 worker worker, 
66 6.5 5 repectively respectively 
67 6.8 3 for . far 
69 6.12 8 underserv1ng undeserving 
81 2.28 7 programmes programme 
81 2.28 26 its it 
86 3.87 2·\ is very very 
86 3~8~ 23 recommend and recommend 
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